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LOK SABHA
Friday, 9th May, 1958.

-

The Lok Sabha met at Eleven of the
Clock.

[Mr. SPEAKER in the Chair]
ORAL. ANSWERS TO QUESTIONS

feesli ® GFuraare

[t W T
.*Qoﬁﬁv J; q"t 1!’0 t‘c qIWA
‘i st g0 wo &t :
[ o wgiew fag -

AT qF-®T W37 AF 7T AL T
v &

(%) faeet @ wama wifewt AL
fFral & Fraedl & 13 # A7 qEaa
ggrT fF7 ST 2 4 3T A W TF
T owaf gE @ ;Wi

(w) z# faag & wmaegs fadaw
Fq oaF g fFar smaw v

TR WA & T (o
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famdt & fETaarT #e wFw wifadt
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Z | wraferg afEai & qaesl &
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wrafafr & N azw T 4w & fa
%1 yxfaar Far foar s w5t &1 Wa
ATFTT A=A 41 % A9 F A AWA
§ &1 7z faer wega &% faar srar sfew
qHEAT F Afew 9 & FITT FIT AT
T F 7 AT gga A AW( A GAE
AT FEAT TI7, 3 A9g A 4g HHL

-

# Jq wiriag ® wEd ag G
AT HFHT | AGZ F AT AmA § 3% faw
gegT T faEr S

(a) and (b). Certain proposals for
the revision of Delhi and Ajmer Rent
Cantrol Act of 1952 which at present
governs the relationship between the
landlords and the tenants in Delhi,
have been formulated after a series
of discussions with the representa-
tives of the interests concerned and
in consultation with the Ministries
of the Government of India. They
have also been discussed in the Delhi
Advisory Committee. Draft legisla-
tion is under preparation. The Gov-
ernment of India were anxious to
introduce this legislation in the cur-
rent session of Parliament but because
of the intricate nature of the problem
and the series of discussions and
consultations which its examination
involved, it has not been  possible
to finalise the Bill in time for intra-
duction in the current session of
Parliament. The Bill will be brought
before Parliament in its next session.

it WEF 2T - AWIR, g7 FATaw
=H A1 A0 T4T & ATA A4 %0 7 7@y
g, Afad o1 wmAf y 64 wdaw 4
AT FT FAU FLT (& % K9 T G709
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¢, P & e a3 ax fadaw dare
fagror wr & 7

tg-wrd ot (afwa Yo go wa) :
fak & aror ¥® W & TT{A A Haraw
g, & sere g fadaw & g 0
AT g aX ] TR auAT §
wET TW qgA ST AGY T, Wi
ey o 7g faw aad 7K W4, 97 A
®a1 fis ®rf arT FAL A TT g1 A
g 2z 4 % af FEwar |
off yer w: T aE T dfe
ol A ¥ o wF-ATTAE] W
feTrerdt & whafafagt & g9 wem=l
% Y § ara-qm #r 0f, a1 &)
i % ghafafiagt & 57 & gf7 woar
wAAT sz fegr ¢ WA 99 SEAS
w1 zfez F v@d g7 ww g gEEI X
wr wife gama a1 gue fem
g ?

gfwm ote xo g THT Tt

®1 gHATY g% g1 a1 w2 f§
faw & ot ey & o @, ag T
% ggw A% IE A fesdafat ®
W|IT R KR NE § 1 fawm TAY
THE A I A wrf A FTAT IR

af s o

Shri D. C. Sharma: May I know if
the Delhi Corporation and the New

Delhi Municipal Committee will also

be consulted before this Bill is brought
on the anvil of the Lok Sabha? -+

Pandit G. B. Pant: The Delhi
Advisory Committee, which consists of
Members of Parliament, has been con-
sulted; and it may have another
opportunity—I do not know—of dis-
cussing the matter with us, but at
present there is no intention of refer-
ving the Bill to the Municipal Com-
mittee, The Bill will, when intro-
duced, be available to the public
for expressing its views.

Shri Heda: The Bill is going to be
ap improvement over the present
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enactment and certsin categoriea of
tenants would be benefited thereby,
but since delay is occurring, may I
know what remedy Government is
proposing to give benefit of the pro-
posed legislation to those who might
be deprived of it by the time taken by
this Bill?

‘Pandit G. B. Pant: I think eject-
ments are already either stopped or
discouraged. I do not expect that
many people will be ejected between
now and the passage of the Bill.

Shri Sadhan Gupta: May I know
when the hon. Minister says that it
will be brought forward in the next
ression of Parliament, does he mean
that it will be introduced or doss he
mean that it will be put up for con-
sideration and passing?

Pandit G. B. Pant: It will be intro-
duced and, if possible, the Govern-
ment will reques! the House to pass
it.

ot waTwt fog © T AE0T &)
az a1 ¢ fF g A F fret wiw
famaaT BT & v & et
fxAt oF ym-gzara € v 7 AT
oy 7 qE 4t f for faer o faere
BT 2, IF A FrAMEE B fEay
T T | AT ver ¥, fFudar &
fet Fradr 7 :

gign WMe @0 @ - NF THr
YA-FEATH gE 4, B |} AT § AR
fFoggrdl & ®lx gwA-arfaei &
@Y § a-Na F@ &7 graam faar
Tt I I F A9 F FTEy qaia ot
gar 1 wgr A% faw & oarww P,
Araflaa e, IWFE R AT wfow
Y75 ¢ 1 FIE WA-TTATH HL AT A
7, gA%T w9 faw 9 7@ qgar

Shri Radha Baman: May I know if
some newspaper reports in advance
with regard to the contents of the Bill
have created certain 'misunderstand-
ings among the tenants as well ag the
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landlords and will the Government
try to remove them?

Pandit. G. B. Pant: If there are any
misunderstandings, of coursc an
attempt will be made to remove them.

off weet viw . qfF g fadaw
fresfy & qrafea} & fag a9r ageagay
# @ T FT §F g 9
fawrr 4t fF T 1 TETALT HAHy
¥ §THA NET FA § 98H TF B A
& werfom #3 fagr g, @ifs san
@ & a1 F oo fawd w7 9% &7
w7

qfam Mo _lottilﬂ:' TR AT A
Htow ac &1 farg ¢, az @2
fae ogY o g aifgd w IEE arg
6T fa™ #7199 &@ & 79 6 I3,
gaaT AAn fawwar afegd fs &
¥ faure aew 1w wfET gg
fzskt &1 &1 wraer & AR BT A
g arAw @A 2, wfwq ure fa g
fear s o &X A &% fzar 9,
gz Ffmr q& T AIA )

Shri Sadhan Gupia: It has been
sutd that ejectment 1s  being  dis-
couraged. May 1 koow what this
means? Has any legislation  been
pussed forbidding vjcctment or making
ejectment difficult or in whut other
way the dizcouragement of ejectment
1z taking place?

Pandit G. B. Pant; Somc steps had
L:en taken and  even  cjectment
decrees had been suspended. The__v
are not being executed. It is
expected. ... ..

Shri Sadhan Gupta: Has a law
becn passed?

Pandit G. B. Pant: Yes. a law was
passed to suspend the execution of
ejeclment decrees.

9 MAY 1958
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Jall Manual Committee

( Shri D. C. Sharma:
«2099, J Shri Shree Narayan Das:
Shri N. R. Munisamy:
Lshrl L. Achaw Singh:

Will the Minister of Home Affairs
be pleased to state:

(a) when the Jail Manual Coms-
nuttee was set up to revise the Jail
Msanual on an all India basis;

(b) whether wviews of the State
Governments were obtained before
setling up this Committee;

(¢} whether the Committee has sub-
mitted its report;

(d) if so, the nature of recom-
mendations made in it; and

(e} the action taken thereon?

The Minister of State in the Ministry
of Home Affairs (Shri Datar): (a) In
June 1957,

{b) Yes,
(¢} No.
(d) and (e). Do not arise.

Shri D. C. Sharma: When the Com-
mittee was appointed in June, 1957,
why has there been so much delay in
revising the Jail Manual?

Shri Datar: The members of the
Cotnmitice are officers in charge of
jails or otherwise and therefore dur-
mg off-ume they mect. They have
mgt & number of times. They have
met as many as ten times.

Shri D. €. Sharma: How many
States have sent their views on this
subject and  how many States are
still defaulting in this matter?

Shri Datar: All the States have gent
their views.

Shr! N. R. Munlsamy; May I know
whether the views and opinions
obtaincd from organisations and asso-
ciutions have been given effect to?
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Shri Datar: Their views will be
duly taken into accoumt in preparing
an All-India Jail Manpual.

frest € www

*3oo. W Wo Wo WREW:
T faw &N g ¥R &
w5 fe

(%) = famft § 7§ aferst
AMTY WG HATHTC T O A
T WY w1E g} W

(w) afz gr. &1 39 grear
eq wWr @t

fawm Wt (I0 W10 Wro sitwTMi):
(%) ot (w). faaew &% 7a-
qzx qv w@ fzar mar 3 1 [Wfww
afefwer &, wwew wew 3¢

st ®o Wo WA : agr § WAH
wsar F 5 o9 7 A sEAT AR
ardT §, 7% AW w7 epA fafsen
W HIZEE FT G4 AT Al E ¢

TMo Wlo Wro MiwTe fagTm
q Q&7 qar AW Igar fe R aeaer
¥ AR ¥F ¥ WY

st o o wrERYw : W aw
Ft FEAFT ¥4 § IW A fafrow
WWATA | AT T T TEET N
o T wETm ¢

Wo ®Wio Wlo &'WIE]( : i"di
wrqal § f wrefene wr § fegereqe
urq fedia, oy faa fafasgt st -
Fr f¥qresz 7 wrRT SraifERaT afy
a1 | FfFT wE TF IEAIAT wEET
Prawsr g1 7§ & ogt Ifvw waew faegr
wrr & |, Ifw Ta @ wny

& arar 4o § fe wma faee 7
gt wgi fEgAoRz grmr agt THAT &
foq gRITAT %7 920 WNG7T FI

D LAY 1988
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ot waw awwY ;. Wl ErenY
WA Wiy ¥ vy fe on awmpere
sfafr gk 1w wEmET
sfafe & feaq it ¥ & e
& W zag wr fret ¥ Are-war
& fod waramar wré axeq v § 7

Dr. K. L, Shrimali: The statement
will give this information. The
Ministry of Works, Housing and Sup-
ply have set up this Advisory Com-
mittee and the representatives of the
Ministries of Works, Housing and
Supply, Rehabilitation and Health and
Education are there to advise the Gov-
ernmént on this subject.

Sountherm TYechnological Instiiute at
- Madras

rShrl T. B. Yittal ‘Rao:
*72101. ¢ Shri Tangamani:
| Shri S. M. Banerjee:

Will  the Minister of BSclentific
Research and Cuiltural Affairs be
pleased to refer to the reply given to
Starred Question No. 128 on the 13th
February, 1958 and state:

(a) whether any foreigh assistance
15 likely to be reccived for the estab-

lishment of the Southern Higher
Technological Institute at Madras;

(b) it so, from which country:

(=) the period of such assistance;
and

{p) provision made for the Insti-
tute during the current Plan period?

The Minister of Scientific Research
and Cultural Affairs (Shri Humayun
Kabir): (a) Yes, Sir.

(b) West Germany.
(c) This .has not yet been settled.
(d) Rs. 2 crores.

Shri T. B. Vittal Rao: It was stated
that plans and estimates for the con-
rlruction of a building near Guindy
in Madras had to be finalised. May 1
know if i{ has since bean Anilised?
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] Hemayaty Eabir: 1 said on the
Ixst oceasion that the Madras Govern-
ment had stated that they were taking
action to hand over the site to us. I
understand the survey has been under-
taken. The survey will be complete
by the 10th of May, that is, tomorrow.
It is proposed that the land will be
given to us on the 15th of May. Plans
will be made after the land has been
offered to us.

8hri T. B. Vittal Rao: May I know
whether this assistance from West
‘Germany is being received from the
United Nations or direct, Government
to Government?

Shri Humayun Kabir: This is an
offer which has been made by the
West German Government as far as
I am aware directly.

Shri 8. M. Banerjee: The hon. Minis-
ter has stated about this particular
Institute. There are three Institutes
in the country: at Kanpur, Kharagpur
and this. May [ know whether any
other country has been approached for
technical assistance and if so, the
names of those countries?

Shri Humayun Kabir: Does it
directly arise? I can answer if you
want.

Mr. Speaker: It does not arise.

Shri Dasappa: May I know whal
facilities are going to be created for
the students coming from outsid:
Madras? 1 take it that this Institute
is to serve the four States in South
India.

Shri Humayun Kabir: The same kind
of facilities as we are offering at
Higher Technological Institutes,
namely, provision of, what we hope
is adequate, hostel accommodation.

Shri Dasappa: May I know whether
there is any idea of fixing a quota of
admission for the respective States?

Shri filumayun Kabir: We do not
wish to fix any definite quota. We
wish to see that the whole country is
vepresented in each National Institute,

9 MAY 1958
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Bhrl T. 8, Vittal Rao: May I know
whether the land that is being offered
by the Madras Government is free or
any payment is being made because
offer of free land was made by the
Andhra Government?

Shri Humayun Kabir: I suid on the
last occasion that the Madras Govern-
ment is offering the land. Offering
means that it is a gift.

Public Undertakings

+
Shri Harish Chandra Mathar:
. {sm Ghosal:

Will the Minister of Finance be
pleased to state:

(a) whether Government have
taken any fresh decision in the matter
of appointment of Chairmen and
Directors of various Corporations ir
Public Sector; and

(b) what is the nature of the deci-
sion?

The Deputly Minister of Finance
(Shri B. R. Bhagat): (a) No, Sir.

(b)Y Does not arise.

Shri Harish Chandra Mathur: May
1 know what conslderation, if any,
hes been given and what steps, if any,
have been taken by the Goverhment
in this matter, particularly in view of
the observations made in the Chagla
Commission’s report regarding the
composition of the directorates?

Shri B. R. Bhagat: The matter was
given due consideration and all the
departments of the Government of
India which have such undertakings
were consulted. It was considered
that the time was not adequate to go
into the present arrangement. So,
some time more is needed to come to
a definite conclusion about the new
arrangements that may be necessary.

Shri Harish Chandra Mathur: I am
not referring only to this LIC. I am
referring to the general question of
directorate in these public undertak-
jngs. May I know whethef any steps



14137 Oral Answers

have been taken fo examine this
matter and if so, what steps have been
taken? If not, what are the reasons,
particularly in the light of the obser-
vations made by the Commission?

Shri B. R. Bhagat: The whole ques-
tion. 1 answered not only with res-
pect to the L.IC.,, but to the general
question. As I said the whole ques-
tion is Dbeing examined by all the
departments concerned in all serious-
ness. Recently, we have recelved
another communication from the Esti-
mates Committee. We are looking into
that also. . e

Shri Damani: May I know in how
many public undertakings Government
Secretaries are ev-officio Chairmen?

Mr. Speaker: The hon. Member will
put down a question.

Shri Damani: I want to know in
how many public undertakings, Secre-
taries are working as ex-officio
Chairmen?

Mr. Speaker: The same thing in
another form. The hon. Member
wants to know how many undertak-
ings are there. There may be a num-
ber of undertakings. Hon. Members
ought not to take the help of some
other hon. Member putting a guestion
to introduce a supplementary. Why
not take the trouble of doing it him-
self? 1 find very often, the question
has 1o be put by others and then the
child is taken by others.

Some Hon. Members: Why not?

Mr. Speaker: I have no objection.
As far as possible, 1 must give the
apportunity to the hon. Members who
have put the guestions to put supple-
mentary questions bpefore I allow
others.

S$hri Damanl: May 1 put unother
supplementary guestion?

Mr. Speaker: No.

Shri Harish Chandra: Mathur: May
1 know whether the Government

themselves have come to any con-
clusion parlicularly in respect of

9 MAY 1058
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broad-basing the compogition of this
directorate and inviting men from
public life?

Shri B. R. Bhagat: The matter is
under continuous examination. It has
been said that it is not our policy to
conflne ourselves to ane sector, but to
try to get the best men wherever they
may be available. That is the broad
policy. As for details, the whole
matter is being re-examined very
actively and vigorously.

Shri Damani: May I know in how
many public undertakings M.Ps. are
working on the Board of Directors?

Mr. Speaker: Has the hon. Minister
any information? '

Shri B. R. Bhagat: [ am afraid -]
require notice.

Mr. Speaker: The hon. Member is
not satisfied unless the Minister him-
self says so.

Kerala High Court Bench at
Trivandrum

+2103. Shri Kumaran: Will the
Minister of Home Affairs be pleased to
state:

(a) whether 1t 15 a fact that a copy
of the resolution passed unenimously
by the Kerala Legislative Assembly
demanding the cstablishment of a
permanent bench of the High Court
of Kerala at Trivandrum has been
reccived by the Government; and -

(b) if so, the action taken thercon?

The Minister of State in the Minis-
try of Home Affairs (Shri Datar): (u)
Yes,

(b) A note has been tuken of the
resolution.

Shri Kumaran: May I know whether
the Government will tuke a decision
on this matter before the re-opening
of the High Courl after the summer
vacation in view of the fact that this
question is  hanging firo for a very
long time and the demand is now
peiteruted by the entire people of
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Kerala through their elacted repre-
sentatives?

The Minister of Home Affairs
(Pandit G. B, Pant): I think the posi-
tion is well known to the hon. Mem-
ber. The Kerala Government has, for
some time, raised the question about
the Bench in Trivandrum being vested
with powers to ' receive applications,
etc. We thought that it was a judicial
matter and it should be discussed
before the High Court. The matter
was raised before the High Court and
the High Court gave a decision
recently that such petitions should not
be filed before the Bench. Now, I
understand that a petition for leave
to appeal from that order has been
filed. When this question has been
judicially finalised. we will con-
sider the whole position and also take
into account everything that has been
said in this connection.

Bangalore Civil Station

*2104. Shri Jinachandran: Will the
Minister of Defence be pleased to
state:

(a) the number of bungalows hired
for officers at Bangalore Civil Station
and the total rent per month that is
being paid by Government for these
hungalows;

(b) the steps Government have
taken or are taking to construct
quarters for the Officers at Bangalore;
and

(¢) the general basis on which such
allotments are made—whether build-
ings have been hired and let out to
officers according to their entitlement
only?

The Parliamentary Secretary to the
Minister of Defence (Shri Fateh Sing-
rao Gaekwad): (a) The number of
hired bungalows is 170; and total
monthly rent payable is Rs. 31,730:00.

(b) Government have no immediate
plang for the near future, to build
quarters for married officers at

Bangalore.

# MAY 1008
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(¢) Wherever peossible, accom-
modation is hired according to the
scales to which officers are entitled.

Shri Jinachandran: Is it a fact that
a certain bungalow m Mahatma
Gandhi Road in Bangalore which has
22 rooms has been allotted to a Lieut.-
Colonel?

The Deputy Minister of Defence
(Shri Raghuramaiah): It has not been
found possible (o find bungalows
exactly to suit the entitlement of
particular officers. These are hired
bungalows., To modify them to suit
the entitlement of officers would mean
a lot of expenditure. There may be
cases where a person gets below or
a person gets above entitlement. There
may be cases like that.

Shri Jinachandran: Will the Gov-
ernment be pleased to review the
entire accommodation problem in
Bangalore with & view to allot quarters
to officers according to the scale of
pay for each category of officers?

Shri Raghuramaiah: This problem
is constantly under review and it is
the endeavour of the Government to
find proper quarters for officers?

Shri Dasappa: May I know whether
they have taken up the job of pre-
paring plans and programmes for pro-
viding accommeodation to these
officers?

Shri Raghuramaiah: As I explained.
it is the endeavour of the Government.
Questions of finance and various
other questions come up.

Mr. Speaker: Next guestion.

Shri Rameshwar Tantia: 2105

The Minister of Mines and Oil (Shri
K. D. Malaviya): With vour permis-
sion, Sir, 1 would like to modify the
answer.

Rumanian Ald for Oil Refinery

e2105. Shri Rameshwar Tantia:
: Shri V. C. Shukla:

Will the Minister of -Steel, Mines
and Fuel be pleased to state:

(a) whether an agreement has been
reached with Rumanian Government
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for that country’s collaboration in
setting up of an il refinery in India;
and

(b) if so, the detalls thereof?

The Minister of Miney and Oll (Shri
K. D. Malaviya): (a) No, not yet, as
details have not yet been worked out.
Bubject to agreement on details, we
expect that, within a few weeks,
agreement will be reached between
the two Governments for setting up an
vil reflnery in India.

(b) Does not arise.

Shri Rameshwar Tantia: Is it a fact
that a delegation from Rumania is
coming to India for further negotia-
tion?

Shri K. D. Malaviya: We have asked
for certain preliminary information
before the delegate arrives here.

Shri Narayanankutity Menon: Regard-
ing this particular refinery, it has
been proposed originally that the
refinery will start functioning by 1961.
Now, there are newspaper reports say-
ing that the refinery is not going to
function till early Third Five Year
Plan. May I know whether there is
any truth in the newspaper reports
that the refinery will not start func-
tioning by 19617

Shri K. D. Malaviya: I have not
read any press report about this ques-
tion. So far as we are concerned, we
are sticking to our programme of
early 1861,

Shri V., C. Shukla: May I know
whether the Government are nego-
tlating with the Rumanian Govern-
ment for the setting up of a refinery
in Assam or in Bihar?

Shri K. D. Malaviva: So far the
refinery in Assam is under considera-
tion.

Shri Viswanatha Reddy: May I know
whether the refinery is designed
mainly to produce aviation spirit?

Shri K. D. Malaviya: So far as we
are aware, no refinery can be econo-
mically planned and built to produce
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only one petroleum product. Every
refinery should ordinarily and gene-
rally be producing =il sorts of pro-
ducts right from motor spirit to black
oils.

Pandit D. N. Tiwary: The hon.
Minister said that so far only the
question of setting up the refinery in
Assam is under consideration. May I
know whether consideration of the
refinery in Bihar has been given up or
has been postponed?

Shri K. D. Malaviya: 1 said about
Assam in the context of the Rumanian
negotiations. The second refinery is
also under the consideration of the
Government, and we are taking steps
to examine the whole gquestion.

Import restrictions on Steel

Dr. Ram Subhag Singh:
=2108 Shri S. M. Banerjee:
| Shri Tangamani:

Will the Minister of Steel, Mines
and Fuel be pleased to state:

{a) whether Government  have
decided to restrict the import of steel
during the period April—September,
1854;

(b) if so, by what percentage; and

{c) the reasons therefor?

The Parllamentary Secretary to the
Minister of Steel, Mines and Fuel
(Shrl Gajendra Prasad Sinha): (a)
and (b). Yes, Sir. Only special items
of sieel are being licensed for import.
There are no percenfages fixed. Im-
poris are, in most items, allowed on
the basis of actual users’ requirements.

(c) Restricted availability of foreign
exchange.

Shri T. K. Chaudhuri: May I know
if it is a fact that one of the well-
known manufacturers of steel furni-
tures and safes in western India has
been forced to close down for want
of supply of foreign steel to the extent
¢? about Rs. 10 lakhs?
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hri Gajendira Prasadl Simha: As a
matter of fact, there is general ghort-
age of foreign exchange, and there
has been restriction as far as the
import of foreign steel is concerned,
but I do not know about the parti-
cular case. If he gives me the infor-
mation, I will look into it.

Shri S. M. Banerjee: May I know
our steel production per year, whether
this is sufficient to meet our require-
ments under the Second Five Year
Plan and if any steps have been taken
to fill up the gap?

Bhri Gajendra Prasad Sinha: As the
hon. Member knows, the two present
stee]l plants, TISCO and IISCO, are
having their expansion programmes,
and three new steel plants are under
construction. With their production,
the situation is bound to improve, but
at present there is some shortage of
steel,

Shri T. K. Chaudhuri: Is it a fact
that Messrs. Godrej & Co., the well-
known manufacturers of steel furni-
tures in this country, were asked to
close down their factory, that their
application for permits worth about
Rs. 10 lakhs of foreign steel was
refused straightaway and that this
has resulted in large-scale unemploy-
ment?

Shri Gajendra Prasad Sinha: As a
matter of fact, at present I have no
information. I will look into the
matter.

Pandit D. N. Tiwary: May I know
whether it is a fact that in recent
months the production of steel has
pone down, and whether to meet this
new shortage Government is going to
do anything?

Shri Gajendra Prasad Sinha: As for
the second part of the question, there
i not much improvement so far as
the availability of foreign exchange
is concerned, and I fear there is no
chance of immediate relaxation of
restriction on import. As for the first
part of the question, as a whole there
has been no reduction in steel pro-
duction.
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Shri Sonavane: May I kpow what
steps are taken to supply steel to the
co-operative housing societies of tha
lower income groups?

Bhri Gajendra Prasad Sinha: Most
of the cp-operative societies are being
supplied by the States. We allot
quotas to the States, and as far as
housing is concerned, they supply
individual and co-operalive require-
ments.

Unlform Rates of Sales Tax

Shri 5. M. Banerjes:
Shri Tangamani:

Will the Minister of Finance be
pleased to refer to the reply given to
starred question No. 1422 on the 2nd
April, 1958 and state:

*2110.

(a) the State Governments which
have enforced uniform rate of Sales
Tax at 7 per cent. at a single point on
special goods;

(b) whether Central Government
have suggested to State Governments
the date from which one point Sales
Tax should be enforced; and

(c) whether any other steps have
been taken in the matter?

The Deputy Minister of Finance
(Shrimati Tarkeshwari Sinha): (a)

(1) Andhra Pradesh,

(1i) Assam,

(iii) Bihar,

(iv) Kerala,

{v) Orissa,

(vi) Punjab, and

(vii) Rajasthan.

(b) Government of India had sug-
gested to the State Governments to .

enforce the scheme, if possible, by the
1st of April, 1958.

(c) As all the other Btate Govern-
ments arc also taking necessary steps
to implement the scheme, this ques-
tion does not arise.

Shri S. M. Banerjee: May 1 know
the basis of the fixation of a uniform
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rate of sales tax at seven per cent,
and whether this is in conformity
with the recommendations of the
Taxation Enquiry Commission?

Shrimati Tarkeshwari Sinha: Al
these recommendations were m the
view of the Government, and they
were thoroughly discussed at the con-
ference of the Finance Ministers in
November, 1957. After that discus-
sion, u scientific formula was evolved
and because of that recommendation
a uniform levy of sales tax has been
brought about, and most of the State
Governments have agreed to that.

Shri §. M. Banerjee: May 1 know
what decisions werce taken in  the
Finance Ministers' conference, whether
the umform application of sales tax
was considered and whether it was
decided that it should not be more than
five per cent.?

Shrimati Tarkeshwari Sinha: This
question is not concerned about all
the decisions. About the levy of
seven per cent, of sales tax, of course
it was decided as I have mentioned in
my answer. As I said before, most
of the Stale Governmoents did agrec
to this formula, and that is why 1t has
been implemented.

Shri S. M. Banerjee: Onc gquestion,
Sir.

Mr. Speaker: The hon. Member savs
once thing, and the hon. Deputy
Minister savs another.

Shri S. M. Banerjee: Al present
there arve onlv 15 items which are
covered under the decision. May I
know what meore items are to be
covered and when any decision  is
likcely to be taken?

Mr. Speaker: That does not arisc
out of this guestion.

Shri 8. M. Banerjee: I have been
supplied with all these statements.

Mr. Speaker: Hon. Member mayv
benefit by 11, but T will not  allow
supplomenlary questions on that,
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Oil Formation near Jwalamukhi

*2113, Shri Hem Raj:  Will the
Minister of Steel, Mines and Fuwel be
pleased to state:

(a) whether it is a fact that signs
of oil formations have been struck at
other places near Jwsalamukhi; and

(b it so, when do Government
intend to start operations there?

The Minister of Mines and Ol
(Shri K. D. Malaviya): (a) No actual
signs of oil formations have been
found at other places near Jwalamukhi.

(b) It is proposed to undertake

shortly structural drilling near
Bathukhad. The site is being pre-
pared.

Shri Hem Raj: May 1 know the
names of the places which have been
spotted in the Jwalamukhi area for
purposes of structural or deep drilling”?

Shrl K. D. Malaviya: There were a
number of places chosen for structural
drilling  for pgetting stratigraphical
information,  All the places have not
vet been  specifically spotted, but [
have mentioned the name of one place,
namely Bathukhad.

Shri Hem Raj: May 1 know whether
any spot was previously taken up for
structural or deep drilling but has
been given up?

Shri K. D. Malaviyva: Yes, a number
of places were cxamined for struc-
tural and decp drilling. bul as we go
on gelting information from this No. 1
Jwalamukhi (operation), we have to
revise our assessment of  the whole
situation, and we are still examining
the new places

Closure of Gummidipundi Ammuni-
LY
tion Depot

*2114 {Shri S§. M. Banerjee:
' Shri Tangamani:

Will the Minister of Defence be
pleased to state:

(a) whether it is a fact that the

Ammunition Depot at Gurmamidipundi
iy boing closed down;
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(b) it so, the reasons therefor;

(c) the number of employees that
will be affected by this closure; and

(d) the steps taken to provide them
equivalent alternative jobs without
break in service?

The Deputy Minister of Defence
(8hri Raghuramaiahk): (a) Yes.
partially.

(b) Gummidipundi is not one of the
places where it has been decided to
locate Ammunition Depots permanently
and there is sufficient spare accom-
modation in other Depots.

te) 243 on account of partial clos-
ing down of the Depot.

(d) Efforts are being made to
absorb all the surplus employees in
alternative appointments 1n  Defence
installations,

Shri S. M. Banerjee: May I know
the total number of employees who
will be affected if there is total clesure
of this depot?

Shri Raghuramaiah: I think it will
be about another two hundred and
odd.

Shri 8. M. Banerjee: May 1 know
whether these employees  will  be
given alternative jobs without any
break in service?

Shri Raghuramalah: That depends.
If they are 1o be provided for in any
of the other doefence installations, T
presume it will be treated as con-
tinuous service, but f they are Lo be
given employment . <ome other
department, then 1t may have to  be
treated as fresh employment

Shri N. R. Manlsamy: May 1 know
for how long this ammunition depot
at Gummidipund: has been in  exis-
tence and why only 2 portion of 1t
has been closed down?

Mr., Speaker: Does the hon. Mem-
ber want total closure immediately?

Shri N. R. Munisamy: I want to
know for how leng it ‘has been in
existence.
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Shri Raghuramalah: Thiz has been
in existence since 1945, and the Armed
Forces  Reorganisation Committee
recommended Gummidipundi ammuni-
fion depot to be one of the depots to
be closed down, and that is why we
are closing it down.

Shri M. R. Krishna: May I know
whether Government have any pro-
gramme to change these ammunition
dumps in order to maintain sccrecy?

Shri Raghuramalah: Actually, thi=
ammunition 15 being backloaded ta
another depot, that is, most of it which
is serviceable stuff,

Shri M. R. Krishna: May I know
whether there 1« any programme with
the Defence Ministry to change the
location of these ammunition dumps
in order o mamtain secrecy?

Shri Raghuramaiah: This question
relates to shifting of the ammunition
which is 1 this depot As I said, we
are backloadimg it to another depot.
And we always take the necessary
measures wherever secrecy is to he
maintained

Accident in Bhilai Steel Plant

*2115. Sardar A. 8. Salgal: Will the
Minister of Steel, Mines and Fuel he
plea~ed o state:

ta) whether 1t 15 a fact that recent-
Iy two employees of Bhilai Stecl Plant
fel) down and died;

thy whether it 15 a fact that a man
who was digeing a trench was also
a vietim and diecd on the spot:

te) whether any precautinnary
measures  have  been taken in this
respect;

td) whether any compensation has
been given ta them; and

(e} 1f so, what amount?

The Parliamentary Secretary to the
Minister of Steel, Mines and Fuel
(Shri Gajendra Prasad Simha): (a)
On the 10th April, one worker slipped
and fell from the top of the scaffold-
ing platform in the blast furnace, On
the 11th April, another worker lost
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his balance and fell from the break
plate on the main building of the
Open Hearth. Both cases unfortu-
nately proved fatal,

(b) On the 17th April, a woman
worker fell down in a trench, Another
worker followed to rescue her, but a
chunk of earth fell over him. The
woman was saved, but not the man.

(c) The General Manager has
reported that all possible precautions
against such accidents are being taken.

(d) and (e). Compensation is being
assesged.

Sardar A. S8, Saigal: May I know
whether safety belts were provided to
the workers who were working?

Shri Gajendra Prasad S8inha: As a
matter of fact, the safety belts were
not provided to the workers who met
with the accident.

Sardar A. S. Saigal: Is it a fact that
the workers who were working
refused to use the safety belt and said
that without using this they would be
more safe?

Shri Gajendra Prasad Sinha: The
matter is still under examination, and
at present, I cannot say whether they
are using it or not.

Shri V. C. Shukla: There have been
several accidents on the railway level
crossings, in which so many workers
of the Bhilai steel project have lost
their lives. May I know what steps
are being taken to prevent the recur-
rence of such accidents?

Mr. Speaker: That is a different
matter altogether.

The Minister of Steel, Mines and
Fuel (Sardar Swaran Singh): 1 am
not aware of the particular accident
the hon. Member has in his mind.
But if, as he says, there have been
accidents on the level crossings,
obviously, the remedy lies in provid-
ing suitable gates or guards or in pro-
viding signals. But I do mnot know
if any accident of the type mentioned
by him has recently taken place; at
any rate, it is not to my knowledge.
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BShri V. C. Bhukla: An accident at
the railway crossing im which three
persons lost their lives took place only
three days back.

Mr. Speaker: That is another matter.
The hon. Member will address the
railway authorities, :

Sardar A. S. Saigal: Will Govern-
ment give us an idea as to how many
accidents have taken place during the
period since this accident?

Sardar Swaran Singh: I do net
think any other accident hasg taken
place after this, and I shall be very
sorry to learn that accidents take
place so frequently.

Shri D. C. Sharma: What pre-
cautionary measures are Government
taking to avoid the recurrence of
such acecidents, and have those
measures been augmented after the
occurrence of these accidents?

Sardar Swaran Singh: The pre-
cautions of safety are generally taken,
but when works of this nature are
undertaken accidents do happen.
Accidents, after all, are accidents, and
in spite of all precautions, accidents
do sometimes happen. But I can
assure the House that the General
Manager has taken precautions to
ensure that the possibility of such
accidents is minimised.

/e oww fog . w1 ®A wEew-
T TAM A U w7 fw A wALT
AW AE 9T W F7A § IR ATEE
gAY aers w7

weaTe i fay . Gv7 wrer § o
AT FYE SATE Sriawa At i & 1

Shri P. C. Bose: May 1 know whe-
ther the deceased were employed by
contractors eor they were directly
employed, and whether they will get
the benefit of the Workmen'’s Compen-
sation Act?

Sardar Swaran Singh: They will get
the benefit of the Workmen's Com.
pensation Act;. but they were em-
ployed by the contractor, Even the .
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esoniracior's employees are covered by

the benefit provided under the Work-
men's Compensation Act,
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Some Hon, Members: In English also.

Bhrl Datar: Matters have not been
finalised so far. A Senior Officer is
being deputed for this purpose.
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oft weer webv : war &€ wraTy
snar qar f fe W X Tr ww aw W
it ¥ fodd |y wady ?
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Shrli N. R. Munisamy: May 1 know

if it is a fact that the successor sub-
mitted his report on the 14th or 16th
December 19577 If so0, will the hon.

Minister be pleased to place it on the
Table of the House?

Pangit G. B. Pant: No Committee
report has been received.

N, W W W1 F A e
g feen wt & wg wiew daer &7
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ferram  wder 1 20w R
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New Delhi Munieipal Committee

Shri hm‘nhwar Tantla:
‘21“{ Shri V. C. Bhukla:

Will the Minister of Home Affairs
be pleased to state:

(a) whether it is a fact that the get-~
up of the New Delhi Municipal Com-
mittee is being reorganised; and

(b) it so, the details of the new
set-up?

The Minister of State in the Minis-
try of Home Affairs (Shri-Datas): (a)
and (b). The question of reorganising
the New Delhi Municipal Committee
is under consideration.
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Shri Eameshwar Tantia: May I
know if any steps are taken in the
reorganised set-up of New Delhi to

check up begging and set up leprosy
hou&es'.f

Shri Datar: I am not aware.

Shri Rameshwar Tantia: May I know
whether it is proposed to appoint a
non-official Chairman for the New
Delhi Municipal Committee?

The. Minister of Home
(Pandit G. B. Pant): No.

Affairs

# www {Wg : w1 g9 wEmm
w1 Ay 2 (e At fasar & fawen
fram &1 s B 77 frw feAT
w e

q.¥% Mo wo g : wa farwaly faryma
& arv | 33 aedfaar g8 § 0 we
U &% 39 gra foedr @ vE 3,
farer wa s 73y 2, A1 w3 AT
ATGTY 1

Shri Radha Baman: The hon. Minis-
ter has just now said that the New
Delhi set-up is under concsideration.
May I know what is the probable time
by which the set-up will be
announced?

Pandit G. B. Pant: 1 hope within a
month or two.

Public Schoolx

Shri Harish Chandra
‘21)8.< Mathur:
Lshrl Nanjappa:
Will the Minister of Education be
pleased 1o state:

‘({a) whether Government have very
recently revised their attitude towards
public schools: and

{b) if so, how it is going to effect
grants to these schools by the Central
Government?

The Minister of Education (Dr. K. L.
Shrimali): (a) and (b). A statement
is laid on the Table of the Lok Sabha.
(See Appendix IX, annexure No. 37.]
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Shri Harish Chandra Mathur: May
I know what is the total financial
assistance which was being made
available to these public schools which
will now have to be withdrawn,
according to the recommendations of
the Commission? May I also know
whether this will result in deteriora-
tion of the standard of these publie
schools?

Dr, K. L, Shrimali: The Goverrrment
have been giving recurring grants to
two schools, the Lawrence Schools at
Sanawar and Lovedale. We have been
trying to make these schools self-
supporting. These schools did not
apply for any recurring grant for
1955.56. This means that now they
can look after themselves. Govern-
ment have also given some grants to
public schools for the lasl five years,
but in accordance with the recom-
mendations of the Secondary Educa-
tion Commission. we propose to stop
giving further grants to these institu-
tions, unless they come under the
normal schemes of the reorganisation
of secondary education.

Shri Harish Chandra Mathur: Do 1
understand that these public schools
are now able to stand on their own
feet and there would be no deteriora-
tion in standard in these schools?

Dr. K. L. Shrimali: The question of
standard 1s a very refitive term. But
GCovernment are at‘present confronted
with the alternative of either not
opening schools in  the rural areas
where there are no educational facili-
tivs or giving grants to these institu-
tions. The choice before Government
is very obwvious, First priority has to
be given to education facilities where
they do not exist.

Shri Harish Chandra Mathur: May
I know what is the total number of
admissions in these public schools
cuch year and what is the number of
scholarships being granted by the
Government each year so that......

Mr. Speaker: For how many yeam
past? 10 or 15 years?
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Bhri Marish Chandra
Admission every year,
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Mathur:

Mr. Speaker: For the past 100 years?
What is this question about?

Shri Harish Chandra Mathur: Lot
it be during the last two years or three
vears.

Mr. Speaker: ‘Let it be’. Am I to
ask the question? Hon. Members
must be precise in their questions so
that we need not spend away the
time of the House unnecessarily.

Shri Harish Chandra Mathur: Let
me put in this way. What was the
total number of admissions of students
in these public schools during the last
year and what was the number of
scholarships during the same period?

Dr. K. L. Shrimali: The
would vary from school to school.
There is no fixed number in cacn
school. It will depend on the accom-
modation in the school.

number

Shri Harish Chandra Mathur: What
is the figure for all schools?

Dr. K. L. Shrimali: I do not have
the total number with me at present.

Shri Harish Chandra Mathur: My
auestion is only hall answerced. What
about the number of scholarships?

Dr. K. L. Shrimali: 1 am speaking
ftom memory; I think about 30 to 60
<cholarships are being awarded bv
the Government—speaking subject to
correction.

Shri Nanjappa: The Minister was
pleased to refer to the Lawrence
School in Nilgiris. It is the genecral
complaint now that the standard of
the school is going lower and lower,
in spite of the very same staff—
Principal and others—continuing. May
1 know the reason for the standard
going lower and lower because

Mr. Speaker: No
needed.

Shri Nanjappa: ...... the policy
adopted by the Guyernment is respon-
sible for this?

drgument 18
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Dr. K. L. Shrimali: 1 hate no
information that the standard of this
school has gone down. In fact, my

information is that the standard is
satisfactory.

Shrimati Mafida Ahmed: May I know
whether the existing public schools in
the country have a uniform fees

. siructure or whether it varies from
school 1o school?

Dr. K. L. Shrimali: It varies [rom
school to school,

Shri Sonavane: May I know the
rumber of Scheduled Caste and Sche-
duled Tribe students in these public
schools during 1957-587 How do Gov-
ernment protect the rights of these
persons to securc admission and
scholarships in these schools?

Dr. K. L. Shrimali: The House is
aware that Government are giving
scholarships to Scheduled Castes and
Scheduled Tribes. We have an allot-
ment of nearly Rs. 2 crores for deserv-
ing students. As far as scholarships
for public schools are concerned, they
are piven entirelv on merit.

Shri B. Das Guptia: What, 15 the
medium of instruction prevailing at
present in the Delhi publie schools?

Dr. K. L. Shrimali: It will be vory
difficult for me to give information to
hon. Members aboul each individual
school in the whole country,

Shri B. Das Gupta: I asked about
the Deihi public schools.

Mr. Speaker: Next question.

Shri Senavane: My quesiion has not
been answered.

& Mr. Speaker: It cannot be answered.
+ Some Hon. Members rose—

Mr. Speaker: There are
schools all over the country.
are not confined only to Delhi.

public
They

Shri Harish Chandra Mathur: May
] ask a general question? May I know
if the hon. Minister has talten any
note of the cntirely different tone in
which the Secretary to the Education



14587 Oral- Anppen
Ministry talked at the vecent meeting
of Headmasters of Public Schools, a
tone very different from that of the
hon. Minister?

Dr. K. L. Shrimall: T am not aware
that any difference of opimion was
expressed by the Secretary.

Shri Bonavane rose—

Mr. Speaker: Hon. Members csu
table questions separately.

Housing for other Ranks

#2119, Dr. Ram Subhag Bingh: Will
the Minister of Defence be pleased to

state:

(a) whether Government have any
project to build housing accommoda-
tion for the troops in which the armed
personnel will themselves provide the
labour;

(b) if so, the nature thereof; and

(c) when work of constructing
houses under the same will be
begun?

The Pallamentay Secretary to the
Minister of Defence (Shri Fatesingh-
a0 Gackwad): (a) Yes.

(b) Accommodation will be mainly
for married other ranks and Junior
Commissioned Officers and according
to army specifications and having re-

gard to considerations of economy.
-

{e) No definite date has been fixed.

Dr. Ram Subhag Singh: May [ know
why this consideration is being given
only to married persons and not to
unmarried persons?

S8hri Tyagi: Because the unmarried
person has no wifed

Mr. Speaker: It does not call for
an answer.

Shri 8. M. Banerjee: From the ans-
wer of the hon. Minister, it appears
that this will be restricted to JCOs
only, May I know whether this
scheme is being extended to other
ranks also?

The Minister of Defence (Shri
Krishua Metion): The answer which
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the Parliamentary Secreowiy puve was
that the bulk of this accommodition
was for married other ranks. The
next group is the JCOs and next, offi-
cers. If he wants the figure I shall
give them.

Mr. Speaker: Not necessary.

Shri M. R. Krishna: May I know
whether the troops construct accom-
modation for themselves, because I
could not hear the hon. Parliamentary
Secretary’'s answer clearly” In the
question it is asked:

“whether Government have any
project to build housing accom-
medation for the troops in which
the armed personnel will them-
selves provide the labour;”

I= there any scheme with the Gov-
ernment where the military people
themselves construct?

Shri Fatesinghrao Gaekwad: Yes.

Shri M. R. Krishna: May I know
the place where these pegple have
undertaken this work?

Shri Fatesinghrao Gaekwad: The
work is to be first undertaken at
Ambala,

Sardar Igbal Singh: May I know
whether any sum has been ear-
marked for the construction of houses
for other ranks; and, if so, what i3
the amount for this year?

Shri Krishna Menon: The scheme
is an entire one. We cannot sepa-
rate other ranks, non.commissiontd
officers and J.C.Os and troops nor the
locations. So far as this accommoda-
tion is concerned, the bulk of the
accommodation is for other ranks.

Himalaya Bank Limited, Kangra

*2120. Bhri Hem Raj: Will the
Minister of Finance be pleased to
state:

(a) whether the Inspection Party
sent by the Reserve Bank of India to
investigate into tlie allegations of cer-
tain favourites of the directors of the
Himalaya Bank Ltd., Kangra has
submitted its report;

(b) if so, the steps Government
propose to take to safeguard the rights
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of the Hepositors mmder Bection 35(4)
(‘-l;:’ottln Benking Companies Act,
1949;

{¢) whether any representation has
been received by Government from
the depositors for safegunarding their
interests;

(d) whether it is a fact that the
directors of the said Bank have moved
the Punjab High Court for the grant
of moratorium; and

(e) it so, the reactions of Govern-
ment to 1t?

The Deputy Minister of Finance
](‘su:;m- Tarkeshwari Sinha): (a)
o. -

(b) to (e). Certain representations
have ben received by the Central
Government, but the Punjab High
Court has granted a moratorium to
the bank under Section 37 of the
Banking Companies Act, 1949, and the
question whether the moratorium
should be continued is now under
consideration by the Court. It is not
possible at this stage to indicate the

action which Government may be in.

a position to take.

8hri Hem Raj: In view of the fact
that the Reserve Bank of India and
the Central Government are the last
repositories for safeguarding the in-
terests of depositors, how is it that
the Central Government or the Re-
serve Bank is not opposing the appli-
cation for moratorium?

Shrimatl Tarkeshwarl Sinha: The
Reserve Bank has been asked by the
Court to appear on 18th May. Hence
the question of opposing or not oppos-
ing does not arise. The Reserve Bank
has taken certain steps. They have
received representations. Everything
is sub judice. It iz not fair for me to
give any information in regard to
that,

Shri Hem Raj: May I know whe-
ther the Central Government has re-
ceived any report from the Reserve
Bank of Indla on the woarking of the
'Himalaya Bank for 1967; and, if so,
may I know whether the Central Gov-
ernment will be directing the Reserve

9 MAY 1989

Oral Answers 13160
Bank of India to apply for liquidation
proceedings in the Punjab High Court?

Shrimati Tarkeshwarl Sinha: The
interim report was received by the
Reserve Bank of India, but the final
report has not been received by the
Reserve Bank. Because of the mora-
toriumt orders of the Punjab High
Court, everything is now sub judice:
Therefore, nothing further can be
done in regard to that. The Central
Government receiving any report froi
the Reserve Bank does not arise.

Shri 8. M. Banerjee: May 1 know
whether some of the representatives
of the Depositors’ Association came to
Delhi and wanted to meet the hon.
Finance Minister to place their views
before him and whether it is a fact
that the Finance Minister did not
meet the delegation,

Shrimati Tarkeshwarl BSinha: No,
Sir, it is not a fact. But they sub-
mitted a memorandum.

The Minister of Finance (8hri Mor-
arji Desal): A deputation had come;
but, I could not meet them for want
of time though time had been given.
I had to go away for some other thing.
But while going out ] told them that
I ecould not do anything at present.
That is what I did and 1. could not do
anything more than that.

Shri Hem Raj: In view of the fact
that &1l the money in this Himalaya
Bank has been advanced by the ditec-
tors to their relatives for their own
benefit and use, will the Reserve Bank
take any action against these direc-
tors?

Shri Morar}i Desal: Government
can say nothing because it is sub
fudice at present.

Maintenance of Armed qu
Vehicles

-
Shri Rameshwar Tantla:
Shri V. C. Shukla:

Will the Minister of dee be
pleased to state:

(a) whether it iz a tnct that a
Canadian firm has offered to iake

*2121.
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‘eyer fhe oveshauling snd repairs of
:;hhl used by cur Defence Forces;

£b) if so, what are the details of the
ofler made by this fizm? '

The Deputy Minlster of Defemoce
(Shrl K. Raghurnmaiah): (a) Yes. An
offer was received last year from 2
Canadian firm.

(b) The firm offered to repair 4,000
wehicles of North American origin a
year &t a cost of §$1,000 (Canadian) per
wvehicle, As the offer was not found
scceptable, the matter was not pur-
sued further. d

Shri Rameshwar Tantia: May I
know whether entrusting such im-
portant work to a foreign firm will
not affect our military secrets? Have
/we tried some Indian firms also for
this work?

Shri Raghuramalah: 1 have already
explained that this offer was not
accepted for various reasons. We are
Soing to have every repair work done
as far as possible in our own work-
shops?

Shri 8. M. Banerjee: May I know
whether there is any proposal to have
g small maintenance workshop sepa-
rately just for the repairs of these
vehdcles in a particular workshop?

Shri Krishna Menon: There is no
question of any proposal. There are
20 many maintenance workshops al-
resdy. It is only & question of ex-
panding their capacity.

Shri M. R, Krishns: May I know
whether this firm is going to repair
armoured vehicles or the ordinary
‘B' vehicles?

Shri Raghuramalah: The offer of
this firm has not been accepted; and
it relates to ‘B’ vehicles also.

* Mr. Speaker: The questions are
over. I will now call the questions of
hon. Members who were not present
when called. Shri Ram Krishan, Shri
Ajit Singh Sarhadi, Shri Bhogji Bhai,
8hri Vajpayee and Shrimati Maajula
Devi. Absent, So the guestions are
Quer.
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Krishua is bere, 8ir.

Mr. Bpeaker: Why does not the hon.
Mamber get up and put it? Does he
tequire the magistance of a vakil here?

Shri RBamr Krishan: My name is not
included in the list.

Mr. Speaker: How does he say so?
It is printed Q. 2108.

Empiloyees of Former PEPSU

*2108. Shri Ram Krishan: Will the
Minister of Home Affalrs be pleased
to state whether Government have
constituted the advisory Committees
to examine the service representation
of the employees of the erstwhile
State of Pepsu with regard to their
integration?

The Minister of State in the Minis-
try of Home Affairs (Shri Datar): A
Central Advisory Committee to ad-
vise the Government of India on the
representations received from gazetted
officers of States has recently been
constituted. With regard to repre-
sentations from non-gazetted officers
of State Governments, an Advisory
Committee will function in each inte-
grated State. One such has already
started functioning in the Punjab.

Sardar Igbal Singh: May I know
the total number of representations
received from the PEPSU Govern-
ment officers?

Shri Datar: I am not aware of the
number of these representations.
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Mr. Speaker: The questions are
over.

SHORT NOTICE QUESTION AND
ANSWER

Strike in Rourkela Steel Piamt

22. Shri Sangamma: Will the Minis-
ter of Steel, Mines and Fuel be pleas-
ed to state:

(a) whether it is a fact that the
skilled workers of the Coke Oven
Plant of the Rourkela Steel Plant
have struck work;

(b) if so what are the demands of
the workers; and

(c) the reaction of the Government
thereon?

The Minister of Steel, Mines and
Fuel (Sardar Swaran Singh): (a) Yes,
Sir. About 380 workers employed by
a sub-contractor, masons and un-
skilled workers, are on strike.

(b) The workers’ demands are:

(i) retrenched workers should be
given one month’s pay;

(ii) the principle of ‘ast come
first go’' should be followed;

and

(hi) train fare should be paid to
the discharged workers to go
back to their placea.
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(e;mmhmm-
tion of the Locsl Concillation Boaxrd
1t is hoped that the dispute will be
settled soon.

Shy! Bengamma: May I know whe-
ther the strike in question has made
the Government revise the working .
programme of the Plan? .

Sardar Swaran Singh: No, 8ir.

Shri Sanganna: May I know whe-
ther there is any recognised union of
workers who have struck work?

Sardar Swaran Siagh: There is &
union which has put forth some de-
mands. But, I cannot say whether it
is a recognised union or not. The
union is being approached and nego-
tiations are taking place, taking that
as a recognised umion.

Shri Bose: May I know whetlser
these 300 workers on sirike are all
temporary employees and, if so, for
how long have they been on atrike?

Sardar Swaran Singh: They are
obviously workers who are employed
on construction work: magons and
other labourers and unskilled work-
ers who assist the masons. The coke
oven batteries are under construc-
tion. These workers were
on masonry work on the coke owens.
From the very nature of the work
and the fact that they are employed
by sub-contractors, it will be seen
that they are of a temporary charde-
ter. The workers who were retrench-
ed had not put in more than seven
months' werk,

WRITTEN ANSWERS TO
QUESTIONS

Production in Bharat Electromics
(Private) Limited

*2107. Shri Ajit SBingh Sarhadi: Will
the Minister of Defence be pitased to
state:

(@) whether it is a fact that Bharat
Electronics (Private) Linftted is pro-
ducing Commercial goods which can
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easily be mawufactured by other
private concerns; and

(b) if 8o, whether it is feasible to
switch on production to Defence

material necessary for the armed
forces?

The Deputy Minister of Defence
(Bhri K. Raghuramalah): (a) and (b).
The production programme of Bharat
Electronics is a progressive one. At
present in accordance with demands
frequently expressed in Parliament all
Defence industries are geared to turn
over to increased defence production
in case of emergency.
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Lodi Road Accident

*2111. Shrl Vajpayee: Will the
Minister of Home Affairs be pleased
to state the precise steps taken by
Government after the Lodi Road mis-
hap of 23rd April, 1958 to prevent the
recurrence of such accidents?

The Minister of State in the Minis-
try of Home Affairs (S8hri Datar): (i)
The crossing at which the Lodi Road
mishap took place is now  being
menned by a Traffic Constable
throughout the day;
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(ii) Bteps are being taken to man
75 additional traffic poiats.

(iii) Steps are also being taken to
increase the number of Magistrates to
deal with traffic offences expedi-
tiously;

(iv) A list of the buses employed
by the various Schools and Colleges
has been prepared for the purpose of
inspection by the staff of the Motor

Transport Controller and the Traffic
Police,

Supply of Arms to Naga Hostlles

*2112. Shrimatl Manjula Devi: Will

the Minister of Defemece be pleased to
state:

(a) whether it is a fact that some
Military personnel believed to be
involved in selling arms and ammuni-

tion to Naga hostiles have been arrest-
ed; and

(b) if so, what action has been
taken against them?

The Deputy Minister of Defence
(Shri Raghuramaiah): (8) 4 Army
personnel have been placed under
arrest on suspicion of being involved
in selling arms and ammunition to
Naga hostiles and 10 Army personnel
have been arrested for negligence in
connection with the loss of arms and
ammunition.

(b) A Court of Ingquiry under the
Army Act was set up to investigate
this incident and the proceedings of
the Court are now under examination
of the Army authorities.
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Income-tax Assessees in Punjab

3642. Shri Daljit Singh: Will the
Minister of Finance be pleascd to state
the number of assessees in Punjab
from whom income-tax could not be
realised during the years 1956-57 and
1957-58 (separately)?

The Minister of Finance (Shri
Morarji Desal): The numbers of asses
sees from whom income-tax fell due
during the financial yecars 1856-57 and
1957-58 and which could not be fully
recovered during those yecars are
4675 and 3172 respectively.

Revenue from Additional Super-tax
on Excess Dividends

3643. Shri Ramanathan Chettiar:
Will the Minister of Finance be pleas-
ed to state:

(a) the amount of revenue derived
from the additional super-tax on ex-
cess dividends for the years 1956-57
and 1857-58 and the estimated revenue
for the year 1058-59; and

9 MAY 1058

Written Answers 14168

(b) the cost to the Exchequer on
account of the grant of development
rebate for the years 1955-36, 1956-57
and 1857-58 and the estimated cost for
1958-59?

The Minister of PFinance (Shri
Morarji Desal): (a) The tax de-
mand by way of additional
super-tax on excess dividends for the
year 1956-57 is Rs. 3-67 crores. For
1957-58 the tax demanded is Rs. 4-11
crores. For the financial year 1958-59
the revenue expectation is about Rs,
4 crores.

(b) The full effect of the rebate
will not immediately be felt on
revenue in all cases. However, the
total effect on revenue over a period
of years will be as follows:

Financial year Effect on
in which the revenue
rebate is given
1955-56 ... Rs. 4:47 crores.
1956-57 Rs. 577 crores.
1957-58 Rs. B'04 crores.

For the financial year 1958-58, the
effect is estimated at about Rs. 8
crores.

Pensions to Displaced and Retired
Government Employees

3644. Shri N. R. Munisamy: Will
the Minister of Finance be pleascd to
state:

(a) the existing arrangement for
the payment of advances of pensions
to the displaced Central and Stale
Government pensioners pending the
transfer of their pensions from Pak-
istan;

(b) whether the period for prp-
visional payment is likely to be ex-
tended; and

(c) if so, for what reason and for
what period?

The Minister of Finance (Shri
Morarji Desai): (a) to (c). A state-
ment is laid on the Table of Lok
Sabha. [See Appendix IX, annexure
No. 38].



14769 Writlen Ansuvwrs
Peet-Matric Scholarships to Scheduled
Caste Students

$845. Snri Siddiah: Will the Minis-
ter of Education be pleased to state:

(a) whether«all the Scheduled Castes
and Scheduled Tribes applicants who
applied for scholarships during 1957-
88 under the Government of India
scheme of scholarships to Scheduled
Castes and Scheduled Tribes for post-
Matric studies have been awarded
scholarships; and

(b) if not, the reasons for the
same? .

The Minister of Education (Dr.
K. L. Shrimali): (a) and (b). All eli-
gible Scheduled Castes and Sche-
duled Tribes applicants who were ad-
mitted to the next higher class on
passing their last annual examination
and had completed their applications
were awarded scholarships for 1957-58.

The scholarships were not awarded
to those candidates who had either
failed in their last annual examina-
tion or did not join the proposed
course of study or failed to complete
their applications,

Post-matric Scholarships to Other
Backward Class Students

3646, Shri Siddiah: Will the Minis-
ter of Education be pleased to state
the number of scholarships awarded
by Central Government to other
Backward (Class students during
1957-58 for post-Matric studies on
the ground of poverty?

The Minister of Education (Dr. K, L.
Shrimall): 247 scholarships were
awarded to the other Backward
Classes candidates in 1857-58, on the
bgsis of merit-cum-poverty.

Tripura Budget for 1957-58 and
1858-59

3647. Shri Dasaratha Deb: Will the
Minister of Home Affairs be pleased
to state:

(a) whether the Chief Secretary,
Tripura Administration acting on be-
half of the Administration, Tripura
sent an amendment to the Provisional
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Budgets of the Tripura Tegrritorial
Council for the years 18357-58 and
1958-59;

(b) if so, whether it is a fact that
the Territorial Council has refused
to accept any of the amendments sug-
gested by the Chief Secretary; and

(c) if so, whether the Central Gov-
ergment would make the financial
grant necessary for meeting the de-
ficit of the budget provision for 1957-
58 and 1958-587

The Minister of Home Affairs (Pan-
dit G. B. Pant): (a) and (b). The
budget estimates for 1957-58 received
from the Tripura Territorial Council
were not in the prescribed form and
did not correctly reflect the expendi-
ture of the Council. They were re-
turned by the Chief Commissioner for
modification and the Council revised
the estimates as suggested by him.

The budget estimates for 1858-39
were returned by the Chief Commis-
sioner to the Council for amendment
after taking into consideration the
Council’s own resources, the amount
of financial assistance likely to be
made available by way of grants
from the Central Government and the
conditions imposed by that Govern-
ment under section 37 of the Terri-
torial Councils Act for the making of
grants, The Council did not, how-
ever, amend the budget estimates.

(¢) During the year 1857-58 the
Government of India made a grant of
Rs. 15 lakhs to the Council. A sum
of Rs. 20 lakhs has been provided for
the purpose in the Central Govern-
ment's budget estimates for 1958-59.
Such grants as may be considered
reasonable will be made to the Coun-
cil.

Arrears of Rent in Tripura

3648. Shri Dasaratha Deb: Will the
Minister of Home Affairs be pleased
to state:

(a) whether it is a fact that the
Distriet Magistrate, Tripura has issued
order for the collection of arrears of
rent from the tenants; and
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(b) if so, the number of notices ser-
ved under this order?

The Minister of State in the Minis-
try of Home Affairs (Bhri Datar): (a)
The District Magistrate, Tripura, has
ordered the collection of arrears of
rent which have accumulated after
31st March, 1952 only. Arrears re-
lating to the period before that date
have already been remitted.

(b) 1898.

Grants to Territorial Councils

3649, Shri Dasaratha Deb: Will the
Minister of Home Affairs be pleased
to state:

(a). whether the Central Govern-
ment has imposed certain conditions
for making grants to the Territorial
Councils; and

(b) if so, the reasons therefor?

The Minister of Home Affairs (Pan-
dit G. B. Pant): (a) and (b). Section
37 of the Territorial Councils Act,
1956, empowers the Central Govern-
ment to make grants to the Councils
subject t#¥ such conditions as it may
impose. The budget estimates of the
Councils showed a very wide gap bet-
ween their income and expenditure
and the Central Government decided
to appoint a senior officer to examine
their finances. Pending such exami-
nation, some conditions have been im-
posed to ensure that the Councils
handle their finances with prudence
and care.

Contingency-pald Staff in Survey of
India

Shri S. M. Banerjee:
* A Shri Tangamani:

Will the Minister of Sclentific Re-
search and Cultural Affairs be pleased
to state:

(a) the total number of Contin-
gency-paid staff who have completed
flve years of service in the Survey of
India Department;

(b) whether the Surveyor General
of India has issued a Circular Order
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wherein it is stated that the Contin-
gency-paid employees are eligible’ for
regularisation after three years of
service; and

(c) it so, when the employees who
have completed more than flve years
will be transferred to the Regular
Establishment?

The Minister of Sclentiic Research
and Cultural Affairs (Shri Humayun
Kabir): (a) Six have completed five
years of continuous service.

(b) Yes, Sir, provided they are
within the prescribed age limit.

(c) When the individual cases have
been examined by the Surveyor Gene-
ral of India in the light of the recent
liberalisation of the rules about the
age limit.

Secondary Education in Orissa

3651. Shri Panigrahi: Will the
Minister of Education be pleased to
state the amount sanctioned by the
Centre to Orissa Government for re-
construction of Secondary Education
in the State during the years 1858-57,
1857-58 and 1858-597

The Minister of Education (Dr. K.
L. Shrimall):

1958-57 Rs. 8,70,600
1957-58 Rs. 8,48,676
1958-59 Nil so far.

Geological Survey of Andhra Pradesh

3652. Shri M. V. Krishna Rao: Will
the Minister of Steel, Mines and
Fuel be pleased to state:

(a) whether Government have re-
ceived the report of the Geological
Survey of Andhra Pradesh for the
field season 1858-57; and

(b) if so, whether a copy of the re-
port will be laid on the Table?

The Minister of Steel, Mines and
Fuel (Sardar Swaran Singh): (a) Yes,
Sir.

-
(b) It is not the practice to lay
copies of the reports on the investi-
gations carried out by officers of the
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Geological Survey of India during any
RAeld season on the Table of the
House, but I should ‘be wvery happy
to furnish the Honourable Member
with copies of the reports on the
work done in Andhra Pradesh during
the field season 1956-57 if he is in-
terested in them. These reports will
be published in the form of Memoirs
in accordance with its procedure, when
the work of a region has been com-
pleted.

Paid-up Insurance Policles

8653. Shri P. G. Deb: Will the
Minister of Finance be pleased to refer
to the reply given to Unstarred Ques-
tion No. 1586 on the 12th December,
1957 and state:

(a) whether the total number of
Life Insurance policies paid up in
the country after nationalization of
the Insurance Companies has since
been ascertained; and

(b) if so, their number?

The Minister of Finance (Shri Mor-
arji Desal): (a) and (b). The infor-
mation will be available after a few
months, when the accounts and busi-
ness statistics of the Life Insurance
Corporation for the period 1st Sep-
tember, 1956 to 31st December, 1857
have been compiled.

U.PS.C.

8654. Shri Vajpayee: Will the Minlis-
ter of Home Affairs be pleased to
refer to the reply given to Unstarred
Question No. 328 on the 18th Féh-
ruary, 1958 regarding recruitment
through UP.S.C. and state;

(a) whether the Tequisite informa-
tion is now available and has since
been collected; and

(b) if so, the details thereof?

The Minister of State in the Minis-
try of Home Affairs (Shri Datar): (a)
and (b). The information is being col-
lected and will be laid or the Table
of the House as early as possible
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Indian Students Abroad

3655. Shri Siddiah: Will the Minis-
ter of Education be pleased to refer
to the reply given to the Unstarred
Question No. 2287 on the 10th April,
1958 and state*

(a) out of the students who went
to UK., Russia and America for higher
studies, how many belong to Scheduled
Castes and Scheduled Tribes; and

(b) the courses of study which they
went to pursue in those countries?

The Mipister of Education (Dr.
K. L. Shrimall): (a) and (b). Infor-
mation about Government scholars is
being collected and will be placed on
the Table of the Sabha as soon as:
possible. Information about other
students is not available and it is ex-
tremely difficult for our Missions in
these countries to collect the same
due to lack of staff, failure on the
part of many private students to get
themselves registered with these Mis-
sions and the large number of students
involved.

Central Excise Department

3656, Shri Siddiah: Will the Minis-
ter of Finance be pleased to state:

(a) the total number of employees
recruited since 1951 in various classes
and cadres in all the circles in the
Central Excise Department upto 3lst
March, 1958; and

(b) the measures taken by Gov-
ernment during these years to fill the
reserved quota of posts by Scheduled
Castes and Scheduled Tribes?

The Minister of Finance (Shri Mor-
arjl Desal): (a) and (b). The infor-
mation is being collected and will be
placed on the Table of the House as
soon as possible.

Central Excise Department

3657. Shri Siddiah: Will the Minis-
ter of Finance be pleased to state:

(a) the number of class I to class
IV employees taken over from the
Mysore State Excise Department to
the Central Excise Department at the
time of integration (class-wise); and
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(b) the mumbsar of scheduled castes
and scheduled tribes employees among
them?

The Minister of Finance (Shri Mor-
arjl Desal): The information is being
collected and will be placed on the
Table of the House.

Central Exeise Department

3858. Shri Siddlah: Will the Minis-
ter of Finanoe be pleased to state:

(a) the number of promotions made
of class II and III officers since the
integration of Mysore 'State Exclse
Department with the Central Excise
Department;

(b) the number of scheduled castes
and scheduled tribes employees among
them;

(c) whether any competitive exa-
minations were held for selecting
candidates for promotions;

(d) if so, when; and

(e) whether the reserved quota for
the scheduled castes and schedulea
tribes has been filled up?

The Minister of Finance (8Shri Mor-
arjl Desai): The information is being
collected and will be placed on the
Table of the House.

Report of the Commissioner for
Scheduled Castes and Schedunled
Tribes for 1957-58

3659. Shri Blddiah: Will the Minis-
ter of Home Affairs be pleased to
state:

(a) whether the Commissioner for
Scheduled Castes and Scheduled
Tribes has submitted the report for
the year 1957-58; and

(b) it so, whether a copy thereof
will be laid on the Table?

The Minister of State in the Minis-
try of Home Affalrs (Shri Datar): (a)
Not yet.

(b) Does not arise.

8 MAY 1088
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Heservation Orders im regard to
Scheduled Castes and Schedulsd
Tribes

3860. Shri Siddish: Will the Minis-
ter of Home Affairs be pleased to state
whether there is a proposal to set up
a suitable machinery to ensure proper .
implementation of all reservation
orders in regard to Scheduled Castes
and Scheduled Tribes and also to de-
vise ways and means to fill up the re-
served quota as recommended by the
Commissioner for Scheduled Castes
and Scheduled Tribes at page 103 of
his Report for the year 1856-577

The Minister of State in the Minis-
try of Home Affairs (Shri Datar):
Adequate machinery already exists in
the Ministry of Home Affairs to see
that the orders regarding reservation
of vacancies for Scheduled Castes and
Scheduled Tribes are carried out. The
Government has also taken special
measures to enable members of Sche-
duled Castes and Scheduled Tribes to’
fill the vacancies reserved for them.
It is not therefore considered neces-
sary to set up any special machinery.

State Bank of Indla—Money in
transit

3681. Shri Vajpayee: Will the
Minister of Fimance be pleased to
state:

(a) whether it is a fact that on the
18th April, 1958, an amount of Rs. 2
lakhs belonging to the State Bank of
India and intended to be conveyed
safely from Jodhpur to Delhi was
allowed to remain absolutely un-
guarded for two hours while the

*train traversed forty-five miles from

Jodhpur to Banar;

(b) whether any enquiry has been
made inte this incident;

(c) the details of this occurrence;
and

(d) the action taken thereon?

The Minister of Finance (Shr!
Morarjl Desai): (a) to (d). A con-
signment of soiled and surplus notes
etc. was temporarily left ungusraea
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by the escort at Jodhpur railway
station, mainly as a result of an alter-
cation between police and railway
officials about seating arrangements;
but it is understood that the compart-
ment containing the money remained
locked throughout and that the escort,
who failed to board the train at Jodh-
pur, caught up with it, and got into it
a few miles from Jodhpur station.

The matter has been taken up by
the Reserve Bank of India with the
police authorities.

Education System

Shri Subodh Hansda:
3662. < Shri 8. C. Samanta:

Will the Minister of Education be
pleased to state:

(a) whether the attention of Gov-
ernment has been drawn to the re-
marks on the performance of candi-
dateg in the written examinations
conducted by the Union Public Ser-
vice Commission made in their
Seventh Report on the present system
of education; and

(b) it so, the steps Government
propose to take to improve or alter
the present system of education?

The Minister of Education (Dr.
K. L. Shrimall): (a) Yes, Sir. The
Government is already aware of some
deterioration of standards of edu-
cation at certain levels.

(b) The following are some of the
steps taken by the Ministry of Edu-
cation and the University Grants
Commission which will, in course of
time, make an impact on Education:—

(i) Raising of the status of
teachers by increasing their salary
scales. The Government of India
and the University Grants Com-
mission contribute towards the
increased expenditure in this res-
pect.

(ii) Reorganization of second-

ary stage by the extension of its
duration by -one year.
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(ili) Diversification of second-
ary education.

(iv) Financial assistance for im-
provergent in school libraries.

(v) Holding of eeminars, con-
ferences etc. dealing with matterg
of education.

(vi) Formulation of a syllabus
for secondary schools,

(vil) Improvement of profes-
gsional efficiency of teachers by
establishment of extension servi-
ces departments in training col-
leges.

(viii) Conduct of research im.
examination system.

(ix) Appointment of an expert
committee by the University
Grants Committee to determine
practical steps to be taken for
the coordination of the standards
of teaching and research in dif-
ferent universities in India.

Army Medical Corps

Shri 8. C. Samanta:

9083, Shrimati Ila Palchoudhuri:

Will the Minister of Defence be
pleased to state:

(a) whether it Is a fact that two
medical officers of the Army Medical
Corps were sent to Yugoslavia for
specialised training in Thoracic and
Maxillo-facial Surgery;

(b) if so, when;

(e) whether they are imparting
any training on the subject; and

(d) whether their services are
available for civiliang also?

The Minister of Defence (Shri
Krishna Menon): (a) Yes.

(b) On 1st September, 18954,

(c) They were employed on return
from Yugoslavia &as BSpecialists in
Thoracic Surgery in Military Hospital,
Aundh, and Plastic ‘Surgery in Milit-
ary Hospital, Poona, respectively; and
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in the course of their duties, imparted
training to officers sent to thdse hos-
pitals for practical in sur-
gery. The Specialist in Plastic Sar-
gery has, however, recently been post-
ed out of Military Hospital, Poona, on
temporary duty.

(d) They are available for consul-
tation by civilians by private arrange-
ment outside their normal working
hours. Again, if civilians are admitted
to the Military Hospital where these
specialists are employed, their ser-
vices are available to those civilians.

Centiral Advisory Beard of Education

Shri D, C. Sharma:

Shri Ram Krishan:

Pandit D. N. Tiwary:

Shri Sarjun Pandey:

Shri Siddiah:

Shri Harish Chandra Mathur:

Will the Minister of Education be
pleased to lay a statement on the
Table showing:

(a) whether a meeting of the Cen-
tral Advisory Board of Education was
held in Delhi in February, 1858;

(b) if so, the subjects discussed;

(c) the decisions taken; and

(d) the action taken or proposed to
be taken thereon?

The Minister of Educatiom (Dr.
K. L. Shrimall): (a) Yes, Sir,

(b) and (c). The proceedings of the
25th session of the Central Advisory
Board of Education, containing the
Agenda discussed and the decisions
taken on the recommendations made
by the Board. will be supplied to the
Library of the House when printed.

(d) The recommendations will be
brought to the notice of authorities
concerned for information and neces-
sary action.

Buddha Parinirvana Jayanti
Memorial
2685 Shri D. C. Sharma:
* 3 Sardar Igbal Singh:

Will the Minister of Scientific Re-
search and Culitural Affairs be pleas-
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ed to state the progress since made
in the direction of erecting a memo-
rial in New Delh}l in connection with
the 2500th Buddha Pari irvana
Jayanti?

The Minister of Bcientifis Ressarch
and Cultural Affairs (Shri Humayun
Kabir): Plans and estimates have
been prepared and action is
taken for laying out a park on the site
which has been selected for construc-
tion of a Monument to commemorate
the 2500th Buddha Jayanti held in
1958.

Foreigners
3666. S8hri D. C. Sharma: Will the

Minister of Home Affairs be pleased
to state:

(a) the number of persong convict-
ed on account of entering India with-
out valid passports since December,
1957 (month-wise); and

(b) the number of cases pertaining
to the same period pending disposal?

The Minister of State In the Minis-
try of Home Affalrs (S8hri Datar):
(a) and (b). The information is being
collected and will be laid on the Table
of the House as soon as it is available.

Crimes in Delhi

Shri D. C. Sharma:
m{sm Pangarkar:

Will the Minister of Home Affairs
be pleased to state the number of
crimes committed in Delhi during
December, 1857 to April, 1838 (month-
wise) under the heads:

(i) murder;

(ii) abduction;

(iil) kidnapping; and
(iv) criminal assault?

The Minister of State in the Minis-
try of Home Affairs (S8hii Datar):
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i) Abduction .

S R

Pakistani Smugglers

3668. Shri D. C. Sharma: Will the
Minister of Finance be plessed to
state how many times fire was opened
and exchanged between Pakistani
smugglers and Indian border police
or military personnel during Decem-
ber, 1857 to April, 1858 (month-
wise)?

The Minister of Finance (8hri
Morarji Desal): Fire was opened and
exchanged between Pakistan smug-
glers and Indian border police or
military personnel seven times during
the period as indicated below:

December, 1857. 1
January, 1858. nil
February, 1958. 2
March, 1958. 4
April, 1058 (upto 15th April). nil

Indusirial Management Cadre

Shri D, C. Sharma:

e, Shri Damani:

Will the Minister of Home Affalrs
be pleased to state:

(a) the total number of applications
received by the Union Public Service
Commission for appointment to the
Industrial Management Cadre;

(b) the number of candidates who
have applied from outside India; and

(c) when selections are likely to
be made and completed?

The Minister of State in the Minis-
try of Home Affairs (Shri Datar):
(a) 18958.

(b) 308.

(e) Soon after the interviews which
are scheduled to commence from this
month are completed.

3 6 ] 7
2 2 2 2
5 2 1s 18
13 4 19 20

Immoral Traffic in Women

3670. Bhri D. C. Sharma: Will the
Minister of Home Affairs be pleased
to state:

(a) the number of provisions of the
Suppression of Immoral Traffic in
Women and Girls Aect, 1958 enforced
by the 80th of April, 1958;

(b) the number of provisions not
yet enforced; and

(c) the reasons for the delay?

The Minister of State in the Minis.
try of Home Affairs (Shri  Datar):
(a) ,Only Section 1 of the Act was in
force prior to 30th April, 1858. The
remaining provisions of the Act have
also been enforced with effect from
the 1st May, 1858.

(b) and (c). Do not arise.
Ex-Servicemen from Punjad

3671 Shri D, C. Sharma;
’ S8ardar Igbal Singh:

Will the Minister of Defence be
pleased to state the number of ex-
servicemen from Punjab who were
given employment from April, 1955
to the 31st of March, 1858, with parti-
cular reference-to the District of
Gurdaspur?

The Minister of Defence (Shri
Krishna Menon): During the period
1st April, 1855 to 31st March, 1858,
6,077 ex-servicemen from  Punjab
were found employed in that State
in Government/private service. 615
of these ex-servicemen were from
Gurdaspur district. The information
in respect of ex-servicemen from



not available and it is considered that
the time and labour involved in the
collection of this information, from
Employment Exchanges in several
sreas, will not be commensurate with
the results likely to be achieved.

Corruption Cases among Central Gov-
ernment Employees

Shri D. C. Sharma:

3872, { Shri Kumbhar:

| Shri Panigraht:

Will the Minister of Home Affairs
be pleased to state:

{a) the number of corruption cases
among Central Government emplo-
yees brought to the notice of Govern-
ment during December, 1967 to April,
1958;

(b) the number against whom
departmental enguiries were held;

(c) the number convicted by Courts;
and

(d) the
involved?

categories of officials

The Minister of State in the Minis-
try of Home Affairs (Shri Datar):
(a) to (d). A statement regarding
cagses dealt with by the Special
Police Establishment during Decem-
ber, 1857 to March, 1858 (inclusive)
is placed on the Table of the Lok
Sabha. [See Appendix IX, annexure
No. 39]. Information regarding such
cases during April 1958, and also with
regard to cases dealt with without the
help of the Special Police Establish-
ment will be furnished as soon as
available.

Advisory Committee on Libraries

Shri D. C. 8harma:
3673. { Bhri Ram Krishan:
Shri N. R, Munisamy:

Will the Minister of Education be
pleased to gtate:

(a) whether the Advisory Commit-
tee on Libraries has submitted its
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report to the Government of India;
and

(b) if so, its main recommenda-
tions?

The Minister of Eduneation (Dr. K.
L. Shrimalf): (a) No, Sir. It is ex-
pected to be ready In the near future.

(b) Does not arise.

Vijaya Temaple, Madhya Pradesh

3674. Shri Vajpayee: Will the Min-
ister of Bcieatific Ressarch and Cul-
tural Afairs be pleased to state the
reasons for not permitting the Hindu
Public of Vidisha in Madhya Pradesh
to offer prayers in the Vijaya temple?

The Minister of Scientific Resehrch
and CuMural Affairs (Shri Humayun
Kabir): At the time of the taking
over ‘of the monument by the Depart-
ment of Archaeology in 1951, it was
not used by the Hindu public for
offering prayers, and the general
policy of Government is not to allow
worship at a monument which had
not been so used prior to its pro-
tection,

Sarva Seva Sangh

3675. Shrl Sanganna: Will the Min-
ister of Home Affairs be pleased to
state:

(a) whether it is fact that the
Barva Seva Sangh has surrendered
large amounts of grants given by
Government for the development of
the Gramdan villages in  Orissa,
during the First and the Second Five
Year Plan periods; :

(b) if so, the amounts of the grants
surrendered; and

(c) the reasons for surrendering

them?

The Minister of State in the Minis-
try of Home Affairs (Shri Datar):
(a) and (b). The Sarva Seva Sangh
has surrendered a sum of.Rs. 450
lakhs so far out of Central grauts of
Rs. 11'92 lakhs sanctioned during 1956-
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67 for the development of the Gram-
dan villages in Orissa,

(c) They have not given any
reasons for surrendering this amount.
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Government Servanis’ Soale of Pay

3678. Bhri Subiman Ghose: will
the Minister of Finanoce be pleased to
state:

(a) whether it is a fact that there
anre employees in Government of
India whose scale of pay is between
Rs. 25 to Rs. 30 with an annual in-
crement of 50 nP.; and

(b) it so, in which department or
departments they are employed?

The Minister of Finance (Shri
Morarji Desal): (a) and (b), A
statement based on information so
far collected is laid on the Table of
the Lok Sabha. [See Appendix IX,
annexurc No, 40.) Further informa-
tion collected from a few Adminis-
trative Ministries whose replies have
not been received so far will be laid
on the Table of the House as soon as
received.

Welfare of Scheduled Castes and
Scheduled Tribes

3673. Shri Elayaperumal: Will the
Minister of Home Aflalrs be pleased
to state:

(a) whether any schemes or pro-
posals for the welfare of the Sche-
duled Castes and Scheduled Tribes
are at present under the consideration
of the Central Advisory Boards for
welfare of Harijans and Tribals; and

(b) if so, their nature?
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The Minister of Sixte im the Minis-
try of Home Afiairs (Bhri Datar):
{&) The Central Advisory Boards for
Harijan and Tribal welfare have not
yet been constituted for the year
18568-59.

(b) Does not arise.

Engincering Colleges

3680, Shri Ajit Singh Sarhadi: Will
the Minister of BSclentific Research
and Cultural Affairs be pleased to
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refer to the reply given to Unstarred
Question No. 1779 on the 28th March,
1858 and to lay a statemant on the
Table showing the names of the
places where the ten Engineering
Colleges under the expansion of tech-
nical education in the Second Plan
have been or are proposed to be
opened?

The Minister of Scientific Research
and Culiural Affairs (Shri Humayun
Kabir):

The locition of the ten cogincering colleges is as shown pelow:

Patiala
Raipur
Gwalior

bk o o

Nagpur .
Coimbatore
Madhurai .
‘Waltair
9. Burla
10, Gauhati

g

Elections

3881. Shri M. B. Thakore: Will the
Minister of Law be pleased to state:

(a) whether it is a fact that the
Election Commission have directed
that after a polling is over, counting
of votes should be made as quickly
as possible;

(b) whether it is a fact that in spite
of the above, the dates for counting
of votes in the constituencies other
than that of Radhanpur were flxed as
the Tth, 8th and 9th March, 1857, even
though the polling in the constituen-
cies of North, Vijapur-South and Katil
was held on 2nd March, 1857; and

{¢) whether it is a fact that coun-
ing of votes in Vijapur-North and
Radhanpur constituencies was not
fixed on the same date?

The Deputy Minister of Law (Shr:
Hajarnavis): (a) Yes.

(b) The dates of counting of votes
of the Legislative Assembly constituen-
cies of Vijapur-North, Vijapur-South
and Kalol were initially fixed as 18th,
18th and 14th March, 1857, respective-
ly, by the Returning Officer on 4th
Fehrusry, 1957. But after the com-
pletion of the poll on the 2nd March,

'lbg

ab

Madhya Pradesh)

( hya Pradesh)
Bomba

3;)
Madras)
Andhra Pradesh)

Orissa)
Assamn)

1857, some of the candidates of these
constituencies represented against the
dates fixed for counting of votes.
The Chief Electoral Officer of the
State who considered the represen-
tation directed the Returning Officer
to arrange for the counting of votes
as soon ae possible and the dates for
counting of votes in the above men-
tioned constituencies were accordingly
fixed by the Returning Officer as  the
7th, 8th and 9th March, 1957 res-
pectively.

(¢) Yes. The counting of votes
in the two constituencies in question
could not be fixed on the same date
owing to certain administrative diM-
culties, 5

All India Counecil of Technical Educa-
tion

Shrl Ram Krishan:

3632.{8111'1 8. M. Banerjee:

Shri Tangamani:

Will the Minister of Scientific Re-
search and Cultural Affalrs be pleas-
ed to lay a statement on the - Table
showing the nature of the decision
taken by Government to implement
recommendations of the All India
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Council of Technical Education which
concluded its deliberation on the 24th
March, 19587

The Minister of Belentific Researeh
and Cultural Affairs (Bhri Humayun
Eabir): A statement is laid on the
Table of the Lok Sabha. (See Ap-
pendix IX, annexure No. 41.]

Red Folt

3683. Shri Pangarkar: Will the
Minister of Sclentific Research and
Cultural Affairs be pleased to state:

(a) whether it is a fact that small
pipal trees are grown on the outer
wall of the Red Fort and as a result
thereof some portions of the wall are
in a dilapidated condition; and

(b) if so, the steps proposed to be
taken in the matter?

The Minister of Scientific Research
and Cultoral Affairs (Shri Humayun
Kabir): (a) Some pipal and other
saplings are growing on the outer
wall of the Red Fort and have there-
by caused minor damage.

(b) The Garrison Engineer, Red
Fort has been requested to remove
the trees and repair the damage.

Panchang in Oriya Language

3684. Shri Sanganna: Will the Min-
ister of Home Affairs be pleased to
state:

(a) whether any financial assistance
is being given to the Government of
Orissa for the publication of the
Panchangs for 1880 Saka in Oriya
language; and

(b) if so, to what extent?

The Deputy Minister of Home
Affairs (Shrimati Alva): (a) and (b).
The printing and publication of the
Panchangs in different languages
which will contain additional items
of interest and importance to the
publie is being arranged by the India
Metecrological  Department. The
question of giving financial assistance
to any particular State Government
does not, thersfore, arise.

5 MAY 1983
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Teachers in Hiznachal Pradash

J 8hri Surendransth Dwivedy:
| Bhri B, C. Mullick:

Will the Minister of Education be
pleased to state:

(a) the number of temchers whose
services were dispensed with in July
and August, 1957 in Himachal Pra-
desh;

(b) how many of them have been
reinstated; and

(¢) how many cases of reinstate-
ment are pending?

The Minister of Education (Dr. K,
L. Shrimall): (a) 53.

(b) 4
(c) Nil
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Appointment of Judges of Supreme.
Oourt
, 3687, 8hri Sadhan Gupta: Will the

Minister of Home Affairs be pleased
to state:

(a) whether any judge has so far

been appointed to the Supreme Court
from the Bar; and

(b) if not, the reasons therefor?

The Minister of Home  Affairs
(Pandit G. B, Pant): (a) No Judge
has been appointed to the Supreme
Court directly from the Bar.

(b) All appointments to the Sup-
reme TCourts are made on merits

Reorganisation of Secondary Education
in Punjab

3888. Shri Daljit Singh: Will the
Minister of Education be pleased to
state:

(a) the number of schemes that
have been submitted by the Punjab
Government regarding re-organisation
of secondary education during 1958-
59;

(b) whether any of these schemes
has been sanctioned; and

(e) if so, the total amount proposed
to be given to Punjab Government in
this regard?

The Minister of Education (Dr. K.
L. Shrimali): (a) Eleven.

{b) Not so far.

(e) Rs. 16+05 lakhs proposed to be
given.

Social Service Camps in Punjab

3689, Bhri Daljit Singh: Will the
Minister " of Education be pleased ‘o
state:

(a) the number of social service
camps which have been organised
with the help of the Central Govern-
ment in Punjab during 1057-58; and

(b) the total amount spent and the
number of participants both boys and
girls?

9 MAY 1958
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The Minister of Educatiom (Dr. K.
L. Shrimall}: (a) One hundred =und
one.

(b) A statement will be placed on
the Table of the Lok Sabha after the
reports of the camps and audited
accounts are available.
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Natlonal Library, Calcuita

3692. Shrl Sangansa: Will the Min-
ister of Scientific Research and Cul-
tural Affairs be pleased to state:

(a) whether it is a fact that the
proceedings of Parliament of India
from 1952 onwards are not available
in the National Library, Calcutta; and

(b) if so, the reasons therefor?

The Minister of Scientlfic Research
Cultural Affairs (Shri Humayun
bir): (a) and (b). Except for a
few numbers, which were not re-
ceived from the publishers, the pro-
ceedings are available. Efforts are
being made to procure copies of the
missing items.

Harijan Welfare Board, Delhi

J 8hri B. K. Galkwad:
\ Shri Dige:

3893.

Will the Minister of Home Affairs
be pleased to state:

(a) whether it is a fact that some
workers of the Harijan Welfare
Board, Delhi were prosecuted recently
for misappropriating public funds; and

{b) if so, the details of the case?

The Minister of State in the Minis-
try of Home Affairs (Shri Datar):
(a) Yes, Sir.

(b) Shri Jia Lall Kardam, a mem-
ber of the Harijan Welfare Board,
Delhi and Sarvashri Parbhati Ram
and Mittar Sain, members of the
Zonal Committees, constituted by the
said Board, have been prosecuted for
having got Rs. 750 paid for repair of
a well at Azadpur and Rs, 500 for

? MAY 1838

Writien Ansmwers 14104
repair of a ‘well at Dhirpur on their
identification in the name of per-
sons who efther did not exist or who
neither applied nor received the pay-
ment. The case is sub-judice.

Interpreters for Tripuri Language

3684. Shri Bangshi Thakor: Will
the Minister of Home Affairs be
pleased to state:

(a) whether it is a fact that there
were interpreters for Tripuri language
before integration of the State for
facilitating the tribals of Tripura to
represent their cases before the Court
of Tripura; -

(b) whether such posts still exist;
and

(c) if not, the reason therefor?

The Minister of State in the Minis-
try of Home Affairs (Shri Datar):
(a) Yes; there was one post of Inter-
preter in Tripuri language in only
one sub-divisional court in the pre-
integration period and the incumbent
of the post retired in 1947.

(b) No.

(¢) Interpreters for
made in Court are appointed
ever found necessary.

depositions
when-

Village Map of India

J Shri Bhogii Bhai:

008, | Shri Rameshwar Tantla:

Will the Minister of Scientific Re-
search and Cultoral Affairs be pleas-
ed to state what steps so far have been
taken to prepare a  Village Map of
India?

The Minister of Scientific Research
and Cultural Affairs (Shri Humayan
Kabir): The English Edition of the
National Atlas of India, which will
be published by the end of the
Second Five Year Plan, will contain
a map showing the location of all
Census villages. Information for the
map is being collected.



1419% Written Answers

Wellare Extension FProjects

369¢. Shri Panigrahl: Will the Min-
ister of Educstien be pleased to state:

(a) since when the new pattern of
integrated Welfare Extension Projects
in' the Community Development
Blocks has been introduced;

(b) how many such integrated Wel-
fare Extension Projects of the Central
Social Welfare Board are located in
Orissa; and

(¢) in which way they differ from
the original Welfare Extension Pro-
jects of the Central Social Welfare
Board?

The Minister of Education (Dr. K.
L. Shrimall): (a) 1st April, 19857,

(b) Two.

(c) A statement giving the requisite
information is placed on the Table of
Lok Sabha. (See Appendix IX, an-
nexure No. 42]

Review Applications

3697. Shri Daljit Singh: Will the
Minister of Steel, Mines and Fuel be
pleased to state:

(a) the number of review applica-
tions of mineral concessions received
under Rules 57 of the Mineral Conces-
sion Rules, 1949 from'the lst January
to April, 1958; and

(b) the steps being taken in regard
to them?

The Minister of Mines and oil
{8hri K. D. Malaviya): (a) 187.

(b) The steps that are taken in
deciding these review applications
are the'same that are followed in
the case of other review applications,
that is, first to consult the State
Governments against whose order the
application is made. Where technical
or legal issues are involved steps are
taken to obtain the aflvice of Minis-
try's technical and legal experts be-
fore taking a decision.
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Ex-Convicts in Delhi

3698. Shri Harish Chandra Mathur:
Will the Ministar. of Home Affairs be
pleaged to state:

(a) how many ex-convicts are stay-
ing in Delhi as free citizens;

(b) how many of them have been
charged with more than 8 or 4 con~
victions; and

(c) what supervision is
over such persons?

The Minister of State in phe Minis-
try of Home Affairs (Shri Datar):
(a) It is not possible at present to
give the exact number of ex-convicts
staying in Delhi, In April, 1857, a
Central Registry of Criminals was
started and since then history sheets
of 2004 habitual offenders have been
prepared.

(b) Of the 2004 persons, 442 were
convicted four times or more.

exercised

(c) Names of persons convicted
are entered in a surveillance re-
gister and their history sheets main-
tained at the wvarious Police Stations.
A watch over the movements of such
persons is kept by the Police.

Appointments of Officers in Himachal
. Pradesh

3699. Shri Daljit Singh: Will the
Minister of Home Affairs be pleased to
state:

(a) whether it is a fact that appoint-
ments of Class I and II officers have
been made -in Himachal Pradesh
without compliance with regulations;

(b) if so, the number of such officers
appointed temporarily; and

(c) the steps Government propose
to take to regularise such appoint-
ments?

The Minister of State in the Minis-
try of Home Affalrs (Shri Datar):
(a) to (¢). Pending framing of re-
cruitment rules for Class I wnd II
posts in Himachal Pradesh, the
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Himachal Pradesh Administration
made certain appointments by promo-
tions from Class III tp Class II and
from Class II to other Class II posts
carrying different scalesof pay. Con-
sultation with the Union Public Ser-
vice Commission would not have been
necessary in such cases if Recruitment
Rules laying down the mode of re-
cruitment had been framed with the
concurrence of the Commission. B8ince
the Recruitment Rules have not been
framed, the Administration was ad-
vised to inform the Commission and
the Administration has accordingly re-
ported the cases where the appoint-
ments are for a period exceeding one
year, to the Commission.

Increase in the Coal Allotment to
Punjab

3700. Bhri Daljit Singh: Will the
Minister of Steel, Mines and Fuel be
pleased to state:

(a) whether it is a fact that the
Punjab Government have requested
for increasing the quota of coal! and
soft and hard coke to meet the re-
quirements of the State; and

(b) it so, the steps taken by Gov-
ernment in this regard?

The Minister of Steel, Mines and
Fuel (Sardar Swaran Singh): (a) Yes.
Requests were received from the Pun-
jab State Government from time to
time for increasing the quota of coal,
soft coke and hard coke under ‘Z'
(Domestic Requirements) and ‘SSI'
(Small Scale Industries) classes.

(b) The requests were carefully
oonsidered and quotas were increased
to the extent possible with due re-
gard to the transport availability and
demands from other States in the
direction ‘Above Moghalserai'.
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3701, Shri Daljit Singh: Will the
Minister of Scientific Research  ana
Cultural Affairs be pleased to state:

(a) whether. all the available
material for the History of Freedom
Movement in the Punjab has been.
collected; and

(b) the agency or authority through
which it has been collected or is being
collected?

The Minister of Scientific Research
and Cultural Affairs (Shri Humayun
Kabir): (a) A large amount of
material has been collected, but it
cannot be said with any degree of
certainty that there is no other materi-
al available.

(b) Through the Punjab
Committee for History of Freedom
Movement, some private individuals
and from sources available in the
National Archives.

State

Grant-in-aid to Technical Tralning
Institute, Jhargram

3. S Shri Subodh Hansda:

3703. 3 Shri 8. C. Samanta:

Will the Minister of Home Affairs
be pleased to state:

(a) whether any grant-in-aid was
sanctioned to the Technical Training
Institute, Jhargram, West Bengal for
training of the Scheduled Tribes
students in 1956-57;

(b) if so, the nature of the aid; and

(c) whether the amount was
received by the Institute and fully
utilised during 1956-57?

The Minister of State in the Miais-
try of Home Affairs (Shri Datar):
(a) Yes, Sir.

(b) A grant of Rs. 540/- was sanc-
tioned during 1856-57 to the Super-
intendent, Technical Training Centre,
Jhargram for paying scholarships to
three tribal trainees in the talloring
course,
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(c) Om)y Rs. 420/- were utilised out
of Ra. 540/- sanctioned to the Insti-
tute.
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Women's Education in Himachal
Pradesh

3707. Shri Daljit Singh: Will the
Minister of Education be pleased to
state the progress made in Himachal |
Pradesh to promote women's educa-
tion during 1956-57 and 1957-587

The Minister of Education (Dr. K.
L. S8hrimall): The information is
pbeing collected and will be laid on
the Table of the Lok Sabha in due

course.
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Viaity of Commissioner of Bcheduled
Castes and Scheduled Tribes

8768, Shri Daljit Singh: Will the
Minister of Home Affairs be pleased
to state:

(a) the number of times the Com-
missioner for Scheduled Castes and
Scheduled Tribes visited Himachal
Pradesh during 1957-58; and

(b) the names of places he visited?

The Minister of State in the Minis-
try of Home Affairs (Bhri Datar):

(a) Twice.

(b) Mandi and the village of Badri-
pur in Paonta Tehsil of Sirmor dis-
trict.

lncome-Tax from Himachal Pradesh

32709, Shri Daljit Bingh: Will the
Minister of Finance be pleased to
state the number of assessees in
Himachal Pradesh from whom income-
tax could not be realized during the
years 1955-56, 1956-57 =and 1857-58
yearwise?

The Minister of Finance (Shri
Morarji Desai): The numbers of as-
sessees from whom income-tax fell
due during the financial years 1955-
568, 1956-57 and 1957-58 and which
could not be {fully recovered during
those years are 134, 105 and 118 res-

pectively.
Scheduled Tribes In Himachal Pradesh

8710. Shri Daljit Singh: Will the
Minister of Home Affalrs be pleased
to state:

(a) the number of persons belong-
ing to scheduled tribes residing in
Himachal Pradesh;

(b) their location; and

(c) their main occupation?

The Minister of SBtate in the Minis-
try of Home Affairs (Shri Datar):
(a) and (b). A statement ghowing the
total and district-wise population as
in 1851, of scheduled tribes estimated
in the manner prescribed by the
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Existing States (Scheduled Castes and
Scheduled Tribes) (Determination -of
Population) Rules, 1056 made undesr
the Scheduled Castes and Scheduled
Tribes Orders (Amendment) Act,
1858 is laid on the Table of Lok
Sabha, [See Appendix IX, annexure
No. 48.] '

(¢) Occupational breakup of the
population is not available.

Technical Institutes for Tribal
Students

8711, Shxl Panigrahi: Will the Mi-
nister of Home Affalrs be pleased to
state;

(a) whether it is a fact that there is
any proposal for sgetting up of five
technical institutes for training of
tribal students; and

(b) where such institutes are pro-
posed to be set up?

The Deputy Minister of Home
Affairs (Shrimati Alva): (a) and (b).
Four such institutes one each in
Bihar, Orissa, Madhya Pradesh and
Manipur have already been sanction-
ed. A proposal for Assam is under
consideration.

Sales-Tax in Manipur

3712, Shri L. Achaw Singh: Will
the Minister o0f Home Affairs be
pleased to state:

(a) whether it is a fact that the
present Commissioner of Taxes, Mani-
pur has ordered dealers te produce
before him accounts, documents ete.
relating to local sales tax; and

(b) it so, the reasons therefor?

The Minister of State in the Minis-
try of Home Affairs (Shri Datar):
(a) and (b). The Commissioner of
Taxes, in exercise of powers vested
in him under Section 31 of the Assam
Sales Tax Act, 1847, as extended to

' Manipur, has called for records with

a view to making enquiries in some
cases where the assessment was re-
ported to have been incorrectly made.
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Sarvey of India Employees

2715, Shri S. M. Banerjee:
Shri Tangamani:

Will the Minister of Scientific Re-
search and Cultural Affairs be pleased
to state:

(a) whether any Conservancy Tax
is being recovered from the em-
ployees of the Survey of India at the
Hathibarkala Estate, Dehra Dun;

(b) if so, what is the amount per
month being deducted; and

(c) from what date?

The Minister of Scientific Research
and Cultaral Affairs (Shri Humayun
Kabir):

(a) Yes, Sir.
(b) As follows:—

Type of Bungalows in occupa- Monthly
tion.

rate of

conser-

e
C. . 6 B
D 6 4
E. 4 4
F. 212
G .. 112
H - o 14

(c) 1st April, 1955.



Citisenship rights in Tripura

3716. Shri Dasaratha Deb: Will the
Minister of Home Affairs be pleased
to state:

(a) how many Muslims of Tl‘[p‘lll.'l
have applied for citizenship rights in
Tripura so far; and

(b) if so, what steps are being taken
to provide them citizenship?

The Minister of State in the Minis-
try of Home Affairs (Shri Datar):
(a) Twelve.

(b) Six have been residing in Tri-
pura permanently and became Indian
citizens under the Constitution. Of
the remaining six, five have not been
found eligible for registration as
Indian citizens. The application of
the sixth is under consideration.

Team of Artists to Ukhrul, Manipur

3717, Shri L. Achaw Singh: Will the
Minister of Home Affairs be pleased
to state:

(a) whether it is a fact that a
team of artists was sent to Ukhrul and
other tribal areas for bringing closer
amity between the hills and plains
people during last winter; and

(b) if so, whether any amount was
sanctioned by the Manipur Adminis-
tration for the purpose?

The Minister of State in the Minis-
try of Home Affairs (Shri Datar):
(a) No team of artists was sent to
Ukhrul for cultural exchange. How-
ever a tribal dance competition was
held in November 1957 for Ukhrul
area at Ukhrul to select tribal dances
for presentation in the Republic Day
celebrations of 1958. On this occasion
the Manipuri Dance College also gave
a display of Manipurl style of dane-
ing. In December, 1957, again there
was a Mela organised by the tribal
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people at new Churanhandpur and
artists from the Manipuri Dance Col-
lege went there on Invitation by the
Mela Committee.

(b) No expenditure was aanetic_med
or incurred by the Administration.

Village Authorities

3718. Shrl L. Achaw Singh: Will
the Minister of JFome Affairs be
pleased to refer to the reply given to
Starred Question No. 1200 on the 25th
March, 1958 and state: ’

(a) when the election to the 42
village authorities will be com-
pleted; and

(b) whether all the village autho-
rities set up in the hills of Manipur
have started functioning?

The Minister of State in the Minis-
try of Home Affairs (Shri Datar):
{(a) Elections to the remaining 42
village authorities could not be held
so far because the villagers do not
appear to want elected village autho-
rities. Further steps to be taken in
the matter are under consideration.

(b) In the 525 villages where elec-
tions have been completed, the village
authorities will start functioning
from the 19th May, 1958,

Laccadive Islands

3719. Dr. K. B. Menon: Will the
Minister of Home Affairs be pleased
to state:

(a) the amount of money allocated
under the Second Five Year Plan for
the Laccadive island groups;

(b) how much money has been
spent during 1957-58 and on what
items;

(c) how much money allotted under
the plan for the year has lapsed; and
(d) the reasons therefor?

The Deputy Minister of Home Affairs
(Shrimati Alva): (a) Rs. 73'85 lakhs.
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®) B
1. Agriculture . . . 22,237
2, Industries and Supplies . 5:464

3. Expenditure in Boat-service 1,10,24%
4. Expenditure in  steamer

service . i f 24,022

5. Education ” . . 1,19,817
6. Medica! . . . g 66,420
<. Public Health . . f 32,819
8. Publicity scheme . . 2,066
Total : 3,83,090

(c) Rs. 8,70,010.

(d) A five-year plan for these
islands was finalised only in October,
19%7. Steamer service between the
mainland and the island could not be
started earlier than February 8, 1858,
on account of non-availability of a
suitable vessel before that. These are
the main reasons for the lapse of
such a big amount.

Laccadive Islands

3720. Dr. K. B. Menon: Will the
Minister of Home Affairs be pleased
to state:

(a) the number of children study-
ing in wvarious schools of Laccadive
islands;

(b) the number of teachers in
those schools; and

(¢) whether the scales of pay of
the teachers were revised after the
Central Government took over the
administration of the islands?

The Deputy Minister of Home
Affairs (Shrimati Alva): (a) 2324.

(b) 54.
(c) Yes.

Isiand Allowance in Laccadive Islands

3721. Dr. K. B. Menon: Will the
Minister of Home Affairs be pleased
to state:

(a) whether it is a fact that a resi-
<dent of any of the islands of Laccadive
group working on an island other
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than his own is not entitled to sn
island allowance as is admissible to
mainlanders; and

(b) if so, the reasons therefor?

The Deputy Minister of Home
Affairs (Shrimati Alva): (a) Yes.

(b) The allowance is given only to
induce the persons on the mainland
to serve on the islands where  the
living conditions are difficult and
means of communications inadequate.

School of Foreign Languages

3722. Shri Ansar Harvani: Will the
Minister of Defence be pleased to
state:

(a) whether it is a fact that a
number of foreigners are employed in
the School of Foreign Languages; and

(b) if so, the term of their ser-
vices?

The Deputy Minister of Defence
(Shri Raghuramaiah): (a) Yes, Sir.
Four foreigners are employed as lec-
turers in the School of Foreign Langm-
ages including one lecturer who s
working on a part-time basis.

(b) A statement is placed on the
Table of the Lok Sabha. [See Ap-
pendix IX, annexure No. 44].

Honorary Commissions in the Army

3723. Shrl Ansar Harvani: Will the
Minister of Defence be pleased to
state:

(a) the basis on which the honorary
commigsions are awarded in the
Armed Forces; and

(b) whether there is any honorary
commission holder who courted arrest
or imprisonment in the course of
India’s struggle for freedom?

The Minister of Defence (Bhri
Krishna Menon): (a) Honorary ranks
in the Army, the Navy snd the Air
Force are granted to Indian and non-
Indian Nationals who have sendered
specially distinguished service to the
Indian Union or signal service to any
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of the Armed Forces or who have
taken a special interest in fostering
the development of any of the Armed
Forces. The particular honorary
rank to be granted is determined with
reference to the status, position and
age of the recipient,

(b) No case of any honorary com-
mission holder having courted arrest
or imprisonment in the course of
India’s struggle for freedom has yet
come to the notice of the Government.

Indian Gorkha Ex-servicemen
Welfare Fund

3724, Shri Manaen: Will the Minister
of Defence be pleased to state:

(a) when was the Indian Gorkha
Ex-servicemen Welfare Fund formed;

(b) the amount of the fund at
present;

(c) whether it is a fact that a sum
of rupees one lakh has been distri-
buted to various States by way of
token grants; and

(d) if so, the break-up thereof?

The Minister of Defence (Shri
Krishna Menon): (a) The Indian
Gorkha Ex-Servicemen's Welfare Fund
was formed in May, 1951.

(b) The amount of the Fund at pre-
sent is Rs. 6,84,670'52 n.P.

(e) and (d). A sum of rupees One
lakh has been distributed to the Post
War Services Reconstruction Fund of
those States where the Gorkha ex-
Servicemen have settled. The break-
up of this allotment is as under:—

Rs.
Uttar Pradesh . . . . 19,500
Madras . . . " - 500
West Bengal . . . . 24,500
Assam . . . . . 40,000
Puniab . . . i . 7,500
Bthar . . ' . . 5,000
Himcahal Pradesh . . . 3,000
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Deferred payment agreements for
Rourkela Steel Plant

8725, Bhri L. Achaw Bingh: Wil
the Minister of Steel, Mines and Fuel
be pleased to refer to the reply given
to Starred Question No. 764 on the
8th March, 1858 and state the names
of the firms and banks in West Ger-
many which are committed to defer-
red payments agreements in regard
to payment for the Rourkela Steel
Plant? *

The Minister of Steel, Mines and.
Fuel (Bardar Swaran Singh): Atten-
tion is invited to the statement made-
by the Minister of Mines and Oil on
the 25th March 1858 clarifying ans-
wers given to certain supplementaries
to Starred Question No. 764 replied on
the 8th March, 1958 regarding the
postponement of outstanding payments
for the Rourkela Steel Plant. The-
agreement reached with the Govern-
ment of the Federal Republic of
Germany enables the Government of
India, with the cooperation of the
German firms and banks concerned, to
postpone by three years outstanding
payments for the Rourkela Steel Plant,
upto a maximum of DM 660 million.
Under this agreement, the Government
of India have to deliver to the
German firms concerned in lieu of cash
payments, promissory notes in Deut-
sche Marks maturing three years after
the date the payments fall due. The
German firms will be entitled to nego-
tiate the promissory notes in the
Federal Republic of Germany. The
Government of the Federal Republic
of Germany will ensure that the firms
are able to get paid by ncgotiation of
the promissory notes. All suppliers of
plant and machinery for the Rourkela
Steel Plant have agreed to accept
promissory notes.

Fire Service Organization

3726. Shri L. Achaw Singh: Will
the Minister of Home Affairs be
pleased to state:

(a) what is the strength of Fire
Service Organisation stationed at .
Imphal;
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(b) how many fire engines are
available there; and

(¢) how many outbreaks of fire
have been handled by them during
the last 4 months?

The Minister of State in the Minis-
try of Home Affairs (8hri Datar):
(a) One Station Officer:

Four Leading Firemen;
Four Drivers; and
Eighteen Firemen.

(b) Two.

(c) Twenty-seven, between January
and April 1958,

Sales Tax

3727. Shri L. Achaw Singh: Wil
the Minister of Finance be pleased to
state:

(a) whether it is a fact that sales
tax on ready-made woollen clothes,
garments made of pure silk and cer-
tain types of books has been reduced
from 1st April, 1958 by Manipur Ad-
ministration; and

(b) if so, the reasons therefor?

The Minister of Finance (Shri
Morarji Desai): (a) and (b). Manipur
Administration has given a statutory
notice to reduce to 1% with effect on
and from the 1st day of April, 1958
the sales tax payable on ready-made
garments other than (i) for coats
(1i) garments made of pure silk
cloth and (iii) garments sold at a
price of Rs. 30/- per piece or more.
Reduction in the rate of tax has been
proposed as the base cloth included
in the value of such garments is al-
ready subjected to tax in the shape
of additional duties of excise (in re-
placement of sales tax) levied on
cloth, under the Additional Duties of
Excise (Goods of Special Importance)
Act, 1957.

Information in regard to levy of
sales tax on books is being collected
from the Manipur Administration and
will be laid on the Table of the House
when received.
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Compuisory Depoait Scheme

3728, 8hri Khimji: Will the Minister
of Finance be pleased to state-
the estimated cost of administering
the Compulsory Deposit Scheme
during 1857-587

The Minister of -Finance (Shri
Morarji Desal): The scheme of De-
posit by companies (which was enact-
ed under sub-sections 2B and 2C of
Section 10 of the Income-tax Act,
1922) was administered by an hono-
rary Board of Referees, and partly
by the Commissioners of Income-tax.
The only expenditure incurred by
Government in administering the-
scheme consisted of the travelling ex-
penses of the Chairman and the
Members of the Board of Referees,.
the pay and travelling expenses of
an Income-tax Officer posted as
Secretary to the Board of Referees
and the pay of some subordinate:
ministerial staff also drawn from the
Income-tax Department for the office
of the Board of Referees. The cost
of administering the scheme during
the year 1957-58 came to Rs. 13,403/-.

Pakistan Nationals in Calcatta

3729. Dr. Ram Subhag Singh: Will
the Minister of Home Affairs be pleas-
ed to state:

(a) whether it is a fact that a large
number of Pakistan nationals are re-
siding in Calcutta and Howrah with-
out obtaining any residential per-
mits;

(b) if so, whether any check has
been made of the same;

(c) the number of Pakistan
nationals detected In this connection
as a result of this check; and

(d) whether that check is still
continuing?

The Minister of State in the Minis-
try of Home Affairs (Shri Datar):
(a) to (d). The information is being
collected and will be laid on the-
Table of the House as soon as it is.
available.
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Recognition eof Universities under
University Grants Cesnmission
Act

3730, Shri N. R. Munisamy:. Wilt
the Minister of Education be pleased
to state:

(a) whether any criteria have been
«wevolved in deeming an institution to
be a University for the purposes of
the University Grants Commission
Act by the Commission; and

(b) if so, the nature thereof?

The Minister of Education (Dr, K.
L. Shrimall): (a) No, Sir.

{b) Does not arise.
University Teachers

3781, Shri N. R. Munisamy: Will
the Minister of Education be pleased
to lay a statement on the Table
showing:

(a) the recommendations of the
University Grants Commission’s com-
mittee appointed to consider the
qualifications of the diferent cate-
gories of University teachers and to
make recommendations for their im-
provement; and

{b) whether  Government  have
approved all of them?

The Minister of Education (Dr. K.
L. Shrimali): (a) A copy of the Re-
port containing the recommendations
of the Committee appointed by the
University Grants Commission to
consider the qualifications of the
different categories of teachers in
Indian Universities is laid on the
Table of the Lok Sabha. [See Ap-
pendix IX, annexure No. 45].

(b) The University Grants Com-
mission approved the recommenda-
tions of the Committee. It was, how-
ever, agreed that these be refer-
red to the WUniversities for their
apinion and placed before the Com-
mission at a later meeting. The re-
commendations have accordingly
been referred to the Universities and
the replies from some of them are
still awaited,
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Grade I Officers

3732, Bhrl Nath Pai: Will the Mi-
nister of Home Affairs be pleased to
state the procedure that is followed
for making promotions from Grade
III to Grade II of the Central Secre-
tariat Service?

The Minister of State in the Minis-
try of Home Affalrs (Bhri (Datar):
Promotions from Grade III to Grade
II of the Central Secretariat Service
are made on the basis of merit on
the advice of the Central Secretariat
Service Selection Board presided over
by a Member of the Union Public
Service Commission.

Allahabad Fort Cantonment Area
37138. Shrl Vajpayee: Will the Mi-
nister of Defence be pleased to state:

(a) whether any complaint has
been received as regards the prepa-
ration of the electoral roll for Allaha-
bad Fort Cantonment Area; and

(b) if so, the steps taken in the
matter?

The Minister of Defence (Shri
Krishna Menon): (a) Yes.

(b) The Electoral Rolls were pre-
pared according to the Rules and
were duly exhibited. No objections
were received and they were finally
published as laid down in the rules.
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India Security Press
3785. Shri Vajpayee: Will the Mi-
nister of Finance be pleased to refer
to the reply given to Starred Ques-

tion No. 892 on the 12th March, 1958
and state:

(a) whether necessary orders on
the matters discussed with representa-
tives of India Security Press workers
have since been issued;

(b) if so, the details thereof; and

{e) if not, the reasons for the delay?
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The Minister of Fingnce (Shri
Morarjl Desal): (a) to (c). A state--
ment giving the required information
is laid on the Table of the Lok Sabha.
[See Appendix IX, annexurc Nc. 46].

Delhi-Schools Class IV Employees.
Union

3738. Bhri A. K. Gopalan: Will the:
Minister of Education be pleased tos
state:

(a) whether Government have re-
ceived a representation from the-
Delhi State Schools Class IV Em-
ployees Union, Delhi; and

(b) if so, steps proposed to be takem.
in the matter?

The Minister of Education (Dr. K..
L. Shrimali): (a) Yes, Sir.

(b) The matter is under considera-
tion.

Foreign Exchange on Training of
Techniclans

3731 J/ Shrl A. K. Gopalan:
* \Shri Narayanankutty Menon:

Will the Minister of Finance be-
pleased to state the monthly foreign
exchange involved in the training
schemes of technicians for appoint-
ment in (i) Telco, (ii) Tata Mercedes
Benz Automobile unit?

The Minister of Finance (Shri
Morarji Desai): The figures of
exchange released by the Reserve
Bank to trainees deputed abroad by
the Tata Locomotive & Engineering
Co. Ltd. since 1st January, 1957 are
given below:—

Year Country ;‘!mrmu:
Rs.

1957 - . U.S.A. . . . 341340
Belgium f . B 1,22.050

Germany . . 2,20,480

U.K. n.nd Continent (cxcludmg Belgm-n and Germany) . " 25,930

ToraL . 4,02.800

1958 . . UK. . . . . f . . . . 6,000
(up to date) Germany . . . _ . ) s . . 3.04,820

TorAL . B . 110,820
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(Figures in respect of Tata Mercodez
Benz and TELCOQ are not separately

available as all the applications have’

been made by the TELCO).

University Grants Commission
Beminar

3738. Shri N. R. Munisamy: Will the
Minister of Educatlon be pleased to
state:

(a) the various recommendations
made by the seminar organised by
the University Grants Commission for
promotion of national integration;

(b) whether the recommendations
are to be vetted by any committee;
and

(¢) if so, when the report is to be
submitted?

The Minister of Education (Dr.
K. L. Shrimali): (a) and (b). The
recommendations of the Seminar are
yet to be finalised. The Seminar
appointed a Committee to prepare the
final report and submit the recom-
mendations to the University Grants
Commission. The Commission will
<consider them in due course.

(c) The report is likely to be sub-
mitted to the Commission by August,
1958,

State Bank of India

3739. Shri Elayaperumal: Will the
Minister of Finance be pleased to
state the number of branches, pay
and sub-offices of the State Bank of
India that have opened in the Madras
State upto the 31st March, 19587

The Minister of Finance (Shri
Morarji Desal): Since its inception on
1-7-1955 and upto 31-3-1958 the State
Bank of India has opened 25 branches
and 9 pay offices in the area of the
Ppresent Madras State.
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Commissioner for Boheduled Castes
and Scheduled Tribes-

3740, Bhri Elayaperumal: Will the
Minister of Home Affairs be pleased
to state:

(a) how many times the Commis-
sioner for Scheduled Castes and Sche-
duled Tribes visited the Madras State
during the last three years; and

{b) the places in the Btate which
he visited?

The Minister of State in the Minis.

try of Home Affairs (Shri Datar):
(a) Four times.
(b) Madras; Madurai district;

Kozhikode, Ernad, Wynad and Kot-
tayam taluks of the Malabar district
of the composite Madras State, Ooty
and Coonor taluks of Ootacamund
district; Mudukulathur, Aruppukottai,
Paramakudi and Sivaganga taluks,
including the Zamindari taluk of
Manamadurai of the Ramanathapu-
ram district.

N.C.C. in Madras State

3741, Shri Elayaperumal: Will the
Minister of Defence be pleased to
state:

(a) the strength of the National
Cadet Corps in the Madras State; and

(b) the number of diyisions fune-
tioning there?

The Minister of Defence (Shri
Krishna Menon): (a) The strength of
the National Cadet Corps in Madras
State on 31-3-58 was 14,553 cadets,
consisting of 13,023 - boys and 1,530
girls.

(b) A statement is laid on the Table
of the Lok Sabha. [See Appendix
IX, annexure No. 47].

Assistant Commissioners for Schedu-
ed Castes and Scheduled Tribes

3742. Shri Elayaperumal: Will the
Minister of Home Affairs be pleased
to state:

(a) the number of Assistant Com-
missioners for Scheduled Castes and
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Sicheduled Tribes on 81st March,
1p88; and

(b) out of themm how many belong
40 the Scheduled Castes and/or Sche-
duled Tribes?

The Minister of Btate in the Minis-
try of Home Affairs (Shri Datar):
{a) Ten.

(b) Three belong to Scheduled
Castes and two to Scheduled Tribes.

Puoblication of Laie Maulana Azad's
Writings in Pakistan

J Bhri A. M. Tariq:
8. A Shri Ansar Harvani:

Will the Minister of Scientific
Research and Cultaral Affairs be
oleased to state:

(a) whether Government are aware
of the fact that the publishers in
Pakistan are publishing unauthorised
editions of writings of the late
Maulana Azad; and

(b) if so, what steps Government
are taking to check it?

The Minister of Sclentific Research
and Cultural Affairs (Shri Humayun
Kabir): (a) We have received reports
to this effect,

(b) In the absence of any bilateral
agreement on the subject, it is for the
publishers concerned or the owners of
copyright to institute suits in Pakistan
<gurts for a legal remedy.

Foreigners in Ordnance Factories

3744. Shri Tangamani: Will the
Minister of Defence be pleased to
<tate:

(a) the number of foreigners work-
ing in Ordnance Factories as on the
315t March, 1958;

(b) the nature of work done by
them,;

(c) since how long they have been
doing this job; and

(d) by what time they are expect-
ed to be replaced by Indians?
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The Deputy Minister of Defence
(8hri Raghuramaish): (a) to (d). A
statement is laid on the Table of the
Lok Sabha. [See Appendix IX, annex-
ure No, 48.]

Coal Mines

8745, Bhrl Tangamani: Will the
Minister of Steel, Mines and Fuel be

pleased to state:

(a) the number of coal mines
nationalised during the period 1958-57
and 1857-58;

(b) the number of mew units set
up by the State during the same
period according to the Industrial
Policy Resolution 1956; and

(c) the programme for the year
1858-597

The Minister of Steel, Mines and
Fuel (S8ardar Swaran Singh): (a) Nil

(b) During 1856-57, two wunits in
Korba (Madhya Pradesh) were open-
ed. These consist of a quarry and a
pair of inclines on the thick seam and
Ghordewa seam respectively, on the
East bank of the Hasdeo river. Dur-
ing 1057-58, the following new units
were opened;—

Kathara, Gidi, Saunda, Bachra and
New Bhurkunda (adjacemt to the
existing colliery of the same name).

(c) During the year 1958-59, the
following new units are proposed to be
started by the National Coal Develop-
ment Corporation (P) Litd.:—

Sayal A and D and Chordhars, both
in the Karanpura coalfield; New Kura-
sia (adjacent to existing mine of the
same name) in Madhya Pradesh; and
Korea in Madhya Pradesh.

Engineering College at Mangalore

3746. Shri Achar: Will the Minister
of Scientific Research and Oultural
Affairs be pleased to state:

(a) whether it is a fact that Gov-
ernment are aiding in the opening of
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an engineering college at Mangalore
before the commencement of the next
meademic year in June; and

(b) if so, the number of students
that would be admitted on the com-
mencement of_ the college?

The Minister of Scientific Research
and Cultural Affairs (Shri Humayan
Kabir): (a) and (b). The All India
Council for Technical Education has
recommended that one of the eight
centrally-sponsored regional engineer-
ing colleges designed to admit about
250 students per year be located in
Mangalore. The recommendations are
#till under the consideration of the
Government. It is therefore not ex-
pected that the College can start func-
tioning by June, 1858,

All India Council for Elementary
Education

J Shri Tangamani:
| Pandit J. P, Jyotishi:

Will the Minister of Education be
pleased to state:

5147,

(a) whether Government have taken
any action on the recommendations of
the All India Council for Elementary
Education which held its first meeting
on the 10th and 11th March, 1958; and

(b) if so, the nature of the action
taken?

The Minister of Education (Dr. K. L.
Shrimali): (a) and (b). The recom-
mendations of the Council are under
examination, in consultation with State
Governments.

Government-aided Schools in Delhi

3748. Shri A. K. Gopalan: Will the
Minister of Education be pleased to
state;

(a) whether it is a fact that
Class IV employees in the Govern-
ment-aided schools in Delhi have to
work in both the shifts and are also
deprived of availing vacations; and

(b) if so, the steps taken to redress
their grievances?

9 MAY 1858
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The Minister of 'Edusation (Dr. K. L.
Shrimait): (a) Class IV servants of
Government-aided schools running in
two shifts have to work in both the
shifts. All Clasg IV servants except-
ing peons are allowed to avail of alr
the vacations.

{b) The matter is under considera-
tion.

Government-aided Private Schools Im
Delhi

3749. Shri A. K. Gopalan: Will the
Minister of Educatlon be pleased to
state:

(a) whether it is a fact that Gov-
ernment have directed the managing
bodies of the Government-aided pri-
vate schools in Delhi to give all the
benefits to their Class IV employees
as enjoyed by the employees in Gov-
ernment schools; and

(b) if so, the steps taken by them
in the matter?

The Minister of Education (Dr. K. L.
Shrimall): (a) Yes, Sir.

(b) The Directorate of Education,
Delhi ensures that the departmental
orders and directives are carried out
by the schools. Grants-in-aid are
allowed only when proper rules and
regulations are followed.

Central Excise Department

3750. Shri Tangamani: Will the
Minister of Finance be pleased to
state:

(a) whether any representation was
received from the Madras Central
Excise N.G.O. Association regarding
appointment to higher grades;

(b) whether the Department of
Revenue have issued instructions for
regulating appointments and pro-
motions to higher cadre; and

(c) if so, the nature of the instruc-
tions?

The Minister of Finance (Bhri
Morarji Desal): (a) and (b). Yes, Sir.

(c) Orders have been issued that
for purpose of promotion to higher



sradies

sidered first before non-permanent men
are considered. The quota for promo-
tion from Lower Division Clerks’ grade
to Upper Division Clerks' grede has
alse been increased from 50 per cent.
to 68 per cent. for a period of 2 years.

Income Tax

8151, 8hri Damani: Will the Minis-
ter of Finance be pleased to state the
number of cases and amount of refund
of tax allowed to the following cate-
gories of mssessees during 1956-57 and
1957-88:

(1) assessees in whose cases the
income falls short of taxable limit but
tax has been deducted at source;

«(il) assessees in whose cases more
faxes have been paid due to collec-
tion mt the source than their taxable
incomes will warrant;

(iii) partnership firms;
(iv) companies; and
(v) charitable institutions?

The Minister of Finance (Shri
Morarji Desal): The information ask-
ed for is not available in the form
wanted from the compiled statistics.
The collection of this information
would necessitate reference to every
Income-tax Officer all over India, who
would, in his turn, have to examine
individual assessment records. This
would involve considerable time and
labour.

However, information is available of
the total amount of refunds allowed
during the year 1866-57 to wvarious
assessees owing to (a) their income
being exempt from tax, or (b) their
income being below the taxable limit
or (c) their having incurred a net loss
while at the same time having suffer-
ed deduction of tax at source on divi-
dends and/or interest on securities.
The total number of such assessees
was 70,381 during 1956-57 and the
amount of refund allowed to them
was Rs. 22404 lakhs,
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Similar information for the year
1957-58 is not yet mvailable.

Rerolling Mills in Punjab

3752. Shri Daljit Singh: Will the
Minister of Steel, Mines and Fuel be
pleased to state the number of re-
rolling mills in Punjab?

The Minister of Steel, Mines and
Fue] (Sardar Swaran Singh): There
are 56 re-rolling mills in Punjab. In
addition, 25 re-rolling mills have been
set up in Punjab without proper sanc-
tion. The question of their recogni-
tion is under consideration.

University Grants Commission

3758. Shri Daljit Singh: Will the
Minister of Education be pleased to
state the total amount to be allotted
to the Panjab University by the
University Grants Commission during
1958-597

The Minister of Education (Dr. K. L.
Shrimalt): A sum of Rs. 7,138,000 Non-
recurring and Rs. 12,611 recurring have
been provided in the budget of the
Commission for the year 1858-59 for
the Panjab University. In addition to
this, lump sum provisions have been
provided in the budget for the year -
1958-59 for different schemes to be-
implemented by the Universities, and
the Panjab University will be paid
such amounts as may be admissible
to them for the implementation of
those schemes.

y Pension to Military Employoes

F

» 3754, Shri Daljit Singh: Will the

" Minister of Defence be pleased to
state:

(a) the time limit prescribed for the
disposal of cases regarding pension to
the military employees after their
retirement; and

(b) the number of pension cases
pending for over one year, two years
or filve years?

The Minister of Defence (Shri
Krishna Menot): (a) There iz no
prescribed time limit for the disposal
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of individual claims to pension from
military employeea,

(b) The information iz being collect-
ed and will be laid on the Table of the
Lok Ssbha in due course.

Wellare of Scheduled Castes and
Scheduled Tribes

5755, Skrl Daljit Singh: Will the

Minister of Home Affairs be pleassd

to state:

(a) the amount spent out of the
amount allotted for the welfare of
Scheduled Castes and Scheduled
Tribes and Backward Classes in Pun-
jab during 1857-58; and

(b) the schemes on which spent?

The Minister of State in the Minis-
try of Home Affairs (Shri Datar): (a)
and (b). The required information is
being collected from the State Gov-
ernment and will be laid on the Table
of the House as soon as received.

Loan to Punjab for Rellef Measures

3756. Shrl Daljit Singh: Will the
Minister of Finanee be pleased to
state:

(a) whether Government of India
have given financial assistence to
Punjab Government as loan or grant
for taking up relief measures in the
drought affected area during 19857.58;
and

(b) if so, the details thereof?

The Minister of Finance (Shri
Morarji Desal): (a) There were no
requests from the Government of Pun-
jab for loans or grants for taking up
relief measures during 1857-58 in the
drought affected areas and no assist-
ance was, therefore, given to them.

(b) Does not arise,

Ald for Development of Regional
Languages of Punjab
3757. Shri Daljt Bingh: Will the
Minister of Scientiic Research and
Caltural Affairs be pleased to refer to
the reply given to Unstarred Question
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No. 1048 on the Sh March, 188 aid
state:

(a) the amount decided to be

as grants.in-aid during 1063-89 to tha
Punjab Government for the
ment of regional languages; and

(b) the items on which it is to be
spent?

The Minister of Sefentific
angd Culural Affatrs (Shri
Kabir): (a) and (b). A decision in
the matter can be taken only aftet
the Government of India's Scheme for
the Development of Modern Indian
languages is finalised.

Engineering Personnel

Shri Tangamani:
3758 Ghrl 8. M. Banerjee:

Will the Minister of Home Affairs
be pleased to state: .

(a) whether Government propase to
link up the output of engineers and
other scientific and technical person-
nel by Universities and institutes with
the requirements of the Second Five
Year Plan;

(b) how many engineers and other
scientific and technical personnel
turned out by ‘Universities and Insti-
tutes are without employment; and

(c) what steps, if any, have been
taken by Government to absorb them?

The Minister of Home Affairs
(Pandit G. B. Pant): (a) Yes.

(b) Exact figures are not available.
In March, 1958, the live registers of
employment exchanges in the country
indicated—

Engineering graduates 430
Medical graduates and above 212
Agricultural graduates 164
Veterinary graduates 28

Other scientific personnel 833

A large proportion of these 'were
alresdy employed, but were seeking
better employment.

(c) It is hoped that as the demand
for such personnel is rapidly inecreas-
ing those still unemployed will be
soon absorbed.
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Oaniral Secial Welfare Bourd

ke Shei Daljit Siagh: Will the

Minister of Rducatien be pleased to
lay a statement on the Table show-
ing the names of the public institu-
tions and orgunisations in Punjadb
State, which have been given assis-
tance during 1956-57 and 19857-38 by
the Central Social Welfare Board and
the amount given to each of them?

The Minister of Education (Dr. K. L.
Shrimali): A statement giving the
requisite information is placed on the
Table of Lok Sabha. [See Appendix
IX, annexure No. 49.]

Secretariat Training School

3760. Bhri Daljit Bingh: Will the
Minister of Home Affairs be pleased
to state:

(a) the number of employees who
have been given training in the
Secretariat Training School during the
last 3 years;

{b) the period of courses completed;
and

(¢) whether special facilities are
given to Scheduled Castes in this
regard?

The Minister of State in the Minis-

try of Home Affairs (Shri Datar): (a)
1807.

(b) Assistant Superinten-

dents 7 months
Assistants 8 months
LD.C'sand UD.C's 30 hours
Retresher Courges 8 weeks

(e) No.

Coal Export to Pakistan

3761. Bhrl Daljit Singh: Will the
Minister of Bteel, Mines and Fuel be
pleased to state:

{a) the quantity of coal exported
to Pakistan during 1855-58, 1956-57
and 1957-58;
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{b) whether the cost of the same
has been hilly realived; and

{c) tye rate at which the coal is
being exported?

The Minister of Stoecl, Mines and
Fuel (Sardar SBwaran Singh.: (a)

Year Export (in tons)
1956-86 .......... 9,48,460
1956-57 .......... 11,88,146
1957-58 .......... 10,17,157*

(*includes the fijgure for March,
1858 which is based on allotment and
not the quantity actually despatched).

(b) Exports to all countries, includ-
ing Pakistan, are made by private
exporters. Government have no
information whether the exporters
have realized the full value of coal

(¢) Government have no definite
information. The rates for coal quoted
by exporters usually include the pit-
head price, cesses and taxes, railway
freight, Port and River dues, Grading
Board's fees etc. Only the pit-head
price of coal is controlled by Govern-
ment.

Production of 0il

3762. Shri Daljit Singh: Will the
Minister of Stesl, Mines and Fuel be
pleased to state:

(a) the total production of crude oil
in the country during 1957-58; and

(b) the names of places and the
total production of oil in each place
during the same period?

The Minister of Mines and 0il (Shri
K. D. Malaviya): (a) and (b). Crude
Oll is being produced only in Assam
at present. It is, however, not in the
public interest to disclose the figures
of actual production.

Production of Steel

3763. Shri Daljit Singh: Will the
Minister of Steel, Mines -and Fuel be
pleased to state the total production
of steel in the country during 1957-587
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The Minister of Stoel, Mines and
Puel (Sardar Swaran BSingh): 134
million tons.

LAS, LPS, and LF8.

37¢4. Shri Elayaperumal: Will the
Minister of Home Affairs be pleased
to state:

(a) how many candidates were
interviewed from the year 1853 to
1957 for LAS, IPS. and IFB,
State-wise;

(b) the number of scheduled caste
candidates among them;

(c) how many were selected for
I1.AS, I1P.S. and LF.S. from the year
1953 to 1957, State-wise;

(d) the number of scheduled caste
candidates among them,;

(e) whether the quota has since
been duly filled up;

(f) if not, the reasons therefor; and

(g) the action Government propose
to take in future?

The Minister of State in the Minis-
try of Home Affairs (Shri Datar): (a)
to (d). The requisite information is
being collected and will be laid on the
Table of the House as soon as it is

ready.

(e) and (). No. The requisite num-
ber of scheduled caste candidates did
not qualify even according to the
relaxed standard applicable to them
for appointment to the reserved vacan-

(g) Every effort is being made to
increase the representation of the
scheduled castes in the Services. The
question of imparting pre-examination
coaching to scheduled castes and sche-
duled tribes candidates for the IL.AS,
LP.S. and Central Services is under
consideration.

2 MAY 1058
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Primary. Education

3765. Shri P. B. Banerjee: Will the
Minister of Eduncatien be pleased to
state:

(a) the State-wise grants sanctioned
for the year 1857-58 for (i) primary
education, (ii) construction of pri-
mary school buildings; !

(b) the amount of the grants
actually disbursed to each State; and

(c) the amount utilised by each of
them?

The Minister of Education (Dr. K. L.
Shrimali): (a) Statement is laid on
the table of the Lok Sabha [See
Appendix IX, annexure No. 50.]

(b) The re(liuired information has
not been received from the Account-
ant Generals concerped.

(c) The required information has not
been received from the State Govern-
ments. Since enough time has not
elapsed after the close of the financial
year, the State Governments will need
some time more before they are able
to send this information.

Central Leather Research Institute,
Madras

Shri Tangamani:
. {Shrl §. M. Banerjee:

Will the Minister of Scleatific
Research and Cultural Affairs be
pleased to state:

(a) whether results of the researches
carried out in the Central Leather
Research Institute in Madras are
made available for hide processing
in Kanpur and the centres in Madras
State; and

(b) if so, what benefit has accrued
to industry from such researches?

The Minister of Scientific Research
and Cultural Affairs (Shri Hamayun
Kabir): (a) Yes, Sir.

(b) The benefits accrued are in the
nature of modification of the existing
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processes and discovery of new pro-
cesees with a view to improving the
quality of leather produced; reducing
the period of proeessing and reducing
the cost of processing; making better
use of indigenous materials and find-
ing alternate uses for the produects,

Bareilly Lands

3767. Shri Vajpayee: Will the Min-
ister of Defence be pleased to refer
to the reply given to Unstarred Ques-
tion No. 187 on the 13th February,
1058 and state whether the under-
developed land near Bareilly Canton-
ment which was acquired by the
Military during the Second World
War has since been reconveyed to the
villagers?

The Minister of Defence (8hri
frishna Menon): Government orders
have been issued for reconveyance, to
the owners, of the undeveloped land
near Bareilly cantonment. The local

{b) (1) the number of emplo}rcc! under the Delhi

Administration who are temporary
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miitary suthorities have been ins-
tructed to -naalise the transactions
early in con.ultation with the civil
authorities.

Employees of Delhl Administration

Shri Vajpayee:
s788. "rsm Eamjl Verma:

Will the Minister of Home Affairs
be pleased to refer to the reply given
to Unstarred Question No. 201 on the
13th February, 1858 and state:

(a) whether the information in
regard to the number of employees
under the Delhi Administration, who
are temporary, the number that have
been serving for the last four years
or more, and the reasons for not
confirming them yet, has since been
collected; and

(b) if so, the details thereof?

The Minister of Home Affalrs
(Pandit G. B. Pant): (a) Yes,

. 12,858

{#) the number that have been servmg fm- the

last four or more years, and

10,082

(i} the reasons for not c-nﬁmmg the'n upnl Majority of the nersons could not b

now ?

confirmed as they were  holding
temoorary puosts or were emoloyed in
temporary offices.

Persons serving in the offices of the
Deputy Commissioner and the State
Motor Transport Controller  could
not be confirmed as seniority lists
of the stafl of those offices have not
been finalised

Nationalized Undertakings

3769. Shri Vajpayee: Will the Min-
ister of Home Affairs be pleased tn
refer to the reply given to Starred
Question No. 507 on 26th February,
1958 and state:

(a) whether any clarification has
since been sent to nationaHzed under-
takings regarding the position of
their employees' participation in
political activities; and

(b) if so, the nature of such clari-
fication,

The Minister of Siate in the Ml.llll-
try of Home Affairs (Shri Datar): (a)
and (b). The matter is under consi-
deration of Government.

Panjore Garden

3770. Shri Vajpayee: Will the Min-
ister of Scientific Research and Cul-
taral Affairs be pleased to refer to
the reply given to Unstarred Question

No. 655 on 26th February, 1958 and
state:

(a) whether any decision has since
been taken in regard to the Tepre-
sentation received from the Punjab
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Government that the Papjore Garden
be handed . over to tham for deve-
loping it as a tourist centre; and

(b) if so, the nature of the deci-
sion taken?

The Minister of Scientific Research
and Cuitural Affatys (Sbhei Humayun
Kabir): (a) No, Sir.

(b) Does not arise.

Department of Archasology Workers’
Union

2771. Bhrl Vajpayee: Will the Min-
ister of Scientific Research and Cul-
tural Affairs be pleased to refer to the
reply given to Unstarred Question Ne
883 on the 26th February, 1958 and
state:

(a) whether any decision has since
been teken on the application for re-
cognition made by the Department of
Archaeology Workers' Union; and

(b) it so, the nature of decision
taken?

The Minister of Scientific Research
and Cultural Affairs (Shri Humayun
Kabir): (a) and (b). The gquestion of
recognition is still under examination,
.as the particulars about the Archaeo-
logy Workers' Union were received
only on the 16th April, 1958.

Opium Bmuggling in Delhl

r Shri REameshwar Tantia:
\ Shri V. G. Shukla:

Will the Minister of Finance be
pleased to state the number of per-
sons arrested in Delhi on the charge
of opium smuggling since the intro-
duction of opium rationing in Delhi?

The Minister of Finance (Bhri
Morarji Desal): The number is nine-
teen,

3772,

Ratnagiri Hill Funds

3713 78hri B. C. Mullick: Will the
Minister of Scientific Research and
Cultural Affairs be pleased to refer to

» MAY 84
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the reply given to Unstarred Quastion
No. 328 on the 18th February, 1858 and
state:

(n) whether it is a fact that a large
number of archasological findings are
being collected after the excavation au
Ratnagiri hill in the district o
Cuttack, Orissa;

(b) if s0, the nature of such find-
ings; and

(c) what steps have been taken eor
are likely to be taken for mainte-
nance and exhibition of the finds and
ancient monuments at Ratnagiri?

The Minister of Scientific Research
and Cultural Affairs (S8hri Humayun
Kabir): (a) and (b). Excavations at
Ratnagiri have revealed the remains
of a fairly large brick Stupa. On the
eastern and southern sides of the
Stupa were a few votive stupas, some
of bricks and the rest of stone. Away
from the Stupa on the South-Western
side were found an enormous number
of small votive stupas of Stones.

(c) Steps are being taken to con-
serve the monuments that have been
excavated and to preserve the finds at
the site.

Indian Students in English
Universities

3774. Shri Daljit Singh: Will the
Minister of Education be pleased t»
state:

(a) how many Indian students at
present are studying in the Universi-
ties of England without the aid of the
Government of India; and

(b) their economic condition?

The Minister of Education (Dr. K, L.
Shrimall): (a) According to the
latest available information, approxi-
mately 3,850 Indian students were
studying in UK. on 31st October 1957,
of which 135 were government scho-
lars,

(b) Information about thelr eceno-
mic condition is not available.



14238 Weithen Answers

AfNer-Care flomas and Reception
Centres i Punjab

3996, Shri Dalilt Singh: Will the
Minister of Home Affxirs be pleased
to state:

(m) whether it is a fact that Gov-
ernment have a proposal to set up
after-care homes and district recep-
tion centres in Punjab States during
1988-59;

(b) if so0, the amount allotted for
this purpose; and
(¢) the details of the scheme?

The Minister of State in the Minis-
try of Home Affairs (8hri Datar): (a)
No proposal has yet been received
from the Punjab Government in this
regard.

(b) and (e¢). Do not arise.

Employees of Himachal Pradesh

3776. Shri Daljit Singh: Will the
Minister of Home Affairs be pleased
to state:

(a) the total number of Govern-
ment employees transferred, to
Himachal Pradesh Territorial Council
upto the 1st April, 1958;

(b) whether all these transfers
have been made with the consent of
the employees; and

(e) if not, the reason thereof?

The Minister of Home Affairs
(Pandit G. B. Pant): (a) to (¢). In-
formation is being collected and will
be laid on the table of the House.

01l Drilling Operations

3777. Shri Daljit Singh: Will the
Minister of Steel, Mines and Fuel be
pleased to state:

(a) the number and categories of
workers employed in the oil drilling
operations in the public sector at pre-
sent; and

(b) the number of employees be-
longing to Scheduled Castes among
them?

The Minister of Mines and Ofl (Shr!
K. D. Malaviya): (a) and (b). A

9 MAY 1888
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statement giving the required infor-
mation is laid on the Table of the Lok
:‘bh;i] [See Appendix IX, andexure
O, .

Grass Meadows In Punjab

3778. Bhri Daljit Singh: Will the
Minister of Defemce be pleased to
state:

{(a) the number of grass.meadows
under the Defence Ministry in
Punjab;

(b) the area, location with tehsil
and district of each; and

(c) the annual income from these
meadows seperately?

The Minister of Defence (Shri
Krishna Menon): (a) and (b). The
grass meadows form part of the Mili-
tary Farms and produce grass and
fodder required for feeding the ani-
mals maintained by the Directorate of
Remounts, Veterinary and Farms.
The details of the grass meadows in
the Punjab are as follows:—

Ambala 151.633 acres
Bir Dhantauri 382,000 acres
Jullundur 128.900 acres
Bir Sarangwal 709 810 acres
Kasauli 0.740 acres
Dagshai 6.130 acres
Sabathu B.750 acres
Dalhousie 1-880 acres

1389.853 acres

(c) As the grass and fodder pro-
duced are utilised for feeding animals
maintained by the Military Farms,
the question of income does not arise.

Welfare Schemes for Scheduled
Castes ofc. in Punjab

3779. Shri Daljit Singh: Will the
Minister of Home Affairs be pleased
to state:

(a) the total amount of grant-in
aid allocated to the Punjab State for
the welfare schemes for ~gcheduled
castes, tribes and backward classes
for 1958-59; and



y§a37 Written Ansitery

(b) whether any intensive multi-
purpose project is being started dur-
ing the same period there?

The Minister of State in the Minis-
try of Home Affairs (Shri Datar):
(a) Ky. 2038 lakhs.

{b) No.
Schools for Tribal Chlldren

3780. S8hri Daljit Bingh: Will the
Minister of Home Affairs be pleased
to state the total amount of aid grant-
ed by the Central Government for the
schibols opened for the benefit of
tribal children in tribal areas of
Punjab during 1957-58 and 1958-597

The Minister of State in the Minis-
try of Home Affairs (Shri Datar):
During 1957-58 a grant of Rs. 94,000
was given to the Punjab Government
for this purpose while the allotment
for 1958-59 is Rs. 1'13 lakhs,

QGrants to Private Educational
Institations of Punjab

3781, Shri Daljit Singh: Will tne
Minister of Education be pleased to
state:

(a) the names of the private edu-
cational institutions of Punjab which
applied for non-recurring grants to
the Central Government since 1855 to
December, 1957;

(b) the amount sanctioned to each
institution separately;

(c) the number of such cases pend-
ing; and

(d) the reason thereof?

The Minister of FEducation (Dr.
K. L. Bhrimall): (a) to (d). A state-
ment is placed on the Table of Lok
Sabha. [See Appendix IX, annexure
No. 52.]

Smuggled Gold Seized in Amritsar

3782. Shri Daljit Singh: Will the
Minister of Finance be pleased to
state the quantity of smuggled gold
seized from smugglers in Amritsar
district in Punjab during 1958 so far?
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The Minister of Tizanoe (Skri
Morarjl Desal): 2737 tolas of gold
were seized from smugglers in Amrit-
sar district in the Punjab duripg’
1958 (upto 15th April, 1838).

Welfare Extension Projects in Punjsb

3785. Shri Daljit Bingh: Will the
Minister of Education be pleased to
state the number of integrated wel-
fare extension projects of the Central
Social Welfare Board located in
Punjab?

The Minister of Education (Dr. K L.
Shrimali): Nil

Employees in Jwalamukhi Drilling
Scheme

3784. Shri Daljit Singh: Will the
Minister of Steel, Mines and Fuel Le
pleased to state:

(a) whether the employees work-
ing in Jwalamukhi drilling opera-
tion are getting construction allow-
ance; and

(b) if not, the reasons therefor?

The Minister of Mines and Ofl (8hri
K. D. Malaviya): (a) and (b). Neo
Sir. A proposal for the grant of
“Project allowance” to the drilling
staff at Jwalamukhi is, however, under
consideration.

Extension of Service to Gazetted
Officers

3785. Shri Daljit Singh: Will the
Minister of Home Affairs be pleased
to state:

(a) the number of gazetted officers
who were granted extension of ser-
vice during 1857-58; and

(b) for what period?

The Minister of State #n the Minis-
try of Home Affairs (Shri Datar): (a)
and (b). The jinformation is being
collected and will be laid on the Table
of the Lok Sabha.
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Delegation to Soviet Unien

$786. Bhri Rameshwar Tantla: Wil
the Minister of Scientific Research and
Cuttural Affairs be pleased to state:

(a) whether @ delegation of scien-
tists has been or is being sent to the
Soviet Union to study Soviet techni-
ques and methodology in the field of
industrial science; and

(b) if. so, what is the compesition
of this delegation?

The Minister of Scientific Research
and Cultural Affairs (Shri *Iumayun
Kabir): (a) and (b). A statement is
laid on the Table of the Lok Subha.
{See Appendix IX, annexure No. 53.]

Scholarships to Scheduled Castes and
Tribes and other Backward Classes

3788. Shri Siddiah: Will the Minis-
ter of Education be pleased to state:

(a) whether it is a fact that it is
proposed to entrust the work of
awarding scholarships to the Schedul-
ed Castes, Scheduled Tribes and
other Backward Classes to State
Governments;, and

(b) if so, whether it will be im-
plemented during the year 1958-597

The Minister of Education (Dr. K.
L. Shrimali): (a) No, Sir.

{b) Does not arise.
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Fopulation of Anti-British Struggles

3785, Bhri Vajpayee: Will the Minjs-
ter of Scientific Research and Cultural
Affairs be pleased to refer to the
reply given to Starred Question
Mo. 830 on the 2Tth February, 1058
and state:
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(a) whether the proposal to popu~
larise the anti-Britlsh struggies of the
Bomman Brothers from Tamilnad has
since been considered: and

(b) if so, the =teps taken in respect
therect?

The Minisier of Bclentific Rescarch
and Cultural Affairs (Shri Homayun
Kabir): (a) and (b). The matter has
since been brought to the notice of
the scholar entrusted with the work
of writing the History of Freedom
Movement. He may, after examining
the merits of the case, incorporate the
part played by the Bomman Brothers
in the anti-British struggles, in the
proposed History.

Anand Insurspce Company Ad,

%796. Shri Parulekar: Wil the
Minister of Finance be pleased to
state:

(a) whether Government are aware
of certain complaints of misappropria-
tion of funds of Anand Insurance
Company Limited by its Board of
Directors;

(b) whether any investigations have
been held into the allegations; and

(e) if so, how far the investigations
have progressed so far?

The Minister of Finance (Shri

" Morarfl Desal): (a) Yes, Bir.

(b) and (c¢). The complaints are
under investigation.

MOTIONS FOR ADJOURNMENT

AIR ACCIDENTS AT HOSHIARPUR AND
SAFDARJANG AIRPORT

12 hrs.

Mr. Speaker: [ have received
notices of some adjournment motions
relating to the grave tragedy result-
ing from the crashing of the IAF
Vampire in the Safdarjang Hangar.
I have received the wotice of ad-
journment motion from four hom.
Members. It seems to be a very
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[Mr. Speaker}
grave tragedy. May I know the de-
tails?

The Minister of Defence (Shri
Krishna Menon): With your permis-
sion, I would like to make a state-
ment. But there is another: motion
also.

Mr. Speaker: Yes. There is an-
other also regarding the death of
Flying Officer D. S. Bajaj in a flying
accident at Hoshiaypur yesterday
morning. Such accidents occur. But
inasmuch as in the same day these
two have occurred, 1 have chosen to
bring it to the notice of the House,
‘The hon. Minister may make a state-

ment relating to both.

Shri Krishna Menon: Mr. Speaker,
with deep regret Government have to
inform the House that two tragic
accidents involving two Indian Air
‘Force Fighter Aircraft and their crew
occurred  yesterday  within  some
‘minutes of each other although in
different parts of the country and that
in each case civilians in the proxi-
‘mity also suffered injuries, fatal and
otherwise.

The first accident took place at
Hoshiarpur at 11.30 hours. A Toofani
fighter aircraft on routine exercise
with Flying Officer D. S. Bajaj, who
‘was the sole occupant, crashed to the
ground. The officer was killed and
the aircraft completely destroyed.
Two civilians died by being hit by
flying parts of the aircraft. Some
damage to civilian property has also
resulted.

A court of inquiry has been or-
dered. Senior Air Force Officers on
the spot are conducting investiga-
tions. The pilot died in the discharge
of his duty and in the service of his
country. Sympathics of the Govern-
‘ment and of this House go out in
ample measure to the next of kin of
‘the Flying Officer Baiaj and to the
families of the two civilians who died,
wha,1 add with regret, were young
«<hildren.

The second accident occurred appro-
ximately at 11.50 hours yesterday at
Safdarjang - Airport. Flight Lieut.
0. P. Gera ' who was on an exercise
in a Vampire Night Fighter Aircraft
called the Flying Control at Palam to
say that something had gone wrong
with his Aircraft and therefore he
was returning to Palam. Flying
Officer A. S. Kohli was his Naviga-
tor. Soon after, another LAF. air-
craft also in flight heard F/Lt. Gera
on the radio say that his aircraft was
full of smoke. Witnesses at Safdar-
jang abrport have stated that a
Vampire Aircraft was seen in flight
over the airfleld with smoke pouring
out of it. Soon after, eye-witnesses
say they noticed that the Aircraft was
on fire.

Some 1,500 yards away from the
place where the wreckage of the
burning Aircraft hit the ground for
the first time in a ferocious spin,
white hot elements dropping from the
Aircraft had scorched the grass for
many feet on the ground in different
places. The pilot, despite his plight,
was apparently striving to bring his
Aircraft in safety to Palam until he
was forced to recognise that there was
no hope of doing so. He then baled
out but unfortunately he was then not
high enough from the ground. The
rescue crew reached him within
moments and found the pilot uncon-
scious although still breathing. He
was immediately conveyed to hospi-
tal, but he died on the way.

Soon after the pilot had baled out,
the Aircraft fully aflame, hit the
ground fifty yards north of the Delhi
Flying Club Hangar with the Naviga-
tor still in the burning cockpit. As
it hit the ground, part of the Air-
craft, presumably the fuel tank and
other white-hot elements from it
bounced with terrific force and tra-
versed over the distance from the
place where it hit the ground into
the Delhi Flying Club Hangar setting
alight the twelve Flying Club Air-
craft which had its wusual fuel load
sending off more burning elements.
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into. the Club offices behind ‘the
. Hangar and through there to some 30
or more yards beyend to the servants’
uarters,

F-1

the Hangar, about thirty mecha-
and others were at work. All the
in the Flying Club planes having
set ablaze and parts of the des-
Vampire aflame having hit
arious parts of the Hangar itself, the
whole of the Hangar was affected by
the fire, The officee behind the

g!ih

<

the flames with skill and daring and
helped the survivors to escape and con-
trolled the fire but not before the
Hangar was a burning furnace.

Four of the mechanics including one
foreman, all employees of the Flying
Club, perished in the flames. The re-
mainder escaped. Twelve of the sur-
vivors with superficial, though pain-
ful, injuries and shock are still in
hospital. None of them are weriously
hurt and all are expected to recover
fully. They were all conveyed to
hospital promptly. I visited the hos-
pital with Air Force and Defence
Ministry officers and saws the survl-
vors there. They appeared aware
that they would be well again but
had not recovered from the shock to
give their accounts of the accident.
The remains of the Navigator and the
four civilian employees of the Flying
Club burnt to death added to the
grimness of the tragedy.

We regret that the Delhi Flying
Club which has contributed so much
to the progress of aviation in our
country has suffered loss by the death
of four of its trusted employees and
considerable damage to its property.
Four of the aeroplanes belonged to
the Club members and eight to the
Flying Club. Government will con-
sider, subject to Air Force require-
ments, to what extent assistance can
be given to the Club to continue their
activities and will go to their aid
I.hmuh the Ministry of Civil Avia-

Government desires to express

its appreciation of -the prompt.and
ready co-operation of the Civil Avis-
tion Officials and of such of the mem~
bers of the Flying Club az were
present in asslsting in various waeys.

There is no reason whatsoever to.
think that the destroyed Vampire
was not in perfect condition when it
took “off as it was in the Air doing
exercises for over an hour. The pilot
and the navigator could have para-
chuted to safety if they had chosen to
abandon the plane. But they chose,
as meny have done before them, to
make all and heroic efforts to save
their plane and to prevent danger to
others on the ground. In doing so,
they perished, laying down their lives
in the service of the country, and of
the Indian Air Force. This is in the
best traditions of the Air Force.

A court of inquiry has been ordered
and it will start work as soon as the
survivors are able to glve evidence.

Government feel sure that the sym-
pathy of this House goes out in ample
measure to the next of kin and all
those who are bereaved by the deaths
that occurred. While no compensa-—
tion or other relief can fill the viod
caused by the loss of these lives, in
order to bring some relief to the next
of kin, Government sanctioned promp-
tly and ad hoc ex-gratia grant of
Rs. 200 to the family of each of the
civilians who have been killed.

The families of the Air Force Offi-
cers who died will receive their
family pensionary awards according
to their entitlements with the utmost

promptitude.

The mortal remains of the two
gallant airmen will be consigned to
their last rest with military honours
this afternoon after the parents of the
dead pilot arrive in Delhi.

Government feel sure that the
tribute of this House, even though
unexpressed, goes out in full measure
to the three gallant men of our Air
Force who died in the performance of
their duty which they placed before
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their own safety and uypto the last
thought of others than of themselves.
died in the service of their
tryanduhmundmem‘beuat
Indian Air Force

3

t

S8hri Braj Raj Singh (Firozabad):
, while joining the tributes paid to
deceased, may 1 suggest that the
of these enquiry committees
be placed on the Table of the
s0 that we may have a chance
40 go through and discuss them?

i?#

32

Shri Supakar (S8ambalpur): May I
*now if the Government will consider
it desirable, having regard to the
graveness of the tragedy, to comstitu-
te a high-powered commitiee of en-
quiry to go into this matter thorough-
y?

Shri Khadilkar (Ahmednagar): In
wview of the recurrence of these acci-
dents, may I know whether it would
not be desirable to keep the training
of pilots and their exercises far away
from big metropolitan cities like
Delhi and construct some other air-
port far away from this place?

Shri Erishng Meénon: These pilots
are not under training in the sense
they are novices; every pilot is under
training all the time. As for flying
in any other place, we have not got
anether military airfleld. It will
take some year even if we desire to
<onstruct one, and it is a question of
policy whether pilot training should
be conducted far away from Air
Headquarters with all the political or
other implications attached to it. Mr.
Speaker, Sir, I cannot be expected to
answer these questions.

Mr, Speaker: We deeply regret the
loss of these two airmen while they
were in flight—all honour to them. We
have heard, so far as facts are avail
able now, a full and detailed state-
ment of the occurrence. Our ¥ym-
pathies go forth to these people. I
Tequest hon. Members in this House
to stand ,in silence for a minute.

(The Membders thew stood in  silence
for & minute.)

Mr. Speaker: It is unfortunate. It
somns more the hand of God than
any Government that has been res-
yondblctortheamiduﬂ. It is un-
necessary to pursue the matber further,
In the circumstances, I do not give my
congent to these adjournment
motions.

THREATENED CLOSURE OF THE PANJAR
© Unaversrry (Camre) CoLLEGE 1IN
Dxrax

Mr. Speaker: I have received notice
of another adjournment motion from
Shri Narayanankutty Menon, regard-
ing the situation arising ‘out of the
threatened closure of the Panjab Uni-
versity (Camp) College in Delhi in-
volving 3,400 students and 80 lecturers
and professors. Has the hon. Minm-
ter to say anything in regard to this?
Is there any proposal to close this?

The Minister of Education (Dr.
K. L. Shrimali): Sir, the whole ques-
tion with regard to the Camp College
has been fully examined by Govern-
ment in March, 1855. The Govern-
ment of India appointed a Committee
under the chairmanship of Dr. K. S.
Krishnan, and the matter has been
discussed both with the Vice-Chan-
cellor of Delhi University and the
Vice-Chancellor of Punjab Uni-
versity. A certain agreement has
been arrived at between the two Vice.
Chancellors. There is no ques-
tion of putting these students to
hardships. . In fact, the Government
has a proposal to set up three or four
evening colleges instead of one Camp
College, and every effort will be made
to see that the studentz and the
staff are not put to any hardship and
their interests will be looked after as
far as possible. Beyond this, 8ir, I
cannot say anything more.

Shri Narayanankutty Mengn
(Mukandapursm): Sir, this college
was started in 1947. Puviomly, when
there was a threatened closure of the
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eollege the late Shri Maulana Azad
save sn msurswice that this college
will not be clossd About l;ﬂo
Mvh,omwmhn(m

and also professors involved in this.
I would like to submit that no hard.
ship should be caused to these people
also. Along with the
wrrangements for the students to
study, alternative employment for
these people also should be found smo
that these people may not be thrown
out of employment when the closure
comes immediately.

Shri Sadhan Gupia
East) rogse—

(Calcutta-

r. Speaker: When is it likely to
be closed?

Dr. K. L. Shrimali: There is no
propoaal to close it altogether. The
proposal is that this college should
also be converted into one of the four
evening colleges which would be
managed by the Delhi University. As
I said, a meeting was held between
the two Vice-Chancellors on 17th
September, 1857. They both agreed
that, while simultaneously the Punjab
University  will stop admitting
students to the 1st Year of the Inter-
mediate courses in their Camp
College, in 1959 the evening colleges
affiliated to the Delhi University will
admit students to the lst Year of deg-
ree courses in addition to the prepara-
tory classes and simultaneously the
Panjab University will stop admis-
slons to the second year Intermediate
classeas of the Camp College. It was
further agreed that this process will
continue till 1961 and the Punjab
University will completely stop all
sdmissions to the under.graduate
classes.

80, gredually this college will be
to the contrel of the Delh
University. I have already waid, Sir,
that the Delhi University propodes to
open three or four evening colleges so
that these students might be admitted
into various classea and they may not
be crowded into ome Camp College.

Shri Narayanamkutty Memoa: With
regard to employees?

Mr. Speaker: There is no proposil
to close this college,

Dr. K. L. Shrimali: They are
closing in the sense that the manage-
ment is being transferred. The pro-
posal is that this college should be
converted into one of the evening
colleges of the Delhi University. At
present, examinations are being held
by the Panjab University.

Shri Narayanankutty Menon: What
is the position of the employees?

Mr. Speaker: He said the employees
also will be provided for. In view
of the statement of the hon. Minister
that the college will be continued—
though not affiliated to the Punjab
University, it will be affiliated to the
Delhi University as one of the even-
ing colleges—and there is a proposel
to have not only this college,
but three more evening colleges
so as to provide full {facilities
to all students who may need such
tacilities, I do not think it is necessary
for me to give my consent to this ad-
journment motion. The hon. Minis-
ter also said that these professors and
others will be absorbed or comtinued
in office.

Dr. K. L. Shrimali: Ag far as possi-
ble. The Delhi University will have
to consider their qualifications ana
other requirements. I cannot make
a commitment on the floor of the
House that all the teachers empl
by the Camp College will be em)
ed by the Delhl University. It is
really a matter for the Delhi Univer-
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Jty to decide. We have had a dis-
cussion with the Vice-Chancellor ot
the Delhi University and 1 think, as
far as possible, every effort will be
made to absorb some of these people
who are really qualified for the job.

Pandit Thakur Das Bhargava
{Hiwsar): 8Sir, some time ago this
question came up before- the "‘House
and the hon. Minister was pleased to
say that all the staff will be absorbea.
Today we hear that only efforts will
be made. I think he is changing the
position. The assurance he gave
should stand  unchanged. Every
person who was employed in this
college and was competent enough to
be employed then, gshould be employ-
ed In other places.

Dr. K. L. Shrimali: As far as I re-
member, I never gave that assurance
to the House. I could not have given
that assurance that all the members of
the staff will be employed.

Shri C. K. Bhattacharya (West
Dinajpur): Will the hon.  Minister
kindly see that these three evening
coleges are opened in different parts
of the city instead of being concen-
trated in one place, so that people
living in different parts may have
facilitlee to go to these evening
colleges?

Dr. K. L. Shrimali: That is actual-
ly the proposal.

DEATH OF DR. KHAN SAHEB

The Prime Minister and Minister of
External Affairs (S8hri Jawaharlal
Nehru): Mr. Speaker, Sir, it has
fallen to my lot from time to time to
make mention in this House of saa
and tragic occurrences. 1 have now
to inform the House that a member
of the old Assembly, but much better
known in other capacities Dr. Khan
Saheb, waz some little time ago today,

stabbed to death. We have not re-
ceived any details or particulars
about this tragie incident except that,
1 believe, it occurred at Lahore. But,
1 think it is right that early mention
of it be made in this House not only
because he was connected with the
predecessor of this House as a mem-
ber, but also because of the great
part that he, with his great brother,
Khan Abdul Gaffer Khan, played in
the struggle for freedom and inde-
pendence of India.

We all know that, in spite of any
differences that might have arisen,
Dr. Khan Saheb occuplied a high place
in office in Pakistan. On some
matters we may not have agreed with
him; but we always respected him,
honoured him as an old colleague, as
a brave captain in our struggle for
independence and for various personal
reasons and contacts also, because
there are many people here who knew
him personally.

So far as I am concerned, my mind
takes me back to almost 50 years
when I was a young boy of 18 or 19
when I first met him, and we were
both students in England; he was a
medical student, somewhat senior to
me; and during this long period of
40 years we knew each other. Al-
though there have been many breaks,
I can say about him as I can say
about few persons, that though we
may have differed—as we did often
—I am myself had hardly ever come
across a braver man and a greater
gentleman. So, it is a matter, I am
sure, of deep grief to us that this
great fighter for freedom, this great
gentleman, should have besen cruelly
put to death in this way. I have no
news as to who did it, what the object
was, but I thought that before wait-
ing for any further detailed informa-
tion, I might mention this matter to
the House as the House would be in-
terested and I am sure the House
would like to express its sorrow and
send its message of sympathy and
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condolence to the
family,

members of his

Mr. Speaker: I fully associate my-
salf with =ll the observations made
by the hon. Prime Minister as Leader
of the House. I myself was a
colleague of the late Dr. Khan Saheb
from 1984 to 1837. His transparent
honesty and simplicity attracted the
attention of one and all. We were
all sitting in these benches opposing
the then Government. He was a bold
fighter, and when any matter relat-
ing to the then North-west Frontier
Province’ arose, and if he had said
something, the Executive Councillor
in charge of the External Affairs of
those days never criticised or found
fault with the correctness of his state-
ment. Dr. Khan Saheb would get up
and challenge, “I am asking the hon.
Member of the Executive Council to
say if I am not correct.” The latler
had always to say that Dr. Khan
Saheb was correct, and the Member
of the Executive Council would, how-
ever, try to explain it away.

Everybody had very great regard for
Dr. Khan Saheb's honesty of purpose
and the courage with which he con-
ducted himself. Whether it is Pakis-
tan or India we can ill afford to lose
the services of such a great man. The
two brothers were lions and they
tamed their Pathan brethren who
were noted for their rather violent
ways.

Dr. Khan Saheb’s memory will live
for years and years. It is unfortu-
nate that he should have met with
his end under such tragic circum-
stances. I derply mourn the loss, and
I am sure the House will join me
in sending our condolences to the
members of the bereaved family and
to his younger brother, Khan Abdul
Ghaffar Khan.

The House will kindly stand for a
minute.

(The Members then stood ir silence
for a minute)

14256
RE. MOTION FOR ADJOURNMENT

ot wwox fog  (feimmanr) -
wes  AgRE AT givateds &
TOAT F qray § 47 ¥ wEAAEe
ET F gaAar & fr | Iak A |
a8 oz fAz s & s ..

Mr. Speaker: [ did not allow that,
The hon. Member tabled an adjourn-
ment motion. This is the last day of
this session. There is no time for
getting any information. His adjourn-
ment motion was that the wusual
examinations of the Banaras Hindu
University have been put off, causing
inconvenience to the students. I do
not know if the Minister will consider
getting information and pass it on to
me.

it wwerw fog - 7 AT v F
7% fades ®7 AT, % 3o miw
% IR & AT 7T & T
oF 2FTATT W FE9 A UEe
¥ ATY TRIRTT @79 g1 AT FYA 4 |
W AT 3o WAW AF TAH @AW T
famar gz @ gqeftafrgra
7t ¥ OEF gHF A ot 7 9% A€ 2T 9T
i1 T zgary faafadi &1 oifq &y
& AT A THT N agw quAY #
o d ITHT AFA AFAIE FT AT
FEOTTEAT & 139 and ®O WTEAT
¥ f& aewe 39 fF wmer | o out
F47 3T A7 EY @ & 7 9 Ay of = mgar
g % |7t 3w A q HErEAr £
fr #ifmr 7 AfF garr faarfya
#1 AT THATE § 9 57 BT AF |

The Minister of Education (Dr. K. L.
Shrimali): I would submit most res-
pectfully that there are duly consti-
tuted bodies, University authorities,
which can competently look after such
problems which arise in the unive.
sities regarding examinations, the
dates on which the examinationg should
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be held, whether they should be post-
poned or not, ete. I do not think it is
advisable for the Government to
interfere in the day-to-day working of
the universities. I would, therefore,
most respectfully submit that this is
not an occasion for the adjournment
motion.

Mr. Speaker: I already ruled out
the motion. I did not bring it to the
House at all. Because this is the last
day of the gession, I wanted the hon.
Member to write to th: hon. Minister
and see if really anything could be
done. It is a matter relating to an
autonomous body. There is no ques-
tion of admitting an adjournment
motion. But for whatever little can
be done, the hon. Member will kindly
approach the hon. Minister and any-
thing that should be done will be done.

PAPERS LAID ON THE TABLE

AnnvaL Rerorr oF Nevveur LicxiTE
CORPORATION (PRIVATE) LIMITED

The Minister of State in the Minlis-
try of Home Affairs (Shri Datar): On
behalf of Sardar Swaran Singh, I beg
to lay on the Table, under sub-section
(1) of Section 639 of the Companies
Act. 1956, a copy of the Annual Report
of the Neyveli Lignite Corporation
(Private) Limited, 1958-57, along with
the Audited Accounts of the Corpora-
tion. [Placed in Library. See No.
LT-718/58.]

ANNUAL REPORT ofF HINDUSTAN AIR-
crRAFT (PRIVATE) LimiTeD

The Minister of Defence (Shri
Krishna Menon): I beg to lay on the
Table, under sub-section (1) of Section
639 of the Companies Act, 1956, a copy
of the Annual Report of the Hindustan
Aircraft (Private) Limited, 1856-57,
along with the Audited Accounts.
[Placed in Library. See No. Lt-T19/
8.1

858 Committe¢ on Government 1,284
Assurances

AMENDMENT TO ALL INDIA SERVICES
(Leave) Rurzs

The Minister of State in the Minis-
try of Home Affairs (Shri Datar): I
beg to lay on the Table, under sub-
section (2) of Section 3 of the All-
India Sérvices Act, 1851, a copy of
Notification No. G.S.R. 270, dated the
26th April, 1858, making certain
amendment to the All-India Services
(Leave) Rules, 1955. [Placed in
Library. See No. LT-720/58.]

AMENDMENT TO CustTomMs  Duries
DrawBacKk (GALVANISED IroN Wmme
PropoueTs) Rures

The Deputy Minister of Finanee
(Shri B, R. Bhagat): I beg to lay on
the Table, under sub-section (4) of
Section 43B of the Sea Customs Act,
1878, a copy of Notifiecation No.
G.S.R. 287, dated the 24th April, 1958,
making certain amendment to the
Customs Duties Drawback (Galva-
nised Iron Wire Products) Rules,
1857. [Placed in Library. See LT-
721/58.]

COMMITTEE ON PETITIONS
MINUTES

Pandit J. P, Jyotishi (Sagar): 1
beg to lay on the Table the Minutes
of the sittings (Fourteenth to
Eighteenth) of the Committee on
Petitions held during the Fourth
Session.

COMMITTEE ON GOVERNMENT
ASSURANCES

MINUTES

Pandit Thakur Das Bhargava
(Hissar): I beg to lay on the Table
the Minutes of the sittings (Sixth
and Seventh) of the Committee on
Government Assurances held during
the Fourth  Session.
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Pandit Thakar Das Bhargava: I beg
to present the First Report of the
Committee on Government Assuran-

ESTIMATES COMMITTEE
TWENTY-FOURTH REPORT

Shri B. G. Mehta (Gohilwad): I
beg to present the Twenty-fourth
Report of the Estimates Committee
on the Ministry of Education and
Scientific Research on ‘“Administra-
tion (Secretariat), Grants-in-aid,
Scholarships and Miscellaneous.”

CALLING ATTENTION TO MATTER
OF URGENT PUBLIC IMPOR-
TANCE

Fooo srruatioNn 1IN WEST BENGAL AND
MEASURES PROPOSED TD BE TAKEN 1IN
CONNECTION THEREWITH

Shrimati lla Palchoudhuri (Naba-
dwip): Under Rule 197 I beg to call
the attention of the Minister of Food
and Agriculture to the following
matter of urgent public importance
and 1 request that he may make a
statement thereon:—

“The food situation in West
Bengal and the measures pro-
posed to be taken in connection
therewith".

The Minister of Food and Agricul-
ture (Shri A. P. Jain): 1 visited Cal-
cutta on 28th April, 1958 and held
discussions there with the Chief
Minister and Food Minister of West
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Bengal on the food situation in that

State.

The prices of rice at Calcutta had
fallen by about Rs. 2 per maund
during the past few weeks. Before
the withdrawal of restrictions on in-
ter-district movements, the prices of
rice and paddy were ruling high in
the deflcit districts and important
consuming centres like Cal-
cutta. Since the withdrawal of those
restrictions, prices in the deficit dis-

tricts and consuming centres had
started declining, but even so, the
prices in the "Northern districts of
West Dinsjpur, Malda, Jalpaiguri

Cooch Behar and Darjeeling were
still ruling high. Efforts to keep the
prices under check have to be con-
tinued, and the most practicable way
of doing so is to continue the distri-
bution of foodgrains on a substantial
scale through the fair price shops,
more fair price shops being opened as
and when necessary.

The final estimate of rice production
reveals a shortfall of about 4 lakh
tons, and the total shortage may be
of the order of 7 to 8 lakh tons. It
is not possible to make good this de-
ficit wholly by supplying rice, and
it is proposed to cover the gap by
supplying rice as well as wheat. The
Centre has already expressed its
willingness to supply between 5 and 8
lakh tons of wheat during the
current wyéar. If the State Govern-
ment desire to have a larger quantity
of wheat for distribution in the State
during the year, the Governments of
India are prepared to make an even
larger quantity available for the pur-
pose. As regards rice, the State Gov-
ernment have already procured about
50,000 tons from within the State
and they expect to procure an addi-
tional quantity of 25,000 tons. In
addition, the Government of India
have agreed to supply a total quantity
of 1,75,000 tons of rice during the
yvear 1958. Considering the supplies
which should be available in the
open market and the supplies which
the Centre has already agreed to give,
it would be reasonable to take the .
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view that there would be sufficient
supply of foodgrains, elither wheat or
rice. Since my return from Calcutta,
I have been informed that fairly large
quantities of wheat and rice have
been rushed to West Dinajpur and
other parts of North Bengal for re-
lieving distress in those areas.

In certain parts of West Bengal
particularly in the North Bengal dis.
tricts, the need has arisen for in-
creasing the purchasing power of the
population. Test relief works have
been undertaken in these areas and
other relief measures have been
taken. The District Magistrates
of these districts have been directed
to augment test relief works and to
include among them the use of Chak-
kis for flour making, construction of
open wells and ring wells, excavation
of dried-up tanks and cleaning of
derelict water courses.

The Government of India have also
agreed to advance a sum of Rs. 1.5
crores to the West Bengal Govern-
ment to enable them to make taqgavi
loans available to farmers.

The Government are confident that,
with the resources at their disposal
and with the willing co-operation of
all, they would be able to keep the
situation in hand.

Shri A. C. Guha (Barasat): A copy
of the statement may be supplied at
least to Bengal Members.

Mr. Speaker: Certainly; such of the
Members who want a copy will cer-
tainly have a copy.

Shrimati Ila Palchoudhuri (Naba-
dwip): Is the hon. Minister aware that
there is sale of children owing to
paucity of food in West Bengal and
may I know whether where that has
occurred, food supplies will be rushed
quickly?

Shri A. P. Jaln: I have seen the
newspaper report; I wanted a verifi-

Supplementaries on Starred

cation from the West Bengal Govern-
ment, but they have not been able to
do it, because it will need some en-
quiry and the report relates to West
Dinajpur, where, as I have already
said in my statement, food supplies
have been sent already in fairly large
quantities.

CORRECTION OF ANSWERS TO
SUPPLEMENTARIES ON STAR-
RED QUESTION NO. 1885.

The Minister of Finance (Shri
Morarji Desai): With your permis-
sion, Sir. I would like to wmake a
correction to two statements which I
made on the floor of this House on
the 28th April, 1858, while replying
to supplementaries to Starred Ques-
tion No. 1885, by Shri Joachim Alva
and by Dr. Ram Subhag Singh.

At one stage, I stated:

“That was a criminal case,
whereas this is a departmental
inquiry. Thercfore, the nature of
the inquiry is quite different. It
also depends on the Inquiry Com-
mission.”

This statement should actually read
as:

“That was an inguiry under the
Public Servants (Inquiry)  Aect,
1850, which had to be formal and
public, while this is a depart-
mental inguiry under the All
India Service (Discipline & Ap-
peal) Rules, 1955. Therefore, the
nature of the inquiry and the
approach is quite diffcrent.”

At another stage, I stated:

“The question is only of Mr.
Vaidyanathan. In that case, the
L.IC. has entrusted the enquiry
to the same Board It has been
entrusted by them and not by
the Government”,



This snswer ghould read as followsi

“The question is only of Mr.
Vaidyanathan, In that case, the
Life Insurance Corporation will’
entrust the enquiry to the same

board. It will be entrusted by
them and not by the Govern-
ment.”

CORRECTION OF ANSWER TO
SUPPLEMENTARY TO STAR-
RED QUESTION NO. 775

The Minister of Edueation (Dr.
K. L. Shrimall): While replying to a
supplementary question on 8.3.1958
arising out of Starred Question No.
775, 1 had stated that the cost of
the Stadium at Gauhati was
Rs. 1,88,850. The actual figure how-
ever is Rs, 15,88,850.

STATEMENT CLARIFYING ANS-
WERS TO SUPPLEMENTARIES
ON STARRED QUESTION NO. 2018

The Deputy Minister of Defence
(Shri Raghuramalagh): In the supple-
mentary questions arising from  the
answer given to the Starred Question
No. 2016 in the Lok Sabha on the 8th
May, 1958, Shri Hem Raj wished to
know the value of the articles stolen
from the Ordnance Factory, Khama-
ria, and the officers involved in the
theft. Further, Shri S. M. Banerjee
desired to know the cause of the
death of a J.C.O. of M.D.S.C. attach-
ed to the factory and if the death
was connected with the enquiry. The
answers given in reply to these ques-
tions are likely to give an impression
that there was a theft of property
worth Rs. 178 lakhs in the Ordnance
Factory and that it was admitted that
the death of the J.C.O. had some re-
lation with the enguiry into the losses
conducted by Dr. Kasbekar.
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To correct sany misimpressions that
might have been created by the ques-
tions and replies to the supplemen-
taries, 1 have had this matter en-
quired into further and in the light
of further information and analysis
of this case made available to me, I
am laying before the House a state-
ment which would explain and clarify
the position. [Placed in Library. See
No. LT-733/58].

I may be permitted to say that the
losses enquired by the enquiry board
covercd a prior period—1848 to 1057,
and that the losses are due 10 various
reasons. One is scrapping of
obsolete and unwanted stores and
a‘ther reasons are transit cost, defi-
ciency in stock verification, losses on
account of disposal of surplus, etc.
Therefore, the vast bulk of losses was
due to reasons other than theft. Any-
how, I am laying the statement,

Mr. Speaker: Is the amount the
same?

Shri Raghuramaiah: On verifica-
tion, it has been found to be inflated.
I have given the correct figures in
the statement. It will be seen from
the statement that the loss is found
to be—speaking again very broadly,
because it is still under examination
—only Rs, 88 lakhs. Out of this,
scrapping of obsolete and unwanted
stores alone accounts for Rs. 60 lakhs.
Deficiencies on stock verification
account for Rs, 189 lakhs. The loss

due to other causes is a small
5es mall amoun
Rs. 87 jakhs. i

STATEMENT IN CONNECT
WITH SUPPLEMENTARIES lgg
STARRED QUESTION NO. 1793,

The Deputy Minister of Railways
(Shri §, V., Ramaswami): Prior to
}953, there were no specific or uniform
Instructions regarding the procedure
to be a.dopted for changing the names
of stations by the Railways and of
Post Offices by the Posts and Tele-
graphs Department, Requests receiv-
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ed by the Rallways were considered
on their merlts and changes were
effected after consulting the Revenue
Authorities of the State Government
concerned, the Surveyor General of
India and the Indian Railways Confe-
rence Association. The Surveyor
General was consulted for the correct
spelling and the Indian Railways
Conference Association to give appre-
priate code initials and to ensure that
there is no duplication of the name,
either in spelling or in sound, with
names of other stations already in
existence, In this respect the Rail-
ways and the Posts and Telegraphs
Department functioned as separate
limbs of the same Government, with-
out co-ordination. Therefore, some
of the Pest Office names were chang-
ed while the names of the concern-
ed railway stations remained un-
changed.

This was, as I have stated, the posi-
tion prior to 1853.

To the public, confusion in regard
to names can arise, not only on
account of different names being
adopted by the Railways and the
Posts and Telegraphs Department,
but also by the State Governments.
In September, 1853, the Ministry of
Home Affairs issued, therefore, uni-
form instructions to all the Ministries
and to all the State Governments in
the matter of changes in names of
villages, towns, etc., a copy of which
is laid on the Table of the Sabha.
[Placed in Library. See No. LT 734|
58].

It will be seen that according to
these instructions, unless there were
some very special reasons, changes in
the names which people had got used
to should not normally be meade, the
State Governments should furnish
detailed reasons for proposing
changes, and the approval of the
Ministry of Home Affairs should be
obtained before changes were made.

The procedure now adopted on the
Railways is in accordance with these
instructions received from the Minis-
try of Home Affairs, which. are ai=o
followed by the Posts and Telegraphs
Department.

Mr. Speaker: How long is the state-
ment?

Shri 8. V. Ramaswami: It is just
one more page.

Mr. Speaker: Hon. Members will
read it at leisure.

Shri Bimal Ghose (Barrackpore):
What is the significance? We raised
the point because the two were using
different names. What is the conclu-
sion? Bo far as the statement is
concerned, that point is not at all
clear.

Mr. Speaker: It was with reference
to Vijayawada. The Railways call
it Vijayawada, and the Posts and
Telegraphs = continue to  call it
Bezwada. Therefore, there was this
difficulty and the point was how it
has been mitigated. It was said that
these two did not co-ordinate their
efforts. They only wanted both the
wings of the Government to sit to-
gether and evolve a common name.
Whether it is Vijayawada or Bezwada;
it does not matter to us. - We only
want to avoid confusion. If the
State Government was the original
name, let both the Posts and Tele-
graphs and the Railways use to it.

Shri Bimal Ghose: What is the con-
clusion?

Shri T. B. Vittal Rao (Khammam):
We raised the point because the
P&T is following the name Vijaya-
wada whereas the Railways are
following the name Bezwada., If
there is a change made by the State
Government, a simultaneous change
should be there in both.

Shri S. V. Ramaswami: 1 am stating
the difficulties,
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Mr, Speaker: The hon., Minister has
made the statement to say that it is
net poesible for both to follow the
same name,

Shri 8. V. REamaswami: Not that it
is not possible. If you will allow me,
1 will read one more paragraph.

Mr. Speaker: I am not going to
allow a discussion on this. Let the
hon. Members read it and come for-
ward with their difficulties next time

Shri Bimal Ghose: This is a' cor-
rection.

Mr. Speaker: The hon. Members
cannot take away the time of the
House on all and sundry. I allowed
the hon. Minister to make a state-
ment. The other day it was stated
that as far as possible the names
must be brought in line with each
other. The hon. Minister evidently
explained some difficulties with res-
pect to certain matters. Not omly the
Posts and Telegraphs Department and
Railways, but the State Governments
also have to consider this matter. The
statement will be laid on the Table
of the House. Hon, Members will
have three months to study all that.
Then they can come forward with
their own suggestions, if they are not
satisfied with this. The hon. Minis-
ter may now lay it on the  Table.
We have other precious work to do
here.

Shri S, V., Ramaswami: In future,
therefore, except to the extent I shall
presently explain, the names of places
as adopted both by the Post Offices
and the Railways should be the same.

A railway station is sometimes
named after some important town
which might be a few miles away
from the station, for example, Nasik
Road, Madanapalle Road, etc. The
Post Offices located in these towns
are named after the towns; but those
nearer the concerned railway station
might be named differently, Further,
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No, 1793
on the Railways, no duplica*ion of
names i permitied even if they are
in different States or on different
Railways, while this is not rigidly
adhered to in the case of Post Offices
and names such as Sultanpur (Bur-
dwan)—West Bengal, Sultanpur
(Midnapur) West Bengal, Sultanpur
(Azamgarh) UP. and Sultanpur
(Surat)—Bombay, are permitted. On
postal articles, the public have been
advised to write the full name and
address, the name of the post town,
District and State. In the case of
Railways, identical names of two
stations even on different Railways
will lead to considerable confusion in
the booking and carriage of traffic, as
all goods do not lend themselves to
marking of the full address thereon.

However, efforts will be made to
co-ordinate with the Posts & Tele-
graphs Department in accordance
with the procedure laid down by the
Ministry of Home Affairs to ensure
that, to the maximum extent possible,
the names of railway stations and of
the Post Offices located nearby are
identical.

Also, in respect of the names of
Post Offices changed prior to 1953,
without a corresponding change of
the railway station names, the accep-
tance by the Home Ministry of the
changes made will be expedited, so
that a2 similar change may be effect-
ed, without delay, in the names of
the concerned railway stations.

STATEMENT RE: FIRING INCI-
DENT AT RAICHUR RAILWAY
STATION

The Minister of Defence (Shri
Krishna Menon): This is a statement
about the firing incident at Raichur
Railway Station, for which the Gov-
ernment gave an undertaking to make
a further statement. It is a long one
and, if you so desire, I will lay it on
the Table.

Mr. Speaker: It may he laid on the
Table.
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An Hon. Member: It may be read.

Mr. Speaker: One hon. Member
may be interested and another may
not be interested. It may be flaid on
the Table.

[The statement about the firing
incident at Raichur Railway station
was laid on the Table, See Appendix
IX, annexure No. 55.]

ALL INDIA SERVICES
MENT) BILL*

(AMEND-

The Minister of State in the Minis-
try of Home Affairs (Shri Datar): I
beg to move for leave to introduce a
Bill to amend the All India Services
Act, 1951. The object is to constitute
the IAS and IPS services for the
State of Jammu and Kashmir and to
enable the Government of India to
make rules in this respect.

Mr. Speaker: The question is:

“That leave be granted to in-
troduce a Bill to amend the All
India Services Act, 1951.”

The motion was adopted.

Shri Datar: I introduce the Bill.

MOTION RE: NON-PAYMENT OF
WORKERS' DUES AND WAGES
AND CONDITIONS OF MINE IN
VILLIERS COAL FIELD, TAL-
CHER.

Shri Panigrahi (Puri): I beg to
move the following:

“That the continuous non-pay-
ment of workers’ dues and wages
and conditions of the mine in the
Villiers -Coal Field, 'Talcher
(Orissa), be taken into considera-
tion.”
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Mr. Speaker: One hour is allowed
for this discussion.

Shri Surendranath Dwivedy (Ken-
drapara): I would like to have a
few minutes. :

Mr. Speaker: Shri Panigrahi may
take 15 minutes.

Shri Panigrahi: I am grateful to
the hon. Speaker for allowing me this
opportunity to speak....

Mr. Speaker: It is my duty to do so.
The hon. Member may go on.

Sh|ri Panigrahi: For the last one
year I have tried to bring this before
the House, though it was not possible
for me to do so. Though very little
is known about the Villiers Coal Field
in Orissa, it contains rich deposits of
coal and the workers engaged in that
coal mine are endowed with the ut-
most patience and the law-abiding
virtue that is possible on the part
of the citizens of India. Still, they
face the utmost neglect at the hands
of a private profiteer under the very
nose of the Government which is
established by law in this country.
Raising of coal is made under the
most inhuman conditions of labour,
even without payment of weekly
wages to the workers, and today it
is the 20th week of non-payment of
wages to the workers. At the same
time, many of the important machines
in the coal mine are being removed
from the coal mine to outside places.
The mines remain a constant source
of trouble to the labour force engag-
ed there and the State Government
as well. Inefficient management, cruel
profit-hunting and violation of the
labour laws, awards and agreements
are a regular feature of this colliery,
and it seems as if the Union Govern- .
ment remains a helpless spectator to
all these things.

What are the working conditions of
this mine? They are most deplorable.

. *Published in the Gazette of India
dated 9-5-1958.

Extraordinary Part H—-éecti.on 2,
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1 would like to point out, one by one,
tbe most deplorable conditions pre-
vailing in the mine today. Coal cutt-
ing is wanton. Explosives are al-
ways wanting in the mines and gun
powder is being used for purposes of
blasting coal. Because of the lack of
systematic ~ timbering of roef, the
roof of the colliery is worsening and
depressions are found here and there
on the surface. Ventilation is ex-
tremely bad and lighting arrange-
ments are most deplorable. It is
terribly hot and cruelly dark undere
ground for the workers to undertake
digging operations. Many good
machines, which were in the
mines, have been removed in  the
meantime by the owner of the colliery
to places outside Talcher, to other
coal mines, probably to some other
mines in Madhya Pradesh. The mine
often works without a manager. Re-
cently, in order to avoid the impli-
cations of law, they have appointed
a manager. Here [ must congratulate
the hon. Deputy Minister for Labour
for his sincere cfforts in this matter
in recent months. The owner of the
colliery has tried to do as little as
possible—I do not say as much as
possible, but as little as possible—to
avoid the implications of law, So,
they have recently appointed a mana-
ger, an old imbecile, who remains
most of the time in Calcutta, 200
miles away from thce mine, and the
mining operations are directed by a
local mining Sardar, which is prohibi-
ted under the law. And the mining
Sardar is not really efflcient in the
process of mining. He does not know
mining at all. Then there are no ade-
quate gqualified supervisory staff at-
tached to these mines. The colliery
hospital is there, but there are no
doctors and nurses. The housing con-
dition is most miserable.

The workers have been working
under this circumstances since 1847
and during all these long years efforts
were made by the workers and repre-
sentations were made to the Regional
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Labour Commissioner in Calcutta, to
the Union Ministry of Labour, to the
Ministry of Steel, Fuel and Mines and
to the State Governments. Still, the
position has not improved. This is
the condition prevailing in the mines.

What are the dues to the workers?
The total dues now come to more
than 12 lakhs of rupees. I will just
point out four or five items in which
the workers are entitled to get their
money from the management. 1950
legal strike period dues Rs. 40,000;
pre—1852 agreement day dues
Rs. 28,000, employers’ Provident Fund
contribution, which is not being paid,
Rs. 73,591; difference of wages in res-
pect of Tribunal Award, which is not
implemented Rs. 98,000, previous
wages Rs. 3,500, bonus for four
quarters ending  December 1057
Rs. 80,000 and current weekly wage—
this is the 28th week of non-payment,

Rs. 2,50,000/-, The total comes to
Rs. 5,74,001.

Besides the dues to the workers,
the management owes royalty of

more than Rs. 51 lakhs to the State
Government in Orissa. So, when add-
ed together, the dues of the colliery
owner comes to mere than a mullion
rupees. During all these yecars efforts
have been made but the colliery own-
er, who is an absentee owner and who
always remains in Calcutta—he never
goes there—is not making any pay-
ment for all these vears.

Sometimes when I ask some ques-
Fions here the hon. Deputy Minister
In answer to my quesiions says that
Government is aware of all these diffi-
culties and Government is taking
steps. I am glad that the hon. Deputy
Minister has taken some interest and
is trying to improve matters. I am
grateful for that, but sometimes the
impression with the hon. Minister is
that perhaps the mine is running in
loss. I would like to impress upon the
l‘xon. Deputy Minister that the mina
i3 not running in a loss as the colliery
owner tries to impress upon him.
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The average raising of coal in this
mine comes to 5,000 tons per month
and it yields a monthly income of
Rs. 1,10,000/-. Deducting from it a
monthly expenditure of Rs. 80,000/-
which the colliery onwer incurs, the
net profit comes to Rs.” 3,80,000/-
annually. Some twelve years back
the raising of coal from this mine was
more than 15000 tons a month and
the number of workers then was
more than 2,500. The present strength
of the workers is only 700, which is
because the colliery owner is not tak-
ing any interest to improve the work-
ing conditions in the mine or to intro-
duce any scientific method of work-
ing in the mine for raising coal. He
tries his best to pay as less as possible
to the workers and to get a greater
profit as possible from the raising of
coal.

Then the question arises whether
the working of the mine should be
left to the whims and caprices of one
individual mine owner. The labourers
of this coal mine have appealed to
the Regional Labour Commissioner
in Calcutta, but it is apprehended by
the workers that as the mine owner
always remains in Calcutta and the
Regional Labour  Commissioner’s
Office is also in Calcutta, perhaps he
iz influenced by the owner of the
mine to delay matters. It is only when
the Union Ministry takes any initi-
ative that the Regional Labour Com-
missioner’s Office in Calcutta becomes
a little active. If the Union Ministry
remains silent then no appeal of the
workers is being listened to by the
Regional Labour Commissioner in
Calcutta and all efforts are being de-
layed.

I would like to refer to the fact
that we have undertaken a pro-
gramme in increasing the production
of coal during the Second Five-Year
Plan. We have also fixed a target of

production of coal. I would like to
know from the hon. Minister whether
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Talcher comes into the picture and
whether this Villiers coal-feld in
Talcher has really come into the mind
of the Government when we have
fixed the target of increasing coal
production in the country during the
Second Five-Year Plan period. The
deposits in this Villiers coal-fleld in
Talcher is rich with second class coal
and it is said by experis that the
coal from Talcher Villiers coal-
field is best suited for industrial pur-
poses. But its raising today is only
42,000 tons annually. It was raising
coal at the rate of 15,000 tons a month
just ten years ago. But because no
efforts are being made and no check
is being undertaken, then mine-
owner is carrying on the work as
leisurely as it suits him.

I made one suggestion during Ques-
tion Hour, which was not allowed, but
I can make that suggestion here. It is
time that the Union Government
should think if the mine can be taken
over. The hon. Deputy Minister gave
a hint, though he did not make his
mind very clear, that the mine may
be taken over but not on this ground.
Yes, it may not be taken over on this
ground, but some other ground may
be explored so that this national asset
may not go waste. I would suggest—
there may be some constitutional diffi-
culty for taking over the mine imme-
diately—that there are provisions in
the Constitution and under those pro-
visions Government can, if it wishes,
take over the mine for some period,
so that the dues of the workers can
be paid in a planned manner. As the
recent dues of the workers come to
more than Rs. § lakhs, I cannot sug-
gest that Government should immedi-
ately pay Rs. 5 lakhs and take over
the mine. That will be suggesting
something which is impracticable.
But I would suggest that—I do not
know whether this proposal cannot be
considered —as there are two other
Government collieries in Talcher it-
self which are run by the Govern-
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ment, the Government Asgistant
Superintendent in the Government

collderies in Talcher may be asked
te look into the affairs of this

Villiers coal-flelds. It may be
possible to appoint the  Assistant
Superintendent of the Government

coal-ficlds in Talcher as a receiv-
er of the Villiers coal mines.
It may be for a period of two
years. It may be for a period of
three years. There must be a planned
way of repaying the arrears to the
workers as also the current wages.
This is the twentieth week of non-
payment of workers’ wages. How are
the workers expected to work peace-
fully? But till now the workers are
working most peacefully without
taking recourse to any other mea-
sure,

It has been suggested by the Union
of this coal-field that the lapourers
are prepared, if Government takes
over the mine, to accept payment so
far as arrears are concerned by ins-
talments. Government will not be
required to pay the entire money at
a time. They are prepared to accept
payment by instalments. At the same
time current wages should be paid.
Now the arrears of wages comes to
the twentieth week of non-payment.
1 will request the hon. Minister to
see if something can be done to pay
at least ten weeks’ wages at a time
leaving aside ten weeks to be paid
again, because it is the twentieth
week of non-payment of wages to the
workers. So, if it is possible, ten
wecks wages may be paid so far as
recent wages are concerned and so far
as arrears are concerned, they can be
paid by instalments along with the
payment of recent wages. There may
be some possible way of effecting
this payment.

The Government coal mine at Tal-
cher supplies electricity to this Vil-
liers coal mine in Talcher. Some time
past the Villiers coal-field owner did
not pay the electric charges of the
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Governmlent colliery and the dues
amounted to Rs. 2 lakhs, The Govern-
ment immediately suspended the sup-
ply of electricity to this coal mine. If
Government is so particular in get=
ting back its arrears and it can go to
the extent of not supplying electri-
city to the mine, because Rs. 2 lakhs
were due to the Government, why
should not the Government be in a
position to see that Rs. 5 lakhs due
to the workers are paid? Why shall
not such a step be taken to effect some
payment to the workers so far as
current wages are concerned?

Mr. Speaker; The hon. Member's
time is up.

Shri Panigrahi: I want another
five minutes.

Mr. Speaker: ] have allowed the
hon. Member 18 minutes.

Shri Panigrahi: There are two
more points which I want to mention.

Mr. Speaker: There are a number
of hon. Members wishing to speak.

Shri Panigrahi: I want only an-
other two minutes.

Mr. Speaker: All right.

Shri Panigrahi: Recently, the State
Government and the Chief Minister
of Orissa took personnel interest in
the matter. The Chief Minister met
the hon. Minister of Steel, Mines and
Fuel, the hon. Minister of Railways,
and, I suppose, the hon. Minister of
Labour. He suggested that the Gov-
ernment of India should take over the
mine. If there is any difficulty for the
Government of India to take over the
mine, the State Government is pre-
pared to take it over, if the Central
Government helps them to some ex-
tent. 8o, I would like to suggest to
the hon. Deputy Minister whether
this suggestion of the State Govern-
ment would also be taken into con-
sideration.

13 hrs. -

In recent months the management
has adopted a new technique of mak-
ing payments. They pay only two
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weeks' wages to the workers after
fifteen weeks of non-payment; simi-
larly they make payment of one
month's salary to the staff after four
months of non-payment. Thereby
they can evade the law and say that
they are making payments. The
arrears are increasing. This is the
twentieth week of non-payment to
the workers. I, therefore, humbly
submit that something should be done,
so that the workers will be getting
at least their current wages, and a
portion of their arrears, so that they
can live and work.

Mr. Speaker: Motion moved:

“That the continuous non-pay-
ment of workers' dues and wages
and conditions of the mine in the
villiers coal flelds. Talcher
(Orissa) be taken into considera-
tion.”

Shri Surendranath Dwivedy (Ken-
drapara): Mr. Speaker, Sir, I really
fail to understand why a solution of
the difficulties that are ecxperienced
in this mine has not been found by
the Government of India so far. This
matter has been engaging the atten-
tion of the House as well as the Gov-
ernment for the last several years.
Since 1952 we have been raising this
matter in both Houses and every time
we¢ hear Government is taking steps
to remove the difficulties. But what
are the difficulties that stand in their
way either to take over the mine or
to take such stringent measures and
to scc that such violation of labour
laws does not take place?

Sir, as you know, there are three
mines in Talcher. Two of these are
run by the Government; they are
under the control of the National Coal
Development Corporation. The third
mine is run by a private owner and
its ownership has changed since it
wasg started. The mines run by the
Government are working somewhat
efficiently; the production is main-
talned and there is not much com-
plaint from the workers. But this
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mine in spite of the demands from
the workers, in spite of the pressure
put by the State Government, is deli-
berately violating labour laws and
depriving the workers of their ordi-
nary rights. Workmen's Compensation
Act, Industrial Disputes Act,
Mines Act, nothing is observed in this
and you will be surprised to know
that as early as 1952 there was a settle-
ment arrived at between the labou-
rers and the mine-owner through the
good offices of the Regional Labour
Commissioner at Dhanbad and the
owners promised to pay a certain
amount. But till today my informa-
tion goes to show that about Rs.
28,000 have not yet been paid. There
was another award called the Majum-
dar Award which made some strikes
conducted in the years 1948 and 1950
legal and said that the dues should be
paid to the workers, That amount
has not been paid as yet.

As has been pointed out by my
hon. friend there has been regular
non-payment of wages and also other
dues of the labourers. How can you
expect the labourers to work under
these conditions? We really should
be proud of our workers who are so
pvatriotic and who do not want that
coal production which is so vital for
our national develocpment should in
any way be hampoiced. In spite of
these conditions thoy are working and
they are always :ppealing to the
highest authoritic; and the Govern-
ment. As a last resort, I understand
a represcntation has been sent to the
Prime Minister. If the Labour Depart-
ment is not able to do anything, if
in spite of the request of the State
Government that they are prepared
to take it over, they are not able to
decide anything, let the Prime Minis-
ter apply his mind to this question
and come to some decision so that
this particular unit of coal production
may work satisfactorily. This matter
has been brought before this House
only because we want that the
labourers should get a fair deal; we
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sre also anxious to see that produc-
tion is not hampered. That is the
main purpose for which the discus-
sion has been raised,

I would like to know from the hon.
Minister as to what is the real diffi-
culty before them. Are they not satis-
fled by this time, after the experience
of so many years, that the particular
owner is quite incapable of running
this mine ? While the other two mine
work satisfactorily and have shown
some increase in production, accord-
ing to the report that has been given
to us, there is no reason why this
particular mine alone always comes
forward with some concocted report
that they ave running at a loss and
production has not incrcased. It is
because they do not want to pay the
workers their real wages, that they
manipulate their accounts. If the
Government of India were to send an
officer of the Accounts Department
to enquire into the details of the
working of the mines, they will find
that the condition of the mine is not
so deplorable that it cannot be run
profitably. If that is so, we would
suggest Government taking over the
mine. It is not, as we are always told,
to take over a mine is a policy matter
What is the policy involved, particu-
larly in a place where Government is
already running two mines? It will
not require much effort on their part
to extend the same management
which is there to work this mine also.
If, however, there is some legal diffi-
culty T would suggest that for the
time being at least let there be an
arrangement with the private owners
and the Government management can
supervise and work it, so that it may
be seen after a year’s working or so,
whether the mine is in a position to
be run efficiently, or whether there Is
a real and deliberate attempt by the
mine-owners to hide real facts from
the people. If that is done, then 1
think a way out would be found.

Unless Government do this much,
Government would be doing a great
disservice to this country. They are
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dynying ordinary facilities to the
labourers. 1 have talked to the
Deputy Minister about this several
times. I know he is very much con-
cerned about it. But I would at the
same time say that mere concern does
not help anybody. When he is in the
Government he must have the
strength. If he has not the powers
with him, if he fails because he has
not the requisite powers, let him tell
the House. We are prepared to give
him all the authority that he wants
in order to see that this particular
difficulty in that mine is removed.

That 1« all 1 have to say in the
matter. 1 expect the Minister who is
in the know of the entire matter from
the beginning to tell us, to give ns a
really smtiisfactory reply, not to evade
the issue, not just to say that his offi-
cer's report is such and such and his
hands are bound down. I do not want
him to tell any such thing. Let him
take this House into confidence and
tell us how the difficulty can be
removed. We are here to help in all
possible ways.

Shri T. B. Vittal Rao (Khammam):
This discussion which has been raised
is due to non-payment of dues in
Villiers Collieries. This gquestion has
been there before the Government for
several months now ., . .

An Hon. Member;: Years.

Shri T. B. Vital Rao:....for seve-
ral years. But, the Government does
not seem to have moved as quickly as
it should have done. I cannot even
blame the Government for that,
because the laws are so framed and
legislation is done in such a fashion
that there is a lot of loopholes for
the employers.

The other day, for instance, 1 was
reading that a Labour Inspector filed
a case for non-payment of dues to
some workers in some factories, The
total dues that had to be paid by the
owners of the factory to the workers,
it was stated, amounted to Rs. 80
lakhs. It may not be Rs, 80 lakhs
as reported in the papers; I take
it, Rs. 8 lakhs is the dues to the work:
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ers from the employers. When the
case went to the court, the learned
presiding officer of that court fined
the joint directors of the company
only Rs. 100. Whereas he has to pay
Rs. 8 lakhs, the fine is only Rs. 100,
That shows that our punishment to
the employers for violating certain
labour legislation or Payment of Wages
Act is not deterrent. They are pre-
pared to pay 2 fine of Rs. 100 rather
than pay: Rs. 8 lakhs. Legislation
should be so framed that such recal-
citrant employers cannot have any
escape from paying the wages.

Pandit K, C. Sharma (Hapur): Pay-
ment of fine does not exonerate him,

Shri T. B. Vital Rao: It does not
exonerate payment of wages. 'This
is what is happening.

Coal mining is a very important
Industry; it is a basic industry, it is
B key industry. These mines supply
coal to the Railways on the South-
Kastern section. If these mines are
not worked efficiently, if the labour
1aws are not implemented properly,
what will happen? Production will
go down. How can a worker in the
coal mines live without getting his
wages? Has he got any other social
security measures?” Look at the Pro-
vident fund rules. He cannot draw
any amount from the provident fund
to maintain himself. Wage is the only
source of living. If that is denied,
what will be the position of the work-
er? What will be the position of
coal production? I think the Indus.
trial relations machinery of the Gowv-
ernment should move quickly in such
matters. Otherwise, I am afraid no
relief can be got for these workers. 1
suggest these loopholes in the legisla-
tion should be plugged. In the matter
of the key industries like this, Gov-
ernment should move quickly.

Finally, 1 entirely support the sug-
gestion made by the previous speaker,
let the Government take over these
mines. It has been said, in the State
Legislature also I heard the Chief
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Minister say when the question of non-
payment of wages was raised, what
cun I do; they are not even paying
the royalty to the State Government;
what can I do? This is what he said.
Why should such inefficiency be alow-
ed? 1If it is left in the hands of the
management, they will one day flood
the mines and the whole mines will
have to be closed. Therefore, it is
much better that the Government
takes them over from this inefficient
management and sees that all the
labour law. and other things are
implemented.

As we all know, coal mining is an
arduous work. Nowadays workers go
there. What for? Because unemploy-
ment 15 so great in the country, they
go to coal mining even though it is
hazardous. It happened during the
war time they could not get workers
for coal mining, because ordnance and
other factories were opened and peo-
ple got better jobs and better payment.
Let us make the life of the workers
in this industry a little good and not
leave the fate of these workers in the
hands of the management like the
Villiers.

The Depuaty Minister of Labour
(Shri Abld Ali): Sir, so far as we
are concerned, there is no difference
in this particular matter between what
my good friend from Orissa, Shri
Panigrahi has said and ourselves, Of
course, tne spesch cf the last Moember
Shri T. B. Vittal Rao was more the
usual iype of opposition speech, than
one in the spirit shown by the Mover
of this miotion. Shri Panigrahi is
aware that all that was possible to be
done by us has been done. 1 am pre-
pared to sit with him. I invited him.
We have had discussian. The matter
was sufficiently clear that two things
can be done. Take stringent actiom
resulting in the closing down of the
mines, or go on persuading the
employer to pay as much as it is pos-
sible for him to pay. It is a straight
proposition. Shri Surendranath
Dwivedy said there should be no .va-
sion and all that. 1 am not evading

1
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thiz issue. As the law stands at pre-
sent, we are not authorised to take
sver th® mines, it is clear. We can-
not take over the mines and the work-
ers are not going on strike. They are
not going on strike because they know
that by going on strike in this mine
on the issues which hayve been discus-
sed here, they will be helping the
employers, they will not be helping
themselves. That is also known to
them. So. we have filed prosecutions.

About the manager, what he said
is correct. For some time there was
no manager. Subsequently a manager
was appointed. For the period when
there was no manager, prosecution has
been filed. Now, we are not dictators
here. We do not want to be dictators.
It is a democratic set-up, and should
be that way.

Shri T. B. Vittal Rao: What was the
result of that prosecution?

Shri Surendranath Dwivedy: Some
fine of Rs. I00.

Shri Abid Ali: Prosecution has been
filed. 1 cannot tell the magistrate to
fine this much or that much.

Shri T. B. Vittal Rao: What was
the result?

Shri Abid Ali: Again. the democra-
tic set-up has to be respected, and in
case a fine is imposed and we feel the
punishment is not sufficient, we can
appeal to the higher court. We are
not the final authority. The hon.
Member would not wish that. A Min-
ister cunnot fine a person even to the
extent of a naya paisg.

Shri Nath Pal (Rajapur):
God!

Shri Abld Ali: Then, why all this
speech? We cannol put & man in jail
for a second even, Therefore, being
alive to the requirements of the work-
ers, taking into confidence the friend
who is connected with the Union con-
cerned, we are taking the step that
can be taken, of course remaining
within the law. That has to be.

Thank
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Shri Vittal Rao has made a refe-
rence tp some person having been
fined Rs. 100. I do not know in what
connection he has made that reference,
because sometimes statements are
made here, and when we ask them to
give us information, they evade giving
the details and we remain where we
are,

Shri T. B. Vittal Rao: Shall I give
him the name of the factorv and all
these things? Kapil Textile Mills,
Nanjangud, Mysore State. The joint
Director has been fined Rs. 100. Note
it down.

Shri Abid Ali: Rs. 8 lakhs due?

Shri T. B. Vittal Rao: In the papers
it was reported Rs. 80 lakhs due.

Shri Abid Ali: Of course, it may
be Rs. 8 crores even. We will see.
I ask for these details so that we may
check up whether it is necessary to
amend the law.

Again, my hon, friend from Hapur
pointed out that the fine of Rs. 100
does not take away the liability of the
employer to pav the amount due to
the workers. That is so far as the
law is concerned. Breach of law is
there, and action is taken according
to that. Again, the Payment of Wages
Act is there, and other enactments,
under which action is to be taken and
i taken, so that the workers may get
their dues. (Interruption.)

Enough of interruptions. I do not
know ‘when the Speaker will ask me
fo sit down. Therefore, it would not
be proper to go on interrupting this
way.

I was submitting about the prose-
cution. The new manager who has
come, it is true, is aged 60 years, and
the management has been asked to
change him.

Shri T. B. Vittal Rao: Sixty years
means violation of regulation.

Shri Abid Ali: If the hon. Member
wents to make another speech, plcase
allow him so thet he may proceed.
At every word he is interrupting.
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Shri T. B. Vittal Ras: No, Sir. He
says the manager's age is 60. It is a
violation of the coal mines regulation.
That is what I am saying. He is not
doing a favour.

Mr. Speaker: The hon. Member need
not go on interrupting.

Shri Nath Pai: He is very provoca-
tive,

Mr. Speaker: All right. Shri Vittal
Rao. I cannot understand this. Let
there be no interruption. The hon.
Minister is not able to proceed.

Shri Abid Ali: I was explaining
that the age of the manager being 60,
the Chief Inspector of Mines has
written to the management that the
manager should be changed, and a
younger, appropriate and qualified
person should be appointed. If the
requisition is not complied with, the
Mines Department will examine what
further action has to be taken in the
matter, and that shall be taken.

The question boils down to this:
what is to be done for them? There
fore, as I was saying eariler, these pro-
secutions have been filed and other
action, whatever was possible under
the law to be taken, has been taken.
I am prepared to sit with the hon,
Member from this area. As I said,
he is a man connected with the Union
and a very reasonable person and
wants that these dues to the workers
should be paid and the mines should
run and run efficiently. For this pur-
pose I am prepared to discuss with
him. Let him suggest what other
things can be done by us.

1325 hrs.

[Mr. DepUTY-SPEAKER in the Chair.]

As he has himself mentioned, there
was a suggestion and our industrial
relations machinery brought the
perties together. A settlement was
arrived at. but the employers did not
honour that settlement. That also is
there. It is correct. We cannot accept
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the figures, which I have no means
just now to check up, and the facts
as he has given them. 1 said there &
no disagreement between him and me
on this issue. He is anxious that the
workers' dues should be paid, s0 am
I anxious. He is anxious that the
mines should not close. I also agree
that the mines should not close. The
mines should not close, the workers
should not go on strike, and remain-
ing within the law, necessary action
should be taken.

So, let us sit together, and whatever
action that we can take can be taken.
Certainly I am prepared to do all that
is possible to b= done in this matter.
That should be enough.

Shri Panigrahi: May I ask for one
clarification?

Shri T. B. Vittal Rao: You have got
the right to reply.

Shri Panigrahi: I am glad the hon.
Deputy Minister has agreed to take
measures so that payment can be made
to the workers. I would only like
to tell him that this is the twentieth
week of non-payment of wages to the
workers. So, if something can be
done in the meantime, so that at
least . . .

Mr. Deputy-Speaker: The hon.
Member and the hon. Minister would
evolve that something when they sit
together.

Shrl Panigrahi: 1 am replying to

him.

I would like to know whether
something can be done in the mean-
time because in many of the cases
instituted against this proprietor, the
decrees are there, and even the decrees
are not being executed. To that extent
the management has gone—to flout not
only the agreements and awards, but
even the court decrees it is avoiding.
Then, the Government of India took
the initiative so far as the Ministry
of Steel, Mines and Fuel was concern-
ed. They asked the Chief Inspector
of Mines in Dhanbad to enguire into
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the conditions of the Villiers coal fields
very recently, and the Chief Inspector
of Mines asked the Assistant Superin-
tendent of Mines in Talcher Govern-
ment collieries to inspect and see the
conditions of this mine., To that order
the manager replied: “You have no
authority to inspect my mine”. So,
the manager does not allow even the
Government of India to inspect the
working conditions prevailing in the
mines of Villlers He does not
acknowledge them. Should the Gov-
ernment of India be in a position to
take lying down this attitude of a
private proprietor who is really flout-
ing all agreements?

As the lion. Deputy Minister said
there are limitations under the law.
1 agree. But should a particular
Manager or a particular colliery owner
be allowed to avail himself of this
lacuna n the law and go on avoid-
ing the implications of awards and
agreements and not pay the workers
their dues? That is what I would re-
quest him to consider. Something
has to be done in the meantime. The
mines should not close, the workers
do not want it. 1 agree.

Mr. Deputy-Speaker: The hon.
‘Member has not given any concrete
suggestion, He only says something
should be done, and the hon. Minister
says something should be done, and
he invites the co-operation of the hon.
Members and says: “We will sit toge-
ther and see what that something
should be.”

Shri T. B. Vittal Rao: His sugges-
tion wus that the mine should be
taken over by the Government.

Shri Panigrahi: For the time being,
if there is difficulty in taking over the
mines, one thing can be done. The
Assistant Superintendent of the Gov-
ernment colliery may be asked to be
the receiver of this private colliery
for a certain period, may be for a
period of one year, so that during this
one year period the dues of the work-
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ers may be paid from the current coml
bills,

An agreement has been made recent-
ly for supply of eléctricity to this pri-
vate colllery. The agreement ir
regarding payment of all the arears
due to the Government so far as elec-
tric charges are concerned each month;
electric dues should be paid from the
current bills of the Talcher coal flelds.
Why should not such an arrangement
be made so that a receiver may be
appointed for the time being and from
the coel bills each month something
may be paid towards the arrears due
to the workers?

Shri Abld All: He wants a little
clarification, if you permit me,

Mr. Deputy-Speaker: He has o
right to reply.

Shri Abid Ali: I am not replying.

With regard to electricity he has
mentioned, but our stipulating this
condition that unless the amount due
to the workers is paid we will not
supply electricity will become illegal.
There, that provision that if the elec-
tric dues were not paid by the mines,
electricity would be cut off was legal
That difficulty the hon. Member should
keep in mind.

About appointment of receiver also,
we have no power to do that.

Anyway, I have invited the hon,
Member. Even today we can meet,
or tomorrow morning we can meet.
Let us sit together before he leaves
Delhi and find out what can be done.

T am myself very anxious that some-
thing substantial should be done so0
that this difficulty is got over, because
money is due also to the Orissa Gov-
ernment uand to the Central Govern-
ment from this mine particularly. But
we are not taking action, because of
this fear that if we take .action, then
the mine would close down, which
nobody wants, '
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DELAY IN AMENDING WORK-
MEN'S OOMPENSAT]DN,JACT

Bhri T. B. Vittal Rao (Khammam):
Mr. Deputy-Speaker, Sir, Ithank you
for having allowed me to rmise this
discussion on the delay in amending
the Workmen's Compensation Act.

Shri S. M. Banerjee (Kanpur): The
Speaker has already commented upon
it this morning.

Mr., Deputy-Speaker: Sometimes,
thanks are offered which are undeserv-
ed also.

Shri T. B. Vittal BRao: The notice
for raising this discussion was given
as long ago as three months. Later
on, it was even admitted on 12th
March, but owing to my absence in the
House, it had to be postponed. So,
this question was before the Ministry
for the last three months, but they
have not thought it fit to introduce
an amending Bill.

I was very happy to hear the Deputy
Minister say that now there is a demo-
cratic set-up. But this Act which was
passed under foreign rule, when we
were under the foreign Government
in 1923, has not yet been amended,
even after eleven years of freedom
and after eight years since the passing
of the Constitution.

This Act was originally passed in
1923, that is, thirty-five years ago
After some years, the Act was amend-
cd. The last amendment to the Act
was made several years ago. And yet,
our Government have not thought it
fit to amend it. For amending this
Act, comments were called for from
the State Governments, and they suh-
mitted their comments as long ago
as 1853. And they had suggested cer-
tain amendments in the Act, for inst-
ance, with regard to the removal of
the delay in the settlement of compen-
sation claims and the method of pay-
ment and so on. Even a memoran-
dum was printed and circulated by
the Labour Ministry of the Govern-
ment of India to the State Labour Min-
istries,
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Again, in 1855, at the Labour Min-
utaeu Conference at Hyderabad, it
decided that the Payment of
Waces Act and the Workmen's Com-
pensation Act should be amended. I
fail to understand why there is still
delay. Can 1 not call this Govern-
ment as & Government which is sid-
ing with the employers in this mat-
ter of the amendment of the Work-
men's Compensation Act in spite of
the fact that it was agreed to at the
Labour Ministers’ Conference? . What
else is the reason for the delay? And
the workers who are subjected to
various hazards have to suffer, because
of this long delay.

As far as accidents are concerned,
they are on the increase. If you see
the Indian Labour Year Book you will
find that about 70,000 workers engaged
in the warious industries are injured
annually; and relief has to he given
to them. The period for which they
have to wait before becoming eligible
for compensation is seven days. This
period was sought to be reduced by
two days. The Labour Ministry of the
Government of India called for com=-
ments from the various central trade
union organisations as long ago as
1855, and the central trade union orga-
nisations had given their comments,
observations and suggestions. I cannot
understand why in spite of all this,
there is still delay. Who is delaying
it? The responsibility for the delay
rightly rests on the Ministry of
Labour, Government of India.

I tried to raise this issue at the
Standing Labour Committee. But there
iz a strange method of selecting sub-
jects for the Standing Labour Com-
mittee. We submitted these items for
inclusion on the agenda of the Stand-
ing Labour Committee, but these sub-
jects were not selected, because Gov-
ernment have got the authority to
select whichever supject they like.

So, we came forward before this
House in 1955, when my colleague
Shrimati Renu Chakravartty brought
forward an amending Bill. It was
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thoroughly discussed in this House,
and the Minister replied that sinece a
comprehensive amending legislation
was being brought forward, he would
request the hon. Member to withdraw
the Bill. Even after waiting for more
than two years, still we find that Gov-
ernment have not brought forward the
amending legislation., While replying
to the debate on the Demands for
Grants of the Ministry of Labour, the
Deputy Minister said that Government
would bring forward an amending
legislation. But the Minister has been
saying this for years and years. In
1855, that was the story. In 1056, when
a question was asked on this subject,
again there was the same story. So,
I would like to know when it is going
to be brought forward.

Now, what are the things which
require to be amended urgently? As
1 have already submitted, the waiting
peviod before becoming eligible for
compensation, after an injury in the
course of the performance of duties,
should be reduced from seven days to
nil. As soon as the injury is sustain-
ed, the worker who is injured must
be eligible for the benefit under the
Workmen's Compensation Act.

Let me cite one concrete case. There
was a fatal accident in an iron ore
mine in Bayyaram in Khammameth.
That was not at all visited by any
inspector of mines or anybody else.
Only after my representation, they
thought it fit to visit this mine. The
accident took place on 5th May, 1957,
but till this day, no compensation has
been paid. The case was referred to
the Commissioner for Workmen's
Compensation, and still the matter is
pending. The suggestion which was,
in fact, made by one of the State Gov-
ernments is that if there is delay in
the final settlement of the claim for
workmen's compensation, the employer
should be asked to pay interest charges
from the date of the accident till the
date on which the amount is paid.

The next point is in regard to occu-
pational diseases, There are several
such diseases. In the mica mines, for
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instance, silicosis is rampant. Again,
in the gold mines, sillcogis is there,
and in the coal mines, there are these
diseases like silicosiz and others. But
these have not been brought under
the Schedule to the Workmen’s Com-
pensation Act. These have to be
brought under the Schedule without
delay. It is only in the gold mines in
the State of Mysore that compensation
is paid to a worker when he is attack-
ed by silicosis and he dies on account
of that disease. 'We have been
demanding the ramendment of the
Schedule since several years, nearly
two decades. And yet we find that
this has not been altered even though
everything else has changed. We have
come from a co-operative common-
wealth to the socialistic pattern of
society. But the question of amending
the law regarding the benefit to be
given to workers does not find a place
at sll anywhere. We have changed
the company law and we have intro-
duced new taxes, and yet we have no
time for amending this Act. Once, the
Minister said—] do not know whether
he can say so—that because the Par-
liament was busy with other Bills, he
could not bring it forward. Then, I
said at the Standing Labour Committee
that he might first introduce the Bill
and finding time for it would be the
business of the Business Advisory
Committee and the Speaker. But he
does not introduce the Bill at all, and
he tries to throw the responsibility
on some other body, saying, there is
no time. How can the Minister escape
the responsibility. Is this the way
that the Ministry should be working?
We have been bringing up this issue
before the House time and again.

I hope that at least in the next
session, Government will introduce the
amending Bill, just as they have done
with the Payment of Wages Act. Even
there, they were delaying the amend=
ment, But 1 gave notice to raise a
discussion on it, and as scon as the
notice was admitted, Government came
forward with the amending Bill. I
request the Minister to do likewise
here also, and bging forward the
amending Bill as early as possible.
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Shri Nath Pal (Rajapur): Bir, I do
not think it is necessary to wax elo-
quent about proving the point which
we have to submit to the House, There
is general agreement about the neces-
sity of amending the present Work-
men's Compensation Act. It is not
quite true that the Act has not been
amended since it was passed in 1923.
There have been minor amendments,
as we can find, in 1926 and 1929, and
efforts were made to consolidate the
entire law in 1934.

But what we have to say today is
that we do not see any justification,
when there is an agreement as to
what has got to be done, for this
delay going on. The Indian Labour
Book makes this comment on this
matter:

“The Government of India are
at present considering amendment
of the Act. In May 1953, a detail-
ed memorandum showing various
proposals for amendment was cir-
culated for comments, In the light
of the comments received, Gov-
ermment formulated their views
on the amendments considered
necessary. However, 'as some of
the proposed amendments were of
far-reaching importance, it was
considered advisable to further
circulate them to the State Gov-
ernments and others concerned”.

The right procedure was adopted, but
it is now five years since a formula
was found which it was thought
would meet the requirements of the
time. More than 35 years ago, the
law was passed and things have
changed very considerably. When we
have formulated certain proposals, I
simplv fail to understand as to what
is holding back Government from
introduring the necessary legislation
here. There are no two opinions in
this House as to what should be done.

It so happens, as is said, that delay
in equity defeats equity. The delay is
so inordinate that hardly no benefit is
derived by the worker or his family.
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The hon. Deputy Minister, who was
himself an ardent labour leader,
knows the harrowing  suffering
through which the worker's family
has often to go in order to get what
was its due. We know of the tradi-
tional delay which is a characteristic
of the Indian administrative machine.
We had occasion to refer to that
famous case from Mysore. Shri Nija-
lingappa, unfortunately, is no longer
there to sympathise with those work-
ers. It took 18 years. Of course, in
cases under the Workmen's Compen-
sation Act, the delayisnotas long as
18 vears, but often it is long enough.
I do not want to go into those cases
here.

My hon. friend, Shri T. B. Vittal
Rao, just now referred to the grow-
ing incidence of silicosis and the con-
dition of the victims of that disease, I
would just make one comment only
because he knows all this. He has
only to convince us and assure us as to
when the Bill is going to be intro-
duced.

1 will just point out to him how the

- number of accidents is increasing in

this country; and it is bound to in-
crease with our growing developmen-
tal economy, with our growing-indus-
trialisation. We are introducing ma-
chines which our workers are not
trained to use. So inevitably in the
early stages of our industrialisation,
the number of accidents is bound to
increase. Yesterday only we heard
how great is the incidence of acti-
dents in the coal mines, though of
course we all agree that it is, to our
pride, smaller than in many other
countries. Here are the figures of ac-
cidents which I will be bringing to
his notice just to emphasise the point.
I am not assuming for a minute that
Shri Abid Ali does not know of these
figures but I cite them only to show
and to make clear the point which we
want to emphasise that the number of
accidents in India is bound to increase
for some time to come. The only
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thing we can do, apart -from taking.

precautionary measures to reduce the
number of these accidents is to miti-
gate their effect by seeing that com-
pensation is paid immediately, of
course making every provision in case
such delays as are inevitable. We do
not want to exaggerate their difficul-
ties; we only want to appeal to them
to appreciate the difficulties of the
workers.

For 1847, the number stood at
50,781. Every year the number of in-
juries goes on increasing. For his
ready reference, I am using the Sta-
tistics of Factories (1954). At page
7, we find that in 1947, the number
was 58,000, in 1948—68,000, in 1940—
75,000; then it goes to 75,000, 91,000,
93,000 and 94,000. Every year, we find
that the number of injuries and acci-
dents is increasing. This publication
is of the Ministry's. They know it.

The Labour Ministers’ Conference,
as has already been mentioned, in
1955 thought that the introduction of
-such an amendment in the House was
highly overdue. We have evolved a
formula. We have pgot agreement.
Why not we get an  assurance from
him? I do not want to wax eloquent
about it. I plead that he displays the
spirit which his senior colleague dis-
played yesterday, mnamely, of appre-
ciating such of the constructive pro-
posals Members sitting on this side
make and giving us an assurance. We
do not want any longer to hear ex-
cuses. We know how the position
stands since 1951 when the first for-
mula was circulated, the views of
States were invited and then in 1955
the Labour Ministers met. We want
to know what are the genuine diffi-
culties. We want an assurance from
him that he has mastered these diffi-
culties and that the necessary legisla-
tion will be introduced in the House
without any further delay. I do not
want to hear once more that the mat-
ter is under consideration. We want
something more than that.

Shri Narayanankutty Menon (Muk-
aridapuram): There is nothing left
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for me to speak on because my hon.
colleagues have exhausted the entire
field of amendments to be introduced
as far as this particular legislation is
concerned. Yesterday I cited the hon.
Deputy Minister's assurance to the
Rajya Sabha on the 20th November
that immediate steps would be taken
for amending the Workmen's Coms=
pensation Act. That wasg in connection
with the disparity that the Work-
men's Compensation Act has got in
relation to the Employees’ State In-
surance Act. But apart from that
contradiction itself, where a new le-
gislation comes into conflict with cer-
tain provisions of an older legislation,
even though so much of time has
passed, the hon. Minister has not been
able to fulfil his promise, in spite of
the fact that he was confronted with
a motion for discussion on this sub-
ject. Therefore, I am not so optimis-
tic a8 my hon. friend, Shri Nath Pai,
that even if the hon. Deputy Minister
takes up the same attitude which his
senior colleague did yesterday and
gives us a promise to do so, we have
no assurance—I say this from past
experience-~that the promise will be
fulfilled in the near future as far as
the Workmen's Compensation Act is
concerned. It is the tail end of a sad
story of so many other pieces of legis-
lation, regarding the Industrial Dis-
putes Act and so many others in the
industrial field when genuine difficul-
ties arise and Government themselves
are convinced about the difficulties. A
lot of time is taken for coming before
this House with a suitable amendment.
It has now become more or less a
habit with the Labour Ministry that
amendments are done in such a piece-
meal fashion that every now and
then the time of the House will be
taken up.

I will cite one example. The other
day thc Government came forward
with an amendment of the Provident
Fund Act. There were so many lacu-~
nae in the Act. There were many
serious considerations befare Govern-
ment regarding increasing thc quan-
tum of compensation and so on. The
Government more or less agreed to
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[Shri Narsyanankutty Menon]
certain aspects of that, when Govern-
ment came with an amendment to in-
clude the public sector within the
sphere of the Provident Fund Act,
they did not include those aspects. As
we read in the papers, the next ses-
sion will face another amendment to
the Provident Fund Act. I should like
to pose a question before the Minister:
why riot have an overall perspective
as far ag a particular subject in a
branch of labour legislation is con-
cerned when they come before the
House with an amendment?

The Workmen's Compensation Act
is also another sorrowful instance.
There are certain very genuine diffi-
culties felt by workmen in the appli-
cation of this Act. When an Act is
passed by Parliament, it expresses
the will and pleasure of this House
and it should, necessarily, be the em-
bodiment of the policy of Government.
In the public sector today, there are
certain instances where if a workman
is involved in an accident and because
of that he is disabled and confined to
hospital, when 90 days are over he
automatically loses his employment. I
will cite the case of the Cochin Port.
If those workmen, who have put in
15 to 20 years service, suffer an injury
during the course of employment, not
because of any neglect on their part,
but because of an accident, they are
confined to hospital and if they are
disabled after 80 days they lose their
employment. What is the logic behind
it? A workman exercising genuine
care and caution during the course of
employment meets with an accident,
sometimes because of the negligence
of some other man who is his supe-
rior or because of a fault in machi-
nery, and he loses his employment
after 90 days of absence from duty!
For more than 90 days he will be
confined to hospital. These are the
directions snd when these directions
are enlisted they are brought before
the Government and the Government
enquire about them. What is the diffi-
culty for Government to bring in the
amendment to the Workmen's Com-
pensation Act.
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As my colleague pointed out earlier,
the Schedule will have io be enlarg-

of independence—which is supposed
to be & new era in the labour policy
of the Government of India—it has
never struck the mind of the Govern-
ment of India to conduct a country-
wide survey as far as industrial dis-
eases are concerned, As u result of
that, you will find that before the
Claims Commissioner under the Work-
men’s Compensation or before any
court of law, including the High
Courts, volumes of evidence have to
be let in, medical and expert, in order
to find out what is an industrial dis-
ease as far as a particular industry Is
concerned.

Therefore, before bringing in the
new amendment, Government should
take care to see that the list of dis-
eases contained in the Schedule is
reviewed. There should be a compre-
hensive survey and an expert deter-
mination of the industrial diseases in
the country and those industrial dis-
eases should find a place in the Sche-
dule.

Another aspect is that the Act
should be so enlarged as to cover
every sphere of life. In any industry,
an accident is an accident and the
workmen either die or lose employ-
ment for some time or have the neces-
sity of getting treatment. What is the "
necessity of keeping out large sections
of the workmen from the purview of
this Act? This Act is based not on
larger considerations of socialism but
on humanitarian considerations. I
would appeal to the hon. Minister that
when the Act is amended, it should
give full coverage to all workmen;
andl wherever there is the relation-
ship of employer and employee, ther
Workmen’s Compensation Act should
be applicable. I once again appeal to
the Government to look into all the
lacunae in the light of the experience
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of all these years of the working of
the Act and to il in all the lacunae
and to remove all the difficultief We
hope that Government will come for-
ward with a comprehensive Bill at
least in the next session.

In #is case, the whole affair need
not go to any deliberative body
because”all the points involved—as
far as the amendments suggested are
concerned—have been discussed by all
bodies. Government have also deli-
berated over them for such a large
number of years. Therefore, with the
available material, with the assurance
that the hon. Labour Minister has
given some 7 months ago in the Rajya
Sabha and with the assurance that he
is going to give today—I do not know
whether he will give the assurance
today because, as far as the Deputy
Minister is concerned it all depends
upon his mood, whether to give an
assurance or to fulfil an assurance. I
hope a comprehensive Bill will be
introduced soon. 1 hope the Non.
Deputy Minister will give a categori-
cal assurance that subject to the avail-
ability of time as far as the officials
are concerned, subject to the conveni-
ence as far as the Ministers are con-
cerned, and subject finally- to the
availability of the time of this House,
the Government propose to bring in a
piece of legislation—he may not give
an assurance as to what that will con-
tain. I hope the Minister will give
the assurance that as early as possi-
ble, in the next session, a comprehen-
sive amendment will be introduced to
the Workmen's Compensation Act, and
he will bear in mind the assurance
that was given in the Rajya Sabha 7
months ago and his failure to fulfil
that assurance.

Shri 8. M. Banerjee: Mr. Deputy-
Speaker, Sir, I rise to support the con-
tention of my hon. friend Shri Vittal
Rao. This Workmen's Compensation
Act was passed in 1823. Of course,
it was modified in 1852. But, today, I
find that, with the introduction of
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heavy machinery, mass production
methods and automation in various
industries, the number of accidents
are on the increase. This will happen
because it is a conflict between rapid
industrialisation and the growth of
cottage industries.

1 remember in one of the meetings
I had—] was too young at that time—
with Gandhiji, as a student I put this
question. ‘Why are you against
heavy industries; why are you against
the introduction of automation?’ Do
you know what he answered? He
said ‘Yes; automation will eliminate
human labour and will result in more
accidents.' Today in this modern
,world, when we have to compete with
other countries and to expand our in-
dustries and face the challenge of the
other countries—imperialist countries
also—in the matter of production and
the éMtainment of a state of self-suffi-
ciency, we cannot but expand our in-
dustries and introduce all sorts of
automatic machinery also,

I have a little experience of the
Defence industry where I was work-
ing—in the Ordnance Factory—for
about 14 years. These Ordnance Fac-
tories are working on mass production
methods. In some of the Ordnance
Factories, the human effort is not at
all essential; but it is a risky job. The
protection given to the workers or the
safety measures in these particular
factories are very meagre.

May I submit for your information
and for the information of the House
that the number of accidents which
took place in these Ordnance Facto-
ries in 1955-56 and 1856-57? In 1085-
56, the number of major accidents was
2,207, minor accidents 1,028 and the
amount of compensation paid was
Rs. 35382|-. In 1056-57, the number
of major accidents was 1,668, minor
accidents 10,476 and the compensation
paid was Rs. 21625|-. These figures
are not my creation. I have received
these figures in an ‘angwer to an
urctarred question in this very House.
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What I feel is this. The human as-
pect was not considered because this
Act is defective, because it is ante-
dated and because it was the creation
of those Britishers who thought that
the value of an Indian is hardly
Rs. 3,000]-, that he is a kalz edmi who
is born to serve them. What will hap-
pen to the family members of that
particular worker after his death was
never taken into consideration. The
value of the Indian life was consider-
ed to be Rs. 2,000 or Rs. 8,000]- by the
British rulers who bled our country
white and who are, unfortunately,
still fattening themaselves on our soil.

Delay in Amending

I mention these figureg to you just
to establish that in the Ordnance Fac-
tories the major accidents and minor
accidents together come to nearly
4 000 but the amount of compensation
remains the same as Rs. 35,000]-. The
major and minor . accidents combined
in 1956-57 were about 11,000 or 12,000
and the compensation paid was
Rs. 21,625|-.

14 hrs.

In the Defence industries, before
1846, we had no organised wunions.
I will tell you what happened. A
particular building collapsed. I do not
want to put the hon. Minister into
an embarrassing position by mention-
ing the name of the particular factory.
That  was during the  British
period, when the Britishers were
about to leave our country, in 1048,
We were all working inside the fac-
tory. In the entire factory, there was
a black out. Nobody was allowed to
enter that particular shed. The next
day we found that only two persons
have died. So many poor ladies came
and waited at the gate weceping loud
and saying that their husbands came
into that particular factory to work.
But the entire check roll was changed
and they were told that their hus-
bands never came into the factory and
that they absented themselves.
i3 how the Britishers treated
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Indian workers because they thought
that they were the masters and we
were the servants.

Should not these things change after
Independence? We have expected that
after freedom the pr made by
our leaders who are in power today
will be fulfilled. I do not blame our
leaders who are in power today nor
do I impute any motive to them. But
things have not changed.

My hon. friend Shri Vittal Rao
mentioned just now about certain
accidents in collieries. From 1-1-1856
to 28-2-1958, the number of accidents
in collieries is 6175; number of per-
sons dead is 662 and injured 5880,
When I ask in this House the amount
of compensation paid, I have been
told that figures are not available.
The hon. Minister may be in a posi-
tion to give the figures today. The
accidents are increasing most unfortu-
nately and something has to be done
by this Government to protect the
workers against accidents. Whether
it is the rail or road or mine or fac-
tory or mill, let there be something
after their death at least.

I do not know whether the number
of accidents has increased further but
uplo 28th February, 1858 the number
was 6175 and I hope it includes the
Chinajuri accident also. This matter
has to be considered seriously. I may
be excused for saying so but we some-
times feel that we are wasting our
lungs. We say something in this
House and assure the workers outside
that something will be done but the
reply is different. If this particular
matter comes from this side, the reply
may be different. I have no bitterness
against the hon. Deputy Minister. I
respect him because he was a worker
himself. We feel that a reply should
be given to us—not merely white-
washing the whole thing. He wilk
have to explain today the reasons for
not bringing a piece of legislation for
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an smendment of this particular Act
which is antedated. It must be chang-
ed. I request the hon. Deputy Minis-
ter to sssure thé House whether some
plece of legislation is coming forward
in the next session. This is a long-
delayed matter and it is time that we
protected the workers and their lives
agsainst all sorts of accidents by bring-
ing a good piece of legislation. I have
got more figures. [ sincerely wanted
to discuss this Act itself. Since there
is no time left, I am unable to do so.
But I must request the hon. Minister
again in this respect. Let us not fol-
low the Britishers any more. They
have left our country. It is good.
We try to rouse the workers to more
production. We ask him to produce
more. But he is working in dange-
rous coal fields and buildings and that
is not good. He is taking risks at the
welfare of his family members. When
we ask him to fulfil the targets of the
Second Plan, we should assure him of
these things, especially when we say
that the country is moving towards
the socialist pattern of society. Then
let us assure him that all the social
amenities plus some compensation
after his death would be paid to him.
Then the worker will think that he
has something and will feel that his
wife and children would not starve.
With these words I reguest him to
kindly give us some assurance so that
it will benefil those toiling millions
who have sent us here and whom we
represent in this Housc.

Dr. Melkote (Raichur): Sir, the
motion brought forward by a Member
of the Opposition with regard to the
amendments of the Workmen’s Com-
pensation Aclt is a very timely move
which ought to have been done long
before.  As one who was in charge
of several trade wunions and as one

who had something to do sometimes |

with regard to its implementation, I
have to say very frankly that the
Workmen's Compensation Act as it
exists today has plenty of lacunae
which ought to be made up. This
compensation has certain categories:
compensation for retrenchment, for
retirement, dismissal, accidents, etc.
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The amount of compensation or the
method of implementing the decision
with regard to the compensation—all
these things are not what they actual-
ly ought to be. The workers feel very
sore about this point. I feel that the
quantum ought to be increased and
the decision once taken should be
quickly implemented. So, the Act has
got to be revised. I would ask the
Deputy Minister for Labour to consi-
der whether it would not be possible
to consult the various trade unions
with regard to the different amend-
ments that ought to be brought about
and bring in a very comprehensive
legislation at an early date. The work-
ers often-times do not get even what
has been decided upon as compensa-
tion. One of the Members just now
said that for major and minor acci-
dents totalling about 6000 the amount
of compensation paid has been some-
where about Rs. 36000 or Rs. 40,000.
I should like to bring to the notice
of this House that since the advent of
freedom the number of these accidents.
and the compensation to be paid is
being looked into very carefully by
the labour departments of both the
Central and State Governments. If
the number today stands at 6000, one
should go back to the period when
the British ruled us and find out what
the number then was. I can very
clearly state that that number hardly
went up to even a couple of hundreds.
If it is 8000 today, it shows the watch-
fulness of the Government and that
they try to do their very best. In-
spite of that, the delays that are oc-
curring are coming in their way, The
worker’s compensation is decided loeng
after the worker's family has gone
back to the villages with the result
that he is not to be traced. That is
\_.t-hy although the compensation award
1s there, people are not in a position
to draw the compensation.

I would, therefore, plead with the
Deputy Labour Minister that it is
necessary that compensation is decid-
ed upon not merely carly, hut that it
ought to be paid also very quickly. If
this is nof Jdone, the compensation
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award would prove futile so far as the
workere are concermed, and that is
why the quantum of compensation
that is shown in the statistics is very
meagre.

This iz not the occasion for me, Sir,
to dwell upon the difficulties in the
payment of compensation. 1 stood up
in order to support this very laudable
move, and 1 would once again plead
with the Deputy Labour Minister to
consider the question of bringing in a
comprehensive legislation at a very
early date.

The Deputy Minister of Labour
{Shri Abld All): Mr. Deputy-Speaker,
Sir, 1 was rather amazed to hear the
hon. Member from Kanpur saying
that there is no change as compared
to the British period. Yes. There

are some people in this country who .

did not even agree—there is no ques-
tion of ac=eptance—that India was
independent; it was only after Sarva-
shri Bulganin and Xhruschev came
here and told them that India was
independent that they realised that
India was independent. That menta-
lity is exhibited even today. I can't
‘help removing such doubts from the
minds of hon. Members opposite.

The hon. Member, Shri Vittal Rao,
said that because he gave notice of a
motion for discussion concerning cer-
tain amendments, we introduced a
Bill here. So far as this very dis-
cussion is concerned, hon. Members
opposite had talked with us, we dis-
_cussed these matters in informal con-
sultative committees and gave them
information from. time to time in the
committees and also otherwise—in
personal talks and in the tripartite
conference—and they know that this
amendment is coming in the next
Session. I do not mind his taking
.eredit that because of this motion we
are bringing the amendment in the
next Session.

When I brought a small amendment
-t0 the Provident Fund Act, they said:
"“Why bring in a piecemeal legisla-

§ MAY 1058 Workmen's cww

tion?” Of course, if 'you include afl
the amendments which are nécessary
then it will take some time for con-
sultation and other thinge. This parti-
cular Act is administered by the State
Governments and they are to be con-
sulted before the amendments are
formulated. Then, the Tripartite
Labour Conference is to be consulted.
After that the amendments are to be
sent to the trade union organisations
and employers' organisations, and
their views obtained. It is only after
all these things that we examine the
bunch of amendments that come here.
For that a technical committee was
also appointed. All this takes time.
It is true that nearly seven months
back I said that we are very activelv
considering this matter and will be
introducing an amendment Bill
soon. That is what we are doing.
Therefore, hon. Members cannot have
both ways—oeriticise piecemeal amend-
ments and expect comprehensive Bill,
and if it takes time then also criticise
the Government.

8ir, I was very much interested in
this joke that accidents in mines are
increasing. Yesterday, we had a full-
fledged discussion here and the figures
were quoted. Except in Netherlands
where mines are very small and the
number of workers in mines is very
small, our record is very much res-
pectable. We are better than even
USA and UK.

Shri 8. M. Banerjee: Sir, we are
discussing world accidents?

Shri Abid Ali: The hon. Member
said that accidents in mines are in-
creasing, that is why I am referring
to this.

Shri 5. M. Banerjee: They are ris-
ing in India.

Shri Abid Ali: Even in India the
number of fatal accidents in mines—
the number of persons killed—in 1857
was the lowest compared to the previ-
ous years starting from 1852. It came
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to §1 in 1887 which was the lowest.
It was never 50 as in 1957, We are
thankful to God for the same; we are
not taking credit for it. We also pray
to Him that the number of accidents
should be reduced to the minimum,
But to say that accidents are increas-
ing in India, as I eaid, is an interest-
ing joke.

Shri T. B, Vittal Rao: You refer to

the figures supplied by the Chief Ins-
pector of Mines.

Shri Abid Ali: These figures were
received from him, they were not
maeanufactured in Delhi—maybe, they
are manufactured in the houses of
some of the hon. Members,

Mr. Deputy-Speaker: These flgures
were quoted in the House yesterday;
perhaps, the hon. Member was not
there.

Shri Abid Ali: Therefore, Sir, these
delays take place. As the hon. Mem-
ber from Kanpur said, when I my-
self was working in the mills in
Kanpur there were no enaciments
like the Workmen's Compensation
Act or Factory Act. 1 used to enter
the mill before sunrise and go out
after sunset. Since then things have
changed. So many enactments are
there after independence, as my good
friend from Mysore, Dr. Melkote, has
mentioned. Hon. Members and ‘the
people outside are convinced that
something very substantial is being
daone. It is not that some brain-wave
comes or a magic touch is given and
a Bill is drafted. These are technical
matters. As I said earlier, it needs
much cansultation and consideration.
The schedules are to be amended, it
has to be decided what should be the
quantum of compensation concerning
various diseases and disabilities and
so on. All these matters should be
given due considemation. It is not
that there is no enactment or protec-
tion to the worker. It is not adequate,
that is true; but something is there.
The Employees State Insurance Cor-
poration has taken over more than a
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million workers and are paying com-
pensation. Although the present Act
camge in 1923, it is true that it was
amended in 1046 and amendments are
agiin due. I have been acknowledg-
ing the necessity of its amendment.
But, as I said, the necessary proce.
dure has to be followed, without that
it will be a haphazard way of putting
things here which may not be accord-
ing to the requirements and which
may not be administerable. All these
things have to be uken into con-
sideration.

Now, I may submit that we are al-
most ready with these amendments—
it was made clear in the committees
that we were holding—and we had
even said that we were trying to
bring the amendments in this session.
But it could not be done. So, if the
attempt was to introduce the amend-
ments during the present session,
certainly it must be possible to bring
in the amendments during the early
stages of the next session.

Shri 8. M. Banerjee: Thank you.

Shri Abid Al: It is not a question
of thanks. It is my duty. As a man
belonging to the labour fleld, as a
worker myself, apart from the place
that T happen.to take here, all that is
due to the workers must reach them
and must reach them effectively and
with speed. About that, there is no
difference of opinion; there cannot be
any difference of opinion. Ewven if
the hon. Members oppose it and say
“Do not bring it,” even then, we will
bring it, because it is for the workers
working outside. Vesterday, we had a
discussion about the provident fund
for the employees. Some said, “Da
not give exemptions”. But when
exemption is not given, then, their
representatives come and say “Give
exemptions”. They talk with two
tongues. One is here and another is
outside. It has been done.

Shri S. M. Banerjee: Which has
been done?

Shri Abid AH: We have been criti-
cised for giving exemption. One hon.



14309 Delay in Amending

[Shri Abid Al

Member belonging to the party op-
posite came to us saying, “Please cancel
this.” It has been done, and the fact
is there. If the hon. Member does not
know, I will give him the infroma.
tion.

Shri T. B. Vittal Rao: The Employ-
ees’ Provident Fund Act?

Shri Abld Ali: VYes. Under the
Employees” Provident Fund Act, the
exemption was cancelled and a col-
league of the hon, Member opposite
came to us and said, “Please revoke
this cancellation”, It is there in writ-
ing. I have got a letter from the
organisation to which he belongs. So,
interesting things do take place.

Shri Braj Baj Singh (Firozabad):
The Minister himself is very interest-
ing.

Shri Abid All: Pardon?

Mr. Deputy-Speaker: If that has not
reached him, he can proceed ahead.

Shri Abid Ali: If I do not correct
the impression, it will be there. Any-
way, I will now give an indication of
the provisions which we are introduc-
ing in the Bill which I have promised
will be introduced early next session.
One thing is about removing the dis-
finction between an adult and a minor
for the purpose of workmen's com-
pensation. Then, reducing the wait-
ing period; making provisions in the
case of temporary disablement or pay-
ment of compensation for death or
disablement if it lasts for 28 days or
more. This waiting period will be
eliminated. Of course, there should be
some waiting period for which there
is a provision in all the Workmen's
Compensation Acts all over the world,
and we must also have it, but we are
reducing that period.

Shri T. B. Vittal Rao: What is that?

Shri Abld Ali: Period. That much
should be sufficient today. Therc iz
another provision which may be of
interest. If payment of compensation
is delayed for more than three months
from the date when it becomes due
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from the employers, the employer
shall pay interest and also further
compensation not exceeding 50 per
cent of the amount due if the delay
is wilful. This is very necessary be-
cause the employers cannot delay
payment by taking this matter before
the compensation authority and go on
making frivolous objections and ulti-
mately the result is that the amount
which should have been payable at
an early stage is paid wvery late.
Therefore, we are putting this deter-
rent clause here that 50 per cent
additional payment will have to be
made if the delay is wilful. So, the
hon. Members will be satisfled. If they
are not satisled up to this time, let
them know that we are very much
alive to the requirements of the work-
ers and we want that justice should
be done to them. Then, we are in-
creasing the period of limitation in
section 10(1) from one year to two
years, and in section 15(2) from six
months to one year to ensure the
payment of compensation in the event
of an employer transferring his assets.
The workers have been losing on this
account too. Therefore, we are pro-
viding this safeguard in their interest.

Then we are amending Schedule 1
which according to the studies that
we have made, needs some amend-
ment, and we are doing that. Then,
we are enlarging the scope of some
of the existing cntries in Schedule II
and inclusion therein of workers em-
ployed in connection with the cons-
truction, maintenance, etc, of an air-
craft, farming by tractors or other
contrivances driven by power other
than in a clerical capacity, in the
construction ete, of a tube-well, in
the maintenance, etc. of electric fit-
tings in any building and in a circus
company also. So, we have taken
note of all the suggestions which have
been made here from time to time by
the hon. Members,

Then, we are revising the list of
occupational dizeases in Schedule III
of the Act. This was a technical sub-
ject about which much considerable
study had to be made and a technical
committee was appointed. This com-
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mittee took considerable time, about

which the hon. Members have been

complaining.

This is a summary of the provisions
which we are making in the Act, and
of course the Bill will come for con-
sideration of both the Houses, and it
will then be open to hon. Members
to give their suggestions at that time
also. But some hon. Member has
said that assurances are given and
never implemented. Then, do not ask
for assurances if you do not believe
in them.

Shri S. M. Banerjee: rose—

Shri Abid All: Not the hon. Mem-
ber from Kanpur but the other hon.
Member who always speaks and goes
away. Why then ask for assurances?

Mr. Deputy-Speaker: Because he
did not want an assurance, went away.
Now he wants it and he is present.

Shri Abid All: Therefore, I should
refer to it. 1 hope that hon. Mem-
bers are satisfled with regard to the
scheme about the Bill and also with
the fact that as it is ready it will
come in the next session. Let us hope
that to that extent they will appreei-
ate this.

Shri T. B. Vittal Rao: I may put
one question for clarification. The hon.
Minister has said regarding the Third
Schedule that there was a technical
committee appointed. May T know if
we could have a copy of the report
submitted by that technical commit-
tee?

Shri Abld All: It was only an official
committee, if T remember aright. The
report of this committee has been con-
sidered by Government and on the
basis of that we are providing these
amendments. Otherwise, it is not at
present the intention to submit the
report to the hon. Members.

4311

COMMITTEE ON PRIVATE MEM-
BERS' BILLS AND RESOLUTIONS
TWENTY-BECOND REPORT

Shri Balasaheb Patil (Miraj): I beg
to move:
“That this House agrees with
the Twenty-second Report of the
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Creation of National Library
Fund
Committee on Private Members'
Bills ahd Resolutions presented to
the House on the Tth May, 1858".

Mr. Deputy-Speaker: The question
is:

“That this House agrees with
the Twenty-second Report of the
Committee on Private Members'
Bills and Resolutions presented to
the House on the 7th May, 1858"

The motion was adopted.

RESOLUTION RE. CREATION OF
NATIONAL LIBRARY FUND-—contd.

Mr. Deputy-Speaker: The House will
now resume further discussion of the
resolution moved by Shri Shree
Narayan Das on the 25th April, 1958,
regarding the creation of a National
Library Fund.

Out of two hours allotted for the
discussion, of the resolution, 12 minutes
have already been taken up and 1
hour and 48 minutes are left for the
purpose of further discussion today.
The resolution reads:

“This House is of opinion that
Central Government in consulta-
tion with State Governments
should immediately take steps to
create a National Library Fund
with contributions from the Union
revenues, State revenues and
voluntary contributions from the
general public, and by levying a
local library cess to be managed
and administered by a Nationsl
Library Board constituted by the
Centre under a specific library
legislation for furtherance of a
well-co-ordinated library move-
ment in the country.”

Shri Shree Narayan Das may con-
tinue his speech.
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N FATT IETE T & ww € A
fedt weqr a1 vy A fadis Wiz
A oY | W W A A | wA
ar tAg FOeTL a1 wE W ofY
¥ qwar a7 | fed wrnew QR
FAT ¥ AT TETHTHG WIREA BT W
wgTA T AT ®Iw g ug wgw & wfew
| K14 & T § 1 AT W T
W ary ® § s gemeTeg wRiem &
fwfid & ¥ o 9T W@ §

& TE W W WY EW B2 ¥ 6

Aty ®Y a9 WA ¥ A o ©

5 MAY 1958 Creation of National Library 14314
Fund

g Wl AT oY IyeT § g wEw
gy gt &, uwY srew frar arawar k)

faweh arc ow & g qr 9 A

4
3
3
E
8
|

; g
aTq & '™ gt Wt 4 N g we
AR W o e § 9% W g o
IET EA | A AE ST 6T
¥ 7% TF axg ¥ wrator Few & wEr
WA ¥ wpvr W W fear
ar § W gE g 2wl W agn
sET &

T & fom gEr awi &
ST § AN ISTAT TgEw WATF
st 4R fereefy ar< aama o s fgegea
¥ @A g aTe T § o 9T 7
@ RS KR AT R ) W
¥ fon sere w3y Seqr A £t
a fee garT WY ArrET @ ST
qrETed, Waﬂm‘ar e
wq § A W TEAr | 9 T w3
g7 & T v, swafeqw an & gEwT
TR GO swfere ® ¥ ag W der
Wi uwafeay ¥ ¥ 7@ w@r @ oY
waf § ag i wiwe gom iz amra
w A I g aF T g qram fore
7z % ¥ WS §, o At € e
forT EH AR § | X@ W A WA
nmﬁ‘;ﬁhﬂ‘lﬁﬂﬁﬁmsﬂﬁ
AT g v & 6 O U e
fafie &V wifid fora F ¥ e,
T qoRY e dend wgn
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o o i s h e
R gR |

dar A% Rt a7 varaT 97 98
N Ry T § 3 fir gt e
Tt gl & ar & ey I SRR
w F wodt weafa & 5w @ W
T vEw FT AW Y v W }
I & ff waw? agrar e
famy wrdvorr & wawr fawme gur &0
wTT wer frfen fese g WK
fd Y o A dvEeEd
aNA § ITET A% I § I9A Y
It weinE fear amt A
foifas gwEw fear wm @ O
&% & wnr s § gwar ¢ wi
FEt W & A €, WM SR
Gar 3§ & v g ofY frefte agar
¥ §, Whry wOETT o g ST
t R Rwag I @
& ¥ W ¥ IuR g A ¥ Ay
T8 femr o7 @1 &, IO w9ET B
W E | T ST AT JRTEY
e §8 oy 30 & wfa T @

¢ fradr zifgm wafe 7 @ o @

| @ W W s § T g oA
o gy fafa s v ®
wrmagwar  wfaorfam #F & o

wa ¥ fyeeft are @ wr @ @
qrfa de go wai o & vy v f
¥ goe W ST feaAr W
Ay | A% ag A wwr fr =i aoeTe
AR T IR WX 99T 3K | § IEE
FAT q FTA AT TAT AGE WA |
e & g g 5 Fafla s
& Ty o wafeat 2w & 9w W §
fefew ot %, fafw Y A,
ugdi 7 WX gt & o A syfagy
w1 o frgiforr 3w § wamd | F ImEew
g Fs ¥hiw woeT o T wrp A

® MAY 1988 Creation of National Lidrary 14316
Fund

fr Fred o=t Tt qeowrer fafw
) eqroAT #r sgaeqr & | wwe oYy

frfa & e Y o 3% g7 F wwwr
U #% § wWh AR F @7\
t e ox o ofmy §fr wifim,
s AW e wfgg o

& ot wrar f o gy o e
§ e e oF =TS T Ay
HqTIAT € W7 @ £ WX T & Iu%
97 A T W Fedarfar ow &
£ | W §T §T9, FTAAT T 61
aar WIC & TR & Fo7 G A
wo fas faw go & e @@ wTa &
arq g iy w1 amnfas s oF
qo & fa R | gTRT AT EA qa
=Tl &t uud feadde & gfd @
et &Y T & A% avg & A & g v
e fa yw 3wE & fF goere & wt
WY EEreATS Bt § 1 77 Ad w
fe arert & foed ot fearddzs § &
wa wrary § | & worg A § o afe
fat a%TT ¥ ST K17 FETE
¥ 39T WY C § IV FA F7HT WY WU
famit % ¥fcd fear ag W fessir
¥ dzx firqr arw A fee swwr w1
&w acg & A wemr § | yw@ W ARy
¥ & fir 97 4% ¥ wyr 5 og s
TR gra A dAr wikd  afiw
®TT AT ¥ O ¥ TF I Aqrfr
fieqr wrm wfgg | WY A TR W
ETH AFAT AT § & T TAE FIA AT
fare T T & 4F 4% gW s
aox fafy ¥ qro deamt & sqreAT
v o & Fre e & o gfa
qfaens afaw sfer §t e @ 3,
TATETY  ETEREA R e
1 o Ay ¥ qRmeTaT SR W
wrt wge & feorg dnew WY soaE s
¥ fae, So% qrew § aEE v
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[»it of T are]

¥ faa, 9% fog firg swre & goEay
A WTAWHAT § THET T WHH ¥
for wfomor # waem w@ % fag
aar sfafas stfer gow &= & fag
weT ¥ O gear w1 firater fiegr oA
wtfgr 1 WX €@ §R  wwW
&y g 71 T g &
FaT grx fagr wg dar R o
A & gawar g 5 xg ardww sanr
sfe Y T g | gafow & argan g
f& qoere w1 fror @ @, FOR
WO ST ¥ THET WA A A
W OTE MY @ oS @,
I8 T A WA @ AlwT @ oI
* fam mw s & wear sgrfr £ o
M WA I earfay # are o fow
AT A TH WA Y OO OH aq@T AT
@ I A WL qm o ageEr
st gt A F wwen § e 9w v
Hvgy qIg ¥ A% &Y T | 1WA
3% g £ 6 $a aORR OF FA
< % T I96 woiN AE ST AT
&7 WX TEEq w7 qur "ATE w7 wiwwre
FHT B @ WX a7 O @ 96T Y
wufen frar arq o agq o Tsai &
sfefaf &1, @it o7 seewi & wlafafa
N mt gl T FW AT
W §, eavrg weam ¥ whafafy €
aqr N A ¥ AKAQ vAfeaT 9
aFr AYqg § A7 W fwar aEwd
gatfagam & ar e2zq wEs < uAfe-
QT & ¥ A FAd § a9
fargiA famm wTwT B qgwan ¥ aga
feaY ¥ x& w1 w1 FT fear § agr
wiva s fear , % winfaf
At tad & 1 afe Gar fwar mar drag
WY GTRTAT § TE S T §F AF FHAT |
i gy fram & arg oy s
foar sy dam Wt & @r & gWwar
& og wirew uT Adf a3 ¥4

9 MAY, 1058 Creation of National Library 14318

Hoemr ¢ e R A AT 9T WY
JRIFTEET A ST 4y WY, qudl T
Fgrat § ¥fweer A o g0 W oww
& forg grar wifgg, a1 wqEwe @ Ay
7 gmar arfgd, faw feet & wmafaa)
% sfrfaa faegy s sofge awr 3wt
ey fem o wifgd g wwd
g1 ¥ | wWE Gy § wy faw Ay
& wEAT W wrrrgear AT § A
aw qwrEt & frg @ &, 4% e
%1 sgreqr ¥ & fag fafoe wqax
o am ¥y &, o7 A ¥ ofr Aaeer
M FY QAT WU K AT AT AT O
t 5 qg st aga AN ¥ W7 Ay
AT §

TH NETT & WET FT AW AT
AT gy ara g feaw
wrw femr A& gEfwoww g
W F ¢ fow & araew 7 fawiowe
g afee & uw fafrme <mmen
& 7y w19 fear § i woer R
T OF TG AET AOT TERIETHT WA
*Y agrar ¥R & forq arr faar §, SRR
Y gt T #T OF S AT T
ffeat & v oot Y 1| & wwwaT §
fr TR 7 99 ax faareft e &)
IZA & gk o1 gt Mg fom-
¥ sirars @@ At w1 sorq fmr g
fir fr FHTX TEETHE HIRIAT Y
WO aFar a1 g § N fee X<
aqrar arr Wfegd | IFA wET w7
oF wfeasr A GO & GwA ar
§ formdy  GOFIR FgwaT ¥ F%ar § o
BN dEwrd A B Wit
NWY WHH s e WA
Y gz 3Ty & Wy fen
T HE W ¢ g T @
wr 1w g aww wr gadad
w1 gt 3 a1 ag ania T @ o
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t ot acg ¥ gEwET B wgl o
W v ot wx faar T s 9T
9T ®1f fadror 7 grom gt W sy
TE gHT W Srar 7 g1 a1 fee afe
aq[ Z5q F1A] BT €Y WIeqT AT ¢
gafad A4 uz Ifgq quA1 [ ava1C
T 91T T9 AHIHE A2 ®7 RqH §H
7t fars | gafy gz a9 A
Siver WA aren faag A€ &, fedt &1
Arar faam ot ata 7d¥ € Arfae 1%
AR w gzr 3qfeafq g, ag 08 @A
% w19 £, 0% nar 19 § f5 oy
ot % &1 A1 FE aqi 7 {0 qar £R
arAT ALY &« A A 7w AFAT A4,
% A% gAva § arg ©F W 4T A
F=IH gHT 1 EAfFT 77 99AT A7 gF@TT
a7, fams a1 #21 ¢ & o5 avedaa
*1 73 % fod uw fafa Al og ofig
wfrry & emawT g1 )

HA 794 AETT § IN A F1 oy
forx faar & e orar &dia w7 77
I H fay AzraAT 7 47 7% #17
a|| AT, 7 TAw A9 "F a9 A
AT TN | F 18 A TTETT IR ATAT
3T F1EA #THF £ a1 7R FTAT OF
Ty w1y §, fan fped o awmrr w6
Ffaga afs feado & 1 Z97 G A |,
a1z 3z fra F w9 ¥19 ¥ g =
ot T, TA AT F qTATT D ATA AT
VY € & a7 9 @, = i £
fe §7 oOF W=g A A A A7
faz far & fo g8 e § aemfm
wqEw A4 & f% gRA WA ¥ TE
waex €qifid fear &, 979 279 %2
FIrE AR F1 77 57 faw fgar g
wfen 799 ¥ fd = 9 feed § a2
Zw 447 AT £ | ®1f FATAH A AZS
HFAT w4 a% a2 &7 w77 fubaa A
Y, 910w A A gFafea T8 et
Ferar My waEea fiw & 1w TR

% MAY 1958 Creation of National Library 14320
Fund

fafera 7 &), &t s % wwAw 7
Farzamr oft 7Y €1 e & 1 &9 a7 W
A SIS we gwen & WW &)
Tm& 7 fafaa g a1 7 g, afew
WATT K whwar fafaa amar g &
fasi w7 § | ag aw fofem &1 A
gl ales ow ¥ 1 werdr A
| A § amear 9 £ fe o
BT 78 &U1T ®A AF ATy wwar
7R T fERq q0 #FF g wEw g
FTHT 9T AFA Z, WL GFA F A% 499
25 %0 A fE, ararfaE o)v o
s § faerawdl 7 a%TE

2 o7 fpfy o & forg I Ao
AT @ AT ®z Frew F R ogm owrfas
A=A 2, Attes sATAT F1 I ¥ F
fag  womam wv =wAT B Rfsw g
ausAl g f& A &1 A= wogA
7 & fAg awdt 2 fx 2w gewTen
WETAA &7 977 WA § AT Z ) ART
® 7 =9 fay ;a1 g0, 91 ) 9r¢ Fm
FTY A qI7T FAr 7§ G &, fagw
a1 aras foar @A i oam £ g
T A AT AR SHY aTg I
a% F1¢ "qraa 4@y e ¢ fama
1 41E7 ®i araar sEE Efaw g,
I/ A1 A&, 7 TH AVAA A AW
JA & fag somT {1 fous @
axdi # 1 grfas faen 30 w9 &7
T 23« AT FE wTATESE o
T O, AN WA A% 90 gAva ¥
9 FMM FT QA AET FT AFA 1 I
FT F19 A1 Fa= qrafas fwar w1 9wy
TFH &7 2 1 34 frg 97 weaTa g
? fF gerwray s sy fa
arg 1+ famr Amza & 81 grwT
STRIEA ¥ 77 F79 G A€AT @ 1
ot ot qrEr wra AW A AT AT
afz @ & fag ga%i €1 I
geY &, S gerst w1 I 3o ?
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[sit siatTaw Tre]
TR W AW gRweEEE £
AT Ayt W wE X w® Wi, W
% dur awd & ® W wod &
¥ gRw ¥0T §T 994 AT § AL
A& @ AR, a1 &Y 39§ wfysfw
af Yo &% waum ¥ | fegem
A A X A A TR F amqq aveh
AT JAT & IHY gW IEHE KL i waR
9y ¥ ux o, A% T 9w 39Em &Y
Y wi A @, gd Aty wy Amewdr
mfar w40, T aweIT & A g
IET RN AT K ¥ fw amfpw gaer
F T AT AT U gErwTay o ifew
1 v fag ¥ wTee oot
T ATETE G ot mgrmen A
g2 5f6w a7 o™ & & qaw
? 1 A qRAERE AT AT & Y
at ag W R g5 A agr d owiw
7 ogat fog  swr st ardw
@ g, 3w 38 A e
nfer wifs 7z 0% Fifas <7 &
FT ¢ ¢ FUT AR AANATTT & w0
g 3 wiwferg &, 3 3 3% <=1 799
g’ ™ g %7 ag w27 *) fema A
t i s & AW ogEr SuEw Er
W faar W A 3 A wF aE
e & Wi ar? fergema § €9 Sy
¥ MOW F AT TR H A IHE
I FH AW & AT T gEAETRGT 0
w|oaT 91T AT & g F¢ g%
&1 wAfeq 55 w97 weara 07 979 @y
B fr dtg wepTe R, T AT A
g 7@ =T Jwrdl agr 39
Tl & wfer w3 7 91 9w 8
TN A% aft ¥ 9T T gl
WA T I FTH A 7Y, K
o & wwAr 8w ® o, st
wt auw AT fafem w7 & forg agr
N ATAT FHTE T & qATHT BT TN
2, ¥ e o wfeed w1 oaw

§ MAY 1858 Creation of National'Library rq322
Fund

FH & fag, et N ows@ 1
safog 49 frema ¥ § o8 wgA ®r
fs Qo ITHT AT AMTET AT |

g aw & R faw &A1 ARAC
g fom ®g “maw @ A &qAT
¥ fag 47 &z, gufy SaaT @ q@ar
§ U Q@IE A TA AW A AW Y
g1, &feq fm a@ ¥ wifes awfe
F fra zwA gzt fod I wre gfear
wt smw fear ¥, 399 g T
TEI] FAT §, W IAFT IW A
¥ AR A & fag <A E
a4t & Ixfa & fam, miwws  Iwfa
¥ faq, =a% o wx@ & za€
wrRT A1 gr g aw §, fafyw
w®C ¥ ¥F & T ¥ |Ei A,
q 31T § TH AN § KT AT ATE
T qAAT ) FUAT FT § I AN
grm ) famr azg & arfes ggrge 3 fog
T oTF &1 AE ¢ 5 w15 T sear
&1, food dw urs, gfear J4t, =oft Az
¥ gyt NF A & qF gV, TAET wI
=% g1, At g A7 F faege wae
vam § wfe, mawA & ot s
¥ g F7 ¥ W QERIAT ATEEA
F1 ofafafy oz wme |, =AY W=
&%, saq1 gfafafy g v 29 tv ey
AT 7155 § AT < g1 | foq7 a7 2 A2
i 7 w=EmA F) 9 a1F ¥ fa
a fqr wrn @ v @y 1 wTe Y gEwwd
3 fag w~gc AT @Y, 99 W @A
Fr smaeqr 7Y, I farmes Wy g
FATT AT Yae @@, Twg ey A fuad,
aF wifes g7 § farody e &,
IAEY TR AT & A I GRS €7
W 24T &, W W HI FH Amgh
T EY & A ITHY A AT v vy
A A UF FTq F 46 I degr gt
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fo w1 ¥ grm fs wg fonn & @Y
#, ey AT K ¥ F ¢ 4 B
Lo

AA uo geam & qraeq § ot
A oo ®Y W% 47 36T W@ | e
agt X # o g@d am w1 A fors
sen At 1 ¥g faw s
fagg it wwF Wy W ITE
a7 e fer favafaresd &
ST AT GRIFTHY F4AT ¥ A7 & I9F
g ¥ Weqaq § W fagq w7 §
WAA # | NG A% AT /4T 2
agT qift gl & 5w oA 1
F[F & JEITEIN HaT 1, 7y W OF
wEEY S &1 AT AT dq0
ar %% 1 geaFAg § fawar femn
AT W IR *) AT F w7
#H ¥ § o0, a1 7 a9NAT § fF
ag agA MATEIIAAE @1 g1 | FaA
AT o Mo WIZH] WA I1HAT
JEFTAT FT FATAA FTC AFAT FET
ar fadt wfeqor & anA 34 #wT |
foFdra &1 ®7 @1 WF, AT "I
IZ9 &7 g1, F9 o (0% a9 §
9eAT Wfed, 987 A% 4 T =AEA
A E1, @90 & gE@EAY &, NIRTATH
& EAFTAY §, TR d w2 F Faw-
Ay &, syrarfegi agr ST G frgm
%379 71 a3 qrEwag §, A IR
TETFIEAq 21 § 7 AT o1 GYT I
AF IF 7 AT A EARIAT fasga
famey €1 s &) qEEmET
Ia% FROFT 1 gRAATY A T AT A&
AR W LT | FHIT qW ¥ WA
faerdr gfeafafeat & 579 qerwragt
®may & o Am @ IO wAAem
R K $4T gaway }, A W AW
a8 3, wfs7 %3 a°7 qqw Wi g
qr fe ¥rg g & feeait gfrafasy

9 MAY 1958 Creation of National Library 14324

%1 Ee wfower & & DwAT TH
w1 %@ w1 afe g geeTas) ¥
ferar %t spyeqr & faf qx  faar
ae arg | aga o g nd, e @€
fa=it gfmafadt ®r 7w & @ Ty
gurt a7 AT d N @i ¥
& aawan § fe s ¥ qoeC
¥ WX 7 g8 §9 N9 JoAr § gHiad
gaq e fasrex grar & 1 afe qever-
o AT §1 (9% 537 €Y TOT AT
grar a1 gadt aw 4, AfFw qrrwraa
%1 7w fafq s F AU57 F A
g zad fads 9%T & wW FA
o wrfadl w1 iE@ §,
st fe &% & wfafas g1 gafed
FEr A ae&r 59 97w foam A
=ifgg + O A yEq@E F T8 Fa a6
Figifaa grn, ® FET ®F FwAT |
AT FT TG FE AT &, AORIT T
gazwT A4y E1 A%Ar FGIEH AL
§9 WFEINA &1 dgraT Z4T Aredr
afea fae oy afd & sae1 fawrm &
T & 3aw zEd g fgwmma 99
ger g Ar fd el F &7 g wEQ
TIET FT qEAFIAAT & TGO X
fag omit o J1fgd | a8 OvT ATETC
& foreqr fawm ¥ g1 9d A=
g #, g gwife osat & A
giaafafem & w70 sfaww &4 gr
F1(ed, #faq ok g Imr wog &1
FE 0 | FEI AT FT AR
mgraAT #r wifgd @if fafys gfa-
afafzat 7 geamagl & F19 F1 @
g gAm ¥ (&7 | swe & ylamT
AW W] AEGE £, TH GG F AW A
afsrgm gt 9r AN 1 qAH |

g7 & f90 7 7@ oaw @
T # ¥ faw g fodwa
s aefla oftay s adm fafw
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[ sty 2w

FOEHT A ARSI AT, TR
WAAT ATEAT E HIEA IR TEAE ®
uo #Y AT AT O ®7 7 AgEa &
a1 7 g1 AR TR fAE mrawmE w1
TF AFE ¥ A4 AN &1 AT 7§
AT oft ¥ wrAE /AT F ooAIng wwA
{F § za feug ¥ {awra w7 & fgargedy
7 i fam swT o9nfr aff T o
FIW 97 JEI & IHH WA %9 & A
#1 AT GIERT A9H, ¥ ¥ | & F94
it 2 AldA 72 wm famga oy #
ar qar =@1 # WiT AnT 3@ g7 (aEEne
Fwa 2 & wsy #1 fafy o,
TmET ¥ xigry miw qafRs im-
zFmm T (=fizaz A & sfd
#1 Az 1% 977 g1 Sga g1 ag wTT
Q1 ZA mAr =@ ¥

$F9 AT Fr (R oo
fmg 7 =G 91 & 5 F8g azer
A zo F1 v¢ T WEAG FET H1
w1 fr sfafa 381 2 wa% 597 g
agn a1 ¥ AT A T Ay far o
#3 35 Ti7 W %81 91 % gm¥ wivAm
afqq)q & WET a9 99 § w7 wiA-
ard w7 [A:aiF Ba 2 7 A0 7
T #1 (457 * Tw7 mifaF age=ar
qemF=F T EF F FI0 FAT FIAT
qA=E Ag g1 *&T £ WIT ¥ A6gar g
fe mar &1 feafr @ aga fxat aF
gz 5 #T ATl AF 20

ma afx gw AW FT G AGA
fonfers 77 39 Z 3fw7 a1 3 ¥5 ¥uy
¥ aiz {57 fAgwT &1 A &1 7 sARAT
g&agﬂfg’luwnmug;
wafag ot gmy mdm i gRRd
e waar fafeor 1 F 3T TgEl

9 MAY 1858 Creation of National Library 14326
Fund

7 aifoq =7 wrd § @iz &Qr a @ it
& WEAY § AW I1H E, W W A
g & 7% fofim v ¥ fog ow
FT A1 FYATAH W7 § ©F LIAT ATAFT
B AT gH WFE W At & w7 AT
% qEwIaT FOW ¥ ¥ Ay
FE! AEd M Tg AW A2 9T ATH
¥y W @A 97 7F W o 3
ferar ¢ s@et owew = 7 9@ T
TH A AT I A EH T gwT A
i §g T ey fagw faorc g
WA g WIT T AT AT AT IA 9
g 917 fmfzq == 97 a9 frar
/AT § AR ¥H AIE JAR BN ATAT )
wimg & aar § & gary #Ew
TET, 50 qORE T &g
FRIYT & G1F W1 AT I § TR
F &7 oY zwd wfafrag afy i &
2T W AT A59AET § eHF  faq
oI # A A1 9 TR g fE § Aw
ft t9n oA AZEE a8
379 ft wrfqE FRTIAT T 21 AR
A7 T A FT F2GO T FT v {735
3 (AT ATTHIT FIT) AT A 3H A1
& aredy F14W f4gn 99 | 7 g8 FART
A1 7z [F &7 3% F72 T A
FE WA FH AR § A qA 37
arr #1 a%A 2 f¥ a7 g7 A7 &7
AT ¥ I A1 W A F AT T
T 7 T O TZIT WL ZMAT ATHAT AT
FHT FFY & AT IR FH T XA WHET
MNT W w2 7 owy A mr g
AT W AT AN AT G
qeFTH ATEAT &1 T Aifq 7 oawa
FF gie v gfaiaa an & Farfam
frar SmATT W 9w A FW AT
WA FUT & w1 7 owwew g fw

g Y AT T FATG W &G "

%7 W ATZ § WG ® § W A9
® foqr /1 SAfA qgam AR @ 7
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wawa § 5 garo sovw wgw Wl
oy agm i sl sy

I WEIRG, ¥ UF IA NI
FEAT ATEAT § 1 GfXT AR Agw
q W gAY WA YA ®AY § IR
wEr & % peow mia § v TNTEe £
wifgd, % ®wrefra gwres g1
arfed W nw ens grar wrfed | &
F49 wrgAr FE & ew W0 A
& A9 mF FNMr dr. gEEETAT A
T T UF GAQEA, UF sETIIiEd
HIRTESY, TH FHF U OF FEAAE
QEHITT w Rl g1, Ve [ErHrey
Y E1 W AT qEAFTAR T 71y g
TEl & afg 7g 90 oW 8T S
T BHT? 37 & AT &7 AT OWTH A4V
% # a7 famAgw agw a@m A1
ETT NI qgA waned (ZF gm0
aa I 3wft &7 A% w0r g
oA IF 4L FUT TENAGT £ ST
f& zgarv aH 7 oY fa=s fa w490 qv
SATAA FT WL AT & %1 T2 X
¥z faferd, s v 3% s wda
g TR AAECHT AR FAAT AT fHC
gaTa waray % A oATR v &
FAET @ I | WX IR TS O/
a1 9 51 fr7 7w #r faser & S5k
asgt ®r A1 fatiw wegriAat g wRr
IT 47 FT A T, OAT TR F AHA
& | EfET T aeq e wt g w@
gC AT AT A wATg wow g fa
LA AFST K AT AT & TART ST
F@&: wew ¥ 9ex 0F oAt fafy g g
Tafeqa w3 &t 9rg foma g qae,
TSY ® JORT9T AT ST gy
9 T JRENE 9rAEA ®1 99W
%t oo s oAt | v owE EY
CW ¥ gE ¥ S oww € Woay
IAST WU IAY WY AGET T &

afe wry s A & 91" A NIEAT
farars & 3awt =fwre w7A gu fw
=7 ¥ TR femwwdr & w7 zmre Ao
Tifadt & 59 AT K¢ SIH KT ATF |
T & AR X N ® wgt fawey
HheT g 2 g Ayt 7 W g e g
qIA W AF TRETHG ® AG WA
g9 wifgg fx a3 7@ = o
A FF WX O30 F A BRI AL
ST ®F0 A7 IAT FH AR ATH
I5 FT WY FAAT FY AT K1 AL
FT W BHICT 7 aga NiE A
FAT | §T TR F ATY T 42T T ATAA
HIAT NENT THAT § W AT FIA
g fr o7 i weviad w1 oA4d3 w5

Mr. Deputy-Speaker: Resolution
moved:

“This House is of opinion that
Central] Government in consulta-
tion with State Governments
should immediately take steps to
create a National Library Fund
with contributions from the
Union revenues, Stale revenues
and voluntary contributions from
the general public, and by levy-
ing a local library cess to be
managed and administered by a
National Library Board constitut-
cd by the Centre under a specific
library legislation for further-
ance of a  well-coordinated
library movement in the coun-
lw.ll

Shri D, €. Sharma (Gurdaspur):
Mr. Deputy-Speaker, Sir, I congratu-
late my esteemed friend, Shri Shree
Narayan Das, on coming forward

* with this Resolution in this House. I

submit that by doing so, he has given
expression to the voiced feelings o.
several persons in this country ana
to the unexpressed feelings of nany
millions in the country. He Thas
become, so to say, a kind of medham
for transmitting the expresse@d and
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unexpressed feelings and thought of
the public on this subject. I wish,
however, to submit very respectfully
that while in India we have done
many things during the last ten
years, it has also one thing to its
credit and it is this that in this coun-
try of ours today we are greatly
library-conscious or library-minded.
Of course, there is room for improve-
ment always and the set-up that my
hon. friend, Shri Shree Narayan Das,
has proposed is very good, but no-
body can deny that the feeling for
building up libraries, the desire for
running libraries and the idea  of
having libraries all round the line has
gained momentum in the country
during the last ten years, which
to say the least is unparalleled in the
history of any country.

I spesk from my experience that
we have some national libraries in
our country and 1 remember that a
Bill on that subject was piloted by
our hon. Prime Minister. We have
at least three National Libraries and
I do not know if any decision has
been taken about the fourth National
Library in the country. Then, I put
forward a Bill, which has not yet had
the luck of the ballot, for having a
Parliament Library on the same scale
on which we have the National Li-
brary. Every University in our coun-
try has a sizeable library. Some have
better libraries than others, but all
the Universities in this country have
gopd sizeable and workable libraries,
My University, 1 mean the University
in my State, i.e, the Punjab Univer-
sity, did not have a single book after
the partition. All the books were left
in Pakistan and we were not given
any share of the books which were
there. Even some of the manu-
scripts in Hindi and Punjabi and
Sanskrit which could not have been
of much use to them, were not given
to us. Even the Punjab University
has a sizesble library. Of course, we
have built it not only with our own
resources, but with some loans or
grints ﬁven to us by the UK. and
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the U.5.A. When we have at Chandi-
garh a library building, I am sure
that would be something on which
our State will be proud We have
libraries at the University level

15 hrs,

So far as my State is concerned,
you cannot establish a College with-
out making adequate provision for a
library for that College. You have
to give not only an initial grant for
the library of the College, but also a
recwrring grant for the library. There
is hardly any school in my State
where you do not have a library,
where you will not find boeks, useful
for the students as well as for the
teachers. Again, my State of Punjab
has a State Library Board. You will
not mind if I pay a tribute to it and
to an esteemed friend of mine Shri
M. S. Randhawa, who, I will say,
was obsessed—I hope this is a happy
word, I am using it in the happy
sense of the word—with the idea of
having libraries all over the Stute.
He founded the Library movement in
my State. He got some funds for
that also and he gave a set up for
that Board also. He gave the libraries
in the municipalities, fowns and other
places grants for equipping their
libraries and for stocking their libra-
ries with books. When I look at the
problem from the experience of my
own State, I say that we have done
pretty well, not magnificently, not
splendidly, but pretty well so far as
this is concerned. I do not think
there is any municipality in my State
which does not have a library of its
own. When I was at Hoshiarpur, we
built up a library there, This is
happening all over the State. We
have libraries even at the Panchayat
level.

What I say about my Stale also
applies to other States. People should
not think that I am trying to blow the
trumpet of my own State. I say, what
is happening in my State is also



happening in the other States of
India. We have formed Library Coun-
cils. We know the value of books;
we want to have a nation of book-
men. We want to have a nation
which derives the greatest pleasure in
reading. In Delhi, we have some
libraries though I would submit very
respectfully that these libraries are
hardly accessible. We have libraries;
but they are not as accessible as the
libraries in other States and towns.
In Delhi, we practise inaccessibility
all along the line, Everybody be-
comes inaccessible when we are in
Delhi. So also the libraries are not
as accesgible as other libraries. But,
still we have them.

I would say, we have also started
a new experiment in India. This ex-
periment is to be found in other coun-
tries of the world also. Mobile libraries
are there that go from one place
to another. I am saying all this to
show that we are in a way following
the road which has been chalked out
by my friend. We are doing this in
the case of the school boys and girls;
we are deing this in the case of the
citizens of India; we are doing this
for the general population of India.
Of course, ] do not say that I fecl
satisfied that everything has been
done. There is room for improve-
ment. There is room for development.
But, no one can deny that we have
taken some steps, some valuable stcps
along this road.

The purpose of this Resoluticn is
that we should have a National
Library fund. I wholeheartedly sup-
port it. As 1 said the other day,~I
think you were in the Chair at that
time; I am very happy you are m the
Chair now—our Ministry of Education
has a particular fondness for establish-
ing Boards, Commissions, Committees
and all that kind of thing. It has so
many Boards under it. There is the
Social Welfare Board. I would say
that the Ministry of Education, which
has a particular fondness for this kind
of thing, should have a National

Library Board along the lines of the
Social Welfare Board. I think that
can be done because they can take

the idea from the Social Welfare
Board. That National Library
Board can do things . in a

planned manner, I agree with Shri
Shree Narayan Das that we are doing
things in a very unsystematic manner.
The National Library Board will be
able to do things in an organised and
systematised manner. There will be a
lot of good in that.

I also believe that the contributions
for this National Library Board should
come from the Union revenues, State
revenues and voluntary contributions
from the general public. I suggest
very humbly that no more éess should
be imposed. Because, I know people
are allergic to any cess that we may
think of, however beneficial that cess
may be. People are getting allergic
to any kind of taxation. Therefore,
I would say that the funds for this
should come from the Union revenues
and the State revenues and voluntary
contributions. A local library cess
should be ruled out. If we want to
have a cess, first, we should have a
cess for the spread of education—free
compulsory education. That is the
first priority.

I would say that there should be
library legislation. I do not know if
our Government can undertake
library legislation at the State level.
But, they can give us a model Library
Act as they are giving a model Muni-
cipal Act. I think our Health Minis-
try has all these days been trying to
give us a8 model Act of that kind.
They can give a model Act of that
kind which can be amended, which
can be adapted to the needs of the
States.

There should be & well co-ordinated
library movement in the country and
it should be run like this. But, I
would like to utter one word of
warning. When you have a Gov-
ernment-sponsored library movement.
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or a State-sponsored library move-
ment, it runs a danger, and the danger
is this, that the library may be
stocked with books which deal only
with ‘'one particular point of wview.
There may be an element of tenden-
tiousness, there may be an element of
propaganda in it, there may be a con-
servative element in it. But a librgry
is a temple in which there are many
doors, many gates, and each one of
those fates 'will be a kind of entrance
for new ideas, for good ideas, for
valuable ideas. In other words, in a
library you must have all kinds of
wholesome ideas, and you should not
shut out any idea of any kind in a
library.

Ruskin said—of course he said this
about women, but I think what he
said about women can also apply to
men and the general public—that in
a library there should be all kinds of
books, and every one should be free
to browse among those books, and if
he finds that there are some thorns
along with flowers in a library, if he
picks up some good things along with
some things which may not be good
according to somebody, he should not
be penalised for that.

Therefore, if a Government-spon-
sored movement can avoid this kind
of risk, I think there will be nothing
like it, but I know it is diffieult.

Our experience of these boards is
not very happy—for instance the
board for the nationalised undertak-
ings which the Government of India
appointed. Our experience is, to say
the least, not very happy. Our Edu-
cation Ministry appoints the same
persons to commitiees and commis-
sions. If you look at the persons whe
have been appointed, you sce the
tame persons. They are called experts.
of every branch of education, and
spmoflmes twn committees do not
ment becguse one gentlemgn is on the
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other committee and so his engage-.
ments in cormection with one commit-
tee come in conflict with his engage-
ments in the other committee. But
that is not wvery important. What
1 was going to suggest was this that
the board to be appointed by the
Government should be such that the
non-official element predominates in
it, if I may use that unhappy word,
the bureaucratic elemrent is played
down in it.

Therefore, 1 support this resolution,.
and I would submit that the Govern-
ment should also accept it. I de not
talk only in terms of democracy, or in
terms of anything else also,—of course
we should educate our people in
democracy—but I talk in terms of the
problem of leisure in our country.
There used to be a professor of
English in our university who used to
say: ‘“‘The biggest problem of India
is leisure, You Indians do not know
how to make use of your leisure.
Therefore, you indulge in gossip, in
scandals, in agitations. You do this
and that.”

Mr. Deputy-Speaker: All this is
directed towards me?

Shrl D. C. Sharma: No, Sir. I am
sorry. You are above reproach, but
by you I mean all of us.

Mr. Deputy-Speaker: 1 got nervous
that the Chair was being referred to.

Shri D. C. Sharma: That is what
the professor of English used to say,
and 1 was quoting him. He used to
say that the biggest problem in India
was the problem of leisure, and T
think the best way of utilising a man’s
leisure, whether in town or village,
whether he is an officer or a clerk,
whether he is a school teacher or a
professor, whether he Is this or that,
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is to study books. Therefore, I sub-
mit that apart from other things, it
would help us to make very good use
of our lesiure.

At the same time, we have big
schemes of social education at the
Centre and in all the States, and we
are having persons whom we call
neo-literates. I think that is the word
that is used. I hope this library move-
ment will help those neo-literates
also because this will be a Kind of
follow-up method for them. It is not
only that we should educate them,
we should also see that they remain
educated. This library movement will
be very helpful from their point of
view. 1 therefore, support this re-
solution.

7l § W17 IAET wwdA W wI
e g

it AT A frs 6T S
AT A g Taw Fow9T
77 @=w  TIfgr fem fw
W A faiowr qomm &, awEd
AaHT, GEETET ¥ ®E, W97
W | o el oo

F|

Lo Ammppt e ad 3w §
WY o g T W R § 9
WAl IO NaTe TR & fe o oW
@ W ¥ ynfaw aff awwr o1 awm
b A welt @l arom § fe St
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TG i ¥ qERErEE] FReT g
W AR AN ¥ AT g WX
T ATE ¥F AW ST s 3 A
ysww ¥ Zw g fe oot Em
# WY ag AORTY &1, 918 WUE %7 -
ARSI AR A D S L A
A ET AMGA A At wR AT
Y wgr grvom ¥, @Er fawre @ SEwl
TR ARAF A af A TR AW A
et g fawT St are wd wroer
ot w=fd Dl gt Avv wrah o
Fafe &, M@ 7 I * qEifeas
1, N T 99w ¥ AL & RATieAsE
& 1 9Y7 TE 0% aga qw wr g e
FHTT A5 &1 FFAT AGT HATAAT A FaAl
g 2, et for & weav aga g
2, agi o feama! foen ¥ sa@ wema
A Ik Afew Fawre A forem @
I Mt IW TGE AT W JIA
o F@Y e 2 o S T
Biffsam T mEFA A g
T qrwryy T R f& faEd s
F A w1 fawra @Y, Ik w9 ¥ e
g ot T frm At fammr ams
21 A%

A AT ZWHT W A & N
At ? fF @1 gEw gwry wreeEd
¥ oora § gardt a9 9z faey o
@t fAsr g w2 faed
T Agd ITARN A1 € W F g
¥ 4T o9 & SERT & wwew § T
qAMATT & g A, T TER gATL
W ® oAl fuadt  afes wowdE o
Jo o T famw a ¥ § 1 a8 feaw
gty Y W & W g A
wae & W ogwm Ay & R oot
AW H GRTHATE T T T UK GO
o, @ I g uw wie W, S ag
= gt ar s, 7 Ak 2F o e
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o w R AT feeE W, W
e w fewre Y, Wi 2T oF A9

¥ gEr Al § @ W ogw 5 g
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mwa 7w X A  Fo Faerd
arey gz wgr o1 awen & e 3% fag
™M EE T & afwa ww
w97 g e ¢ iR rod § geT-
AT AT FAT AGT K FIAT NIGA 1
W X W& aF A §WT E£HA AF
FT WY ¥ Ay ARy & Wi I
agrn wfz@ + 7 fedt see ¥ dw
amw & falm FE W F we
i sy dram IR a1 7 ifaww s@r
g fe o gwg 2w ¥ teafa G4Y adr
s gm agl @ qanz » @E ¥ &0
M kg or AW AAA | WA EW
T S &7 4% qAma a1 faw dAar
F1 7 QEARY T GAT 1 AFRAT B
ar faa A9aT ®1EH Wl AT FAW
FTAT AMEX &, AZ TT@T ZHTL HAT-
fama & 0 9T S AagEd
TARZ H AYA AITRT WET FT AR )
afea ¥ ag FE AagA@ g e owma
gATL 20 & weae OFT WIaT gan A
&t o1 FFAT & (At w e
fraral & m2q, gmany & @27 &7 1%
Ird O SRR geE 99d fxw W
feamr &1 fasmw 77 87 21, w17 "™
g1 % ag amw faw o fi taas
g aoA fxarT &1 i fgm w1 o
Y aeF @ EE | A g 3 s
FRYZ AEIT WL R g
TR aTh W@ & I W & M
®U¥ qERTET T g1 ®% 1 & &
F7 g2 for¥y § o v geTeg ST
€ IR & fad af) s A
feag o A@ o
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RN 1 AR AN gAY WA A
g wifgg 1 fwi o € ansed
Az &1 w19 g &, wfew § A% g7
wawar § e gT ow ARl ¥ @w
AR 9% U w3gr et §2 oft g
wrfgh | va® ouTAT g7 gRTIR H
wx fogs dw gET wfed | ww
AT A GG GG qWF § AT TG
=g cfrgrewc § R g sl
gt wiigd e s omer w1 Foe
FETT § Griger ¥ wrrTeaAr § 3g I
g ¥T AR |

w1y 3@ i W Y 39 ¥ WA
e M § w1 fEeet dsmre
fegd s s fasd1 &1 3a%) Frway
T g & WX AP A 93T w7 A
2, wofad ag St almd & ) @Az
¥ fr g fRu 78 o= =z &
7T a% BN ¥ WGl weg R Ay
FAT & 1 wIT I ARG 71 W
SYAY TN PAY T qFadAr £7 1 enwt
wrEAT g # )

ar & agar g f¥ gary g foe
¥ uw Wl gEr wsg 1 #w
¥ SEEMAT TEWET A AT
aifgr 9 % qaifas  gmETAg
a1 A 3R T 49 g feee
fa afex ¥ qerc fos, 2 fawr
I EEEIET ¥ G v g1 fw W
w18 WRAT 3T 7 T fAA wAr A
d1 BT W T THIC AT 5G TARTT
Ig N ¥ & gAAl faw F qEy
FWT W12 9% | ¥E o ¥ SMAG
AaAz ¥ WX femr mfs & g
AnIw AT WY IZ AT FaaEr AOied
an fe Wy AW F owaAT g WrE
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WX WY W B At § 3w ane &
Wt far &%) wegm Gmr s ar
AU wuAr e g e g agw wer
W F wTeare gRi W gy o &
amt & feamr F W@t eqveTr WEy
o1 gg AEr g fiF s wF WA
s w7 9w w1 & wre mfaa
TF | WX 4E {ANE A @ W=
ST &Y AT WIS A AW W
awg & Mow F FwE A g F W
fodt g ¥ gmwr afwe=r g
qTAT & ¥ aWw &W gl A |

% g g e ogaest g A
gl W gATQ faeT qufas smwd
a9 @Y # 9% A F wifww w7 oW
tfmag g1 9% s aga
T T § A7 98 vF gofea W
A

afer 7 awmar FlF T
frew &1 F1E gE0 arEw< @ag gy
¢uRmatag t, ATaE A &1 W
freraa w=a & gE wngAr  wEW
fF guTt TW &1 FHC F TH AH
T AT Wifed | U7z 9ga uTeew
oe wgaaqw faum @ W W aw
T ATk WA AEY &9, A1 9feTe 9
g ¥ g9 aga ¥ 39 W Q@
s, 3few Wy AW A7 IAET T
AF AW, S omEeTr Ay
faeit WX @ wFT qHE-AEE A"
FHE § kAl GAT W1 I AAT
megr AE gnm

WY gHIR AT A o1 Avgwfeat
g, 99 ¥ HAqT WY AXF 7 AT
wm e s g o foer Ay
W gl § g IAw e gw g,
% wF aTg ¥ faegw g ¥ ¥ E WK
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FART T AA WIGA X ATEN O Y
sEEsA g | § fevell FTuw 1 AN -
fdi & oo wmar wTET § W7
¥y awar g & 98 feew &7 Amea-
fadi § ¥z T 9541 AT =fwArT, TG
T W gga & afew & aqew
T & afw afawr & wfama 2,
faqs 21 T A WA wEO A
geY ey fat aa @ s aEy an-
el &Y garaT 28 @, fomr & d57
£ g A sz A g, A ArAwAw
TR, ATNT 91 AT F &, o
O¥ TR WO MOT ITEW H—
T T G— W9 feei-fammr w1
SRS WX TET A % TF, AT AR
W ATERfEy w1 Feqy §1 @z )
%, Afd" w9 AT F7 3G AT B
qgaT  Wfgq, A7 TgEAr AfsEA
grm

yeAas  WgrRy A frgeaa §
¥ @@L 7% F fawiw @1 gue
faar &, fows1 awda wradly ggeg
=t Srata oz AT 7 fear 2§ 9w owT
|arE T g1 IwaAR ¥ 7 faw
TRt a1 A, wfe awm fegems
¥ T 7€ w=g qATETN A0 N A
g I qEwEE grEtE &) gafa
T IqF AR SV T Q07 FI7 &7 OF
T AT FC AR §F faga § qiw
w9 & fag o sEwfes < T
ST 3T AE F L0 E T AT F7H 57
qWTHT T T W X A e
¥ WY v7n fowr o wwer @, Toq
AT "W wqmT A wEA § AT
wF AT AT §O THCET H TG
€1 foy, & wuwar F gt m &
TH A *Y et A g, forret gewy
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HYE W & W IT% O v wgy
fea®, queft foa A & 1 99
1 %8 MARN g fv wwm@ Ew
f& 7 feaa 39% o3 & @ Ao wfws
AW IF & GMAZT A IS5 qH, IAR!
TR T ¥ ATNRET R ww fear ama,
faadr  wifus & wfys SO €1 97
gl WK & 398 wEl IB7 4% WY
7 fod & w381 A%, wfew gEed
1l G 9EET A 1 AR U
T @A ATgE 1 EE T AR T
¥1EA a6 Aqoqg I Afeq 1 a@g
®1¢ qar qitEw ¥w Ag 2 Tw
feem T ar s EH AT A I T
ATEWLY  HAWE W1 TARAT EY AT AHAL
£, I W7 aEvaT AT awAT

{ WEAT9® WRIRW F NEATA &
ARG F@T §. AT IAET -
Ao gwga FTAr w7 fam wfsa o
I/ TENA F AT AR TR FT AT
faar mar 2, & A9 fawg ®vAm E
%9 NEATd & I LW WS AT WIT
AT #1 AAvwg fzemd af @ oAk
ag T A1 wmEr # fF o g
TR WA F WA AEean e TR
g, IAWT ATE AL SATA FT WITEHF
GHEAET FHIT AW F OF THY Tavsgmay
g waey,  feern wfE s aw
9% T q ALY, al W ¥ wW 4% I
gL #, A fawi 4, ne uw oY
AT —ATHATTHT—T 797, F@F
aw  FF #1 w9 {7, awerdr
I FE AT AT ATWA ®T A
fa AT § g7 famm  F ww=1 fawe
T A%, WU WRELH @A ¥
T & At agn A odt O wE
s &, O ww oaf gel,  forey
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Lt afY T, 3T & woR fammr
T & faere ol gat AW w1 A
FAWAZ FT A, KA AT A |

_EF Wl F RIG § WEAF ARy
§ TEATT AT W@ F@TE AT TA
FWGT FEOTE )

N waxuw fay ( fdmare )
ITTEY AFET, TH NEIT ¥ NEAAE,
it sfymrae T, F1 3% & qEr AtfoE
Atz 20 f& F wre AT ST A
nE AgA A REFAYW wEET AT AW
srxfgy 37 W@ o zETr M oW
forar &7 Y 2 fgr Ay FAr F
T A faaa S #11 zw fafas
TT AW 2, AR F IAE AW
39 fmar & Ty &1 ozw ww
™ THE aT Ad). a7 nF fawiiy
faqa &1 @19 maear 7z 2 f& 9m
qye; G M4 § "7 3I9% @1 § o9
FLAIT 7 AT AW F ORI S 41
#1¥ A ad e B s oam
w gqr1  fxmmg 7 ey ST
FW & X N gEEmAGL & 09
TFT wE W7 AEr aAafy
1 sgaeqt gl Wiz, w1 fE e
AL E | RHTT I G IR ATE & AN
® TRE, AT 9T E &A1 A7 fava-
fazitedt 7 a3 9z qm &1, fas @A
¥ 9g &, "f%3 F Az oW oaA
A | EWTE @AA ETEIw @ ot Hie
FiEe famimfn v fasaswfy o
wWhEay R F ST wrw A
ENTY WG TgW  AiAnA g, A
fysit  fasafaarm  wear @9 §
T ® g, AfsT womma oyl
FHF I F A IPT AT 7 AR
R A a g e Al e
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fao oo wrasgwaT Tw oA Ay § fw
79 WO 207§ wead 47 sgfe
¥7 1 o wemma 1 ovafe &
QT g1 ¢ Ag o qETET Al f, 9«
AT AN H Wy gEEiEa g, fa
3V BN TH A ¥ AMATT /ATAT
ZA g A%, fomg @gd fAea € gqar
a1 g1 nf 2, fowd 7 wOw A1 WY
T fag ¥maw v A%, afrs 3947
farary, 9T wfx fawg sz =% |
77 T E1 AFAT ¥ W= gHIT IS
QRIS ATRAA ASE AYE q 9 |
A AT TR & EHTT FT FETE
% zafam 7@ § f& 1w ® g
1§ A A AT E177 G297 &R
®1 vsfam av & sfafaa g0 &
IAT &I qFTGT 77 & AT HET
T R TA GFAM A TH A9 ¥ AEE
faerdl § f em fam awg o% Qomr
T & AT WvATT | qFAErAg
"/ |

T Avay 7 ® 77 o) fadem w
arzr g f& 7o A 7 fad el
F arg st wifge,  afs sA
aifer ST =R # oA ft, W&
I3 9T &\ A7q, Y, famiw f=o faear A
A1 AT 7 1At w17 F a-fam A
T vEAT & 1 AT W & ;AT 7y gwW mEl
T gareAY &Y e &7 E§ A
qeFTY WTEEA A gEr wen IR E |
gaTU  ug sEsw #Ar srfim fe oev
99199 § 0 F §¥ UF TREAT N
& A%, fomd A faq wmw ;g
qEa® W A%, aew Ay e
qg &Y f& 3w &7 faqgw  wIew
R ATAT qEAE ART TR WYL AT
F am # 37 A ¥ 9yfa §@ &7,
7 37 gErsl 7 gy sfadarad
7 3 fawn § 7w AW &7,
A zawr www gen fw s @ wa of
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TTO—T &1 awar § e sre-—-
e € W gwrew § adr ok §,
AN gr Y A% sReawmay
T qEIR TN IW #( Aqg TOE-ATINY
gy §—3 & fawfgn = 778 &,
afer & 37 ol & ®rafagt §¢
g AW H UH aga ¥ @ g, @
Afedl 7 wlaar w@ § a1 ki
fowd & =fead wwfor a Qe @
BWTa IES az A7 wifed e qw ave
® wAE, 79 & & yefws T g
€, WAl ¥ ey qRsad) §
W wrg, fasw 3@ gy & A9 Ay
WIS $X A%, I 97 7% AT fH
g F g ST AF | § AHAATE
f& 7 gemrmm o=@a w1 %
qMATE AT 54 ey 7 TEw
e 2 Aferam feg vz @
FEM 7 At A wifaw Faz @
% & fawm & foru fomar wa wifan,
Y FHTL OTH A€l & | HTETT AT ATX
wrdft & fw ew oY ®7 s A12d §,
I A ®T 999 &, Wi g & fay
e aw AnvA Al g dfew o#
geTa FAT Argar ¢ fw game owowA
27 T 37, S W) wae
a7 fae wrar ¢, fomw foem Y mom
A e, fowet a7 At www FY
15T W A g/t 3,
wN ¥4 & fAC &7 ft T T &
o1 97 w17 &7 fae qm s@w
T AFH §T AW® WA FT W9 I
¥TH H WUT AT E | WHT F 4T ICE)
TR ugi AW R e faw A T
femr ¢ ok 39 If@ gwd @@=
T3 AT 9T WA ater &, faw &
THAY F GORTT * qgS ¥ 1 T10A1
T fr | woeTe At et fF fE
TE AT WA | w1 ER 7 ¥, W
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nE q8 & A g faarmr
Dwad fv e U @vE T w1
TE AT W A &) SfeT s AT
¥ & 30 NOAT 708 famrer
2 Tzd T wwa W9z § fows
ITT BR FYAT UHA F@ A | AT EHAT
W oM QI @R, AT %G wiawe
W EAETA & MU AT 4 T AFA & |
a dfed & et oo & &%
7 gm Amgad wnfew ¥ € 0 IW
graaw foam sqmr s & w7
aga w3 § A AfwT AT F
a1 WY fedt A & wOAT U ¥
g sowt 0%, & ar arw sfaew qw
e § AT weT @ mEAd
AT gHE OAT fa @t Sy ey 3w
ST A £ § ®1W SO qY S
§ WRew WA R gy aGa
foer wadT € | § TARAT § WAL HTRI
£ Cegr g W A A ¥ fE
qereTEr  wTRYeA gw A 49 fowe
YU OR A T NG gY aqT AT
T & o fawre wox # Wi g



14347 Resolution re:

ot ¢, a1 fewre w7 & R, S
9T WIOE] WANT W, AT IS 5
¥t g fis wiw arRcTEE WOt
e wY Wl Sw I & o aE
N waw W wmwR ga femay
A famrre ¥ fs o= @ ot grow
TEY R amaw gy gri

s gt o< fagfaat &1 www a7
W 3% xu A ¥ feer o fE A
WIT T WY, AN o fO9 | S% awr
Wt zww Zwr g fe g &9 ® ar
®W BRI 4Rl (EOETA &AW
fed =it ww g Zo & A ST
AH ATF ®F & A faer | W
tH avg ®r§ g g f& O oaw
Iwr Wiy a1 @E Frfs =o
SR F sy ¥ v AV Awwar g
7R w1y ®9gT fow awar 2 o fafa
wifg g wwet @ AT gETq WY
gERIAT AR § 9% 9egr A
¥ 9w §%AT 21

e a8 T wawr § e s
d wrowr s fawrn we g oaw
W Ta % fraerr § v sfgem
=qifaa feqr sirar §, v eamaw g0
FIAW £ I §, H1E AEAfT® qfamm
Fran fegr mar & o1 Iwg o adY
wyfer &2 g wrat § A Aoy faweny
EHAT 2@ F1 fAAaT § 9l a7 & AwT-
gt £ gqfer 1 7 I g wTOwr
JERTT  WTRET FT AFAATEAS
SATAT & a7 WOwT TW gty A awn
gr T gFT safe 3w dar g g
wifgn formdr & 3w ©F v o
W A9 7 Mg 5 g7 T S
& o gt W 29 A s wnfe
&M § A9 T qEEIal &7 A
1 W ¥ wwifaw 7 are) geawi 7
&1 Y w fagr AT fed, 3 g
w7 9% W AET g7 Wfgw, wfew gmy
gie®ny ndr gew & F gaf
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THT WTAT AT | ST wreA v g
fisar aT wTer A SETT &, IEH WIORT
qREaT AgT faew awd | wTe WF W
o HETC A F FTI WES §, A W
qE ¥ U A T €8 AT § W
E wURTT XE W oft s ) AT wE
@ *1 wr¢ sfrew wEE A g,
wT £R T ¥ wré afvey aqfar
g M T gl A owr
afew -5 ST ®1, FF S0 A0
fag qeweml & XA @), ™ AR
foet fasiw s g, o faw g, A
T USHI 98 ¥ 997 g4, 7F T
#Y foamaT nvuTy I a8 & fe grRIT-
o0 gFEmA gnr &FAr wifgn, fean
T Jifeq @ OF wRii ®1 Ay o
faqr amr wfeg fomq sowIc &
faaroara & gatfas w17 a7 #1 wqfe
g1 afew oA a0y w fomn ST wTER
faasr =& ¢ arw 7 g 1 afg
qTqq TAT feaT at 5w i & greEa
F I g A% & A1 3w 5 fam
TFIT ¥ weqws ¥ vafa ) gravaman
& 37 A% & wafa d27 g1 AwAT & |
Z9 aTE & o ow AW 1 373 wfeaos
¥ e & fav 18 wawe qony 78
FT A% § AIT TF 94T} & THE | AT
a1 faww ofdfeafagt W& go ot s=
ouAT I fwar, wua wfeaow &1
fawrer famar 91T T @1 9%7 &7 1 TW
AT TR qEH@T WG W@ &1 q@T
T, M FT FATT I 9 099 29 &
7 of SR FY g3 e ama § AN
gt g, A1 e W1 fawe fegeam
& 7T a¥ qrxfagY & Arg gwET fHar
AT HEHATE |

TR ¥ WEIW & A% AT q¥ar
& f& g5 v Afaw= F fareyr & @ §
fam wedi $ w1 fewt &, 37wy 7w
qU W N AT A AT G § 1 @A
werurfe oo M1 & weT zw oY A
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[»fr worTr fae]

¥ ¥ A« IWW! ¥ QI aqy girard
feer &7 1 zo w19 &7 W@ A1 X
&Y, g fepar =41 4 ww 3z w3 E
fo 25 2 » =1 o & qe9| ¥ fog =
AT & weAR WA a4y At fowr 39
w7 Frfersr ®IT WL gEAT Y T FW
T "& AT F€i qTA GV | K OWMAST
& wfzarzar & Afew 7@ afsmet
97w qraT 7 A€Ar § 1 fow oA A
A §q7 AF x5 @ § IR W9 T
97 F7T AFA § WV ¥ A H 3T
#fzarEgt a7 w1 o1 AT & | FifE 77
fawg wre faaronde 7@t & eq aweq
7 39 9% ¥ gfas & F=7Ar IEA
Afwa Faraat ot #1% forerr wrea 71 €,
IERT Wl a7 FT4H W 74 39 A7 )
- W waTA AT EAIT AT $AW ITH FIA
ERT 1 0 worge A1 faer @ w1 w7 E,
feata o1 (& @a & &9 FT4T §, A40
ZHT AMT AT A FW FI7 § § AT
wE Z1 W W0 YH T & 9 g AN
A% aq1 AR 77 W fAg geE fa=
a&, @1 g Y 74 %71 fawm g 7war
& W1t 7T & w=g ArafTw g1 AT £
a1 ey ANIE 9T T IART TETGAT
framr FAT & 1

THT qFad ¥ ¥ va ayv fAFzEa
FTAT ATEAT F 1 A7 TaT E Uw gE A
FEH W UF ogisy 4 UF SATARI FIAH
AT, F gEETAT Fw fwar | ag 5947

fHTaT geARTE 91 | W ZW Z@T &

f& &m g7 swer 70 A W@ F fw
A arw7 feArd A1A AT T wTA
& famdT & | 39 TAFTET 17§
I AT AR R OFE W AR SAY
qa¥ 4 f& g1 s feand afed
01T A% 7 fard qgwrd 9 s A @
&4 o AX 4 1 19 avz ¥ o A owr
T gea 2 HH 9 X AT F AHg oW
“gEr qT UF 92T A1 T G2 IA®Y 9R AT
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9 QY §F a%E § w37 WA 7 gfg ¢
AT G | 5§ A@ A gATY wTRAY =@
&I gU WX ¥H A@ & TEwEg
HTRITH &1 ATHIT ATH ®) AT w7
AT TET AHTAT TIT EY GFAT £ | TORIT
1 wifgg f 77 wea foor grwmg
e arfE I €7 AR ®) ogAT 9g
TZ YA 9T TS ITRY AT FT FF W
IFA AT FTT AW | TH ATZ A TWIT
I & IAFT QU & T ZH AGA &
5§

TH AT H &9 #7¢ |17 gty A8 H
9 | W aF &FT | 6 gEA w TR
wafa #71E. § 33% Agwg A g 1« AW
Zwenn g Sl & fe gmd v oax 7
yafa %1 & ®v 3w safs &1 &
Hfdm ® ggar wm=wr g f«
nx FEAeA 2w 5 fwq afs § anfr
gt afz, Iq nfa a s aggrvd &7
gy "7 faaht zg ofw A
aifgg, 7N o s ew AT @ £ 7
foa=T 25 251 ®Y 3=T I2TrAT AEF T
FAT 7 THE! IAAT HAT ITT 9 &
wor 7w fAaga g fe ogw 3AaT ad 7
g F

¥ Q&A% WETRH FT 97OATE 24T
7 f& W ATFT w7 T 57 A i
F1 Sl T I 1 0
T weATT A Hraw | s fEar §
u F1zaT g fE w34 97 unaA 7
wir afz #® sms  AEY Fvdr E
A1 & wem & R w o oAw
#r owrawr gzogr f& mTEr
HAI €1 A §H FTG H1 6T 3 fom
ey waed feqn o sofed fe oee
aqT 2EAT H 1FA AT AAT Aq0oEA
QEARTHG] 7 ATH IS H | AEEH 3R
A fe Nt farm s o @1 @
&, 9 T v v g o 7z §, g
7 7% 7f @ W@ & faa oz faelr
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TF &1 AN T afi § wreq Yawar g,
=ay Tz ¥ Ty amfor v g )
¥ o nfgd s gn o9 s o
AT Wi fF & AT Ay FA £ WK
owez E G4 | g7 wigd fe g =
HNAT RETT FT fATHY 97 £ X WA
wferes #1 fawrw & af | aF fog
GEIETHAT Fi e § Wre Atz § gevwr-
qr qifug feq oy O A6 Rk
e g refl & 1 gx dAmaw ® g
SETETHT WA B, Ig TearwTAGN
FYEAFACEY, TF TCETHIL H1 704 AT-
g% fawr wTaT anfe

AmaAr zar Rze (frarge) - 39T
ey wgRa, Y AT g A
ST Tdi &, § &K AT T T |

qoamNg fpamgrdr v WA
azq #aT faer € G suEr e
Year 5w, wEIAEdr faerr 27 &0 sgaear
#1 17, s ThTE 27 €1 sTaEm
Y wiw, Ay wia 7 forery 3 #Y sqEedy
N1 o, =T § et 37 w7 wawy fear
o, feaqi ®r fasr ¥ sw, eAE
Ffas &1 fspri 7 g Q9T B4 N9
F G waT 9gT Iarar varA fxar
JT AT FATN) FrAAE ATERICAT T
£ ot diwAT § I99 gH awTAr fAe
s®F, & 1 ATy aga 3 Fix DT
=t AT A OF s go% ¥ fag
[T AT gAr § | T A TTH WIR
T A MeATr 2|T & wrfas oY o
Argw< uE Tfr oy § Forad a1 qow
® AET. ¥, WAF HeRAT 1 qiwA
wx I 7ezar § gfery nag § e
zeww A fed( 3w €7 907 g
T A “T7 fFaT 9 ITFT ATERND W
foqr | IoNY SO w=T faar, SEe
wew T faar WiT qg aw yafed fw
FTAT EFHT € AT A 99 G& |
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arRd T wdr vy frr § Wi
IgEN T g wEr § 1| 7 ag AwT
agfr ff fo FId e WOl
Fare F2, A1 ag iy, Ffwr vt o
IR § OF 9At Wy g Forrer fawre
oty A ) A w7 Y v gEE W
qTFH ST & T AT F aE WOEr WA=
¥ FTR FT FEY 1w Wl
=gt T T I OT T TN FouT
#r framd gY, ¥aw fast e wifer o
I & FFAT T AZY, L G I gewT
T FAC A TR &, AR A A
W F ATAT AT FEHAT E | TY & HEAL
w Aed EAr gk f g e § )
2o gTea v g aEy & i &y e
& 7ét wvan f gw w@i MR E | WX
BN HAAT . ATH AAL HIT § A wAT
ar g fadr & wed 7 §, w7 9 & IW-
" AT G ET At & oww A
& TXE aXE %1 T A wEA s o1 F
LAY AW HT 6% w€¥x W ar g
FYE &T AgY 21 | gafod 8 W aan
fr w737 w7 #, 39 wA fr faedwe
1§, S UH TAL & FOC § w5
i 7 Ifeq w1 g, Uw AT & wEET
FT ETSOA X X, UF AT B FrE Y
o W ¥ Y eW aTel FT AN § |
I a% ALY anw § ) wren fe
@Al ¥ ¥4) wEE T ) weA A worg
ar gy &Y gt , Twife @y A ¥
arw § a8 W g, e fazidy
/g &, 93 fad s 0¥ ) qumar
o &, I AAAw ¥ g wygré
T & 1 77 A A €F Y W &, AWy
ZT®TA & fad g7 aTendy ) wew §,
arfe st Y faer £ | & 59 v
AT FHT FTHA § WA I WY ACE ™
ST AT 3 & At ArEd 1 war g ?
wrtoraer g1, fired oeeft € T, 99 9
W& ¥t @i, 57 ' el fowrr oy
grr wifr @ aes el s fea ot
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[=F = FuT Agw ]
g 1 Y% o7 garor o @ e e
& v WY ¥w avhie W o, foe
o oXF WTT e &, W g § ar
s gy fafaa s & of, Ferad
*Y P €6 Ty g ;A § | A
& fereny facge: a1 & 1 & o ot @Y
e fow ey w8 &+ Wi wee
w1 2w AT & M W wmw )
& WX Yo 73 @ & e o four ex
WY &Y qei ¥ R §, 9 Fpe A wEd
® Tt 6 faw ot &, o guT> A
& wredt #1 f faF AR 7w wga awd
g

AN ATewdr £, F A wredr § =
TEH W IEG® WG | %A ST
TN TR WG AT I9wT AT 9 e
fF ama o g w 2J|@F U I
mrife{er g soTr w4 | oW
TN Tw & faar & gy wf; &, oF
farerr o & SwAY agw AW, WA ¥
w H g Sy ® ferwn @y fashi
i@t pr N F ag z1ewd § 1 ;fi g9
® Faw gw W gL § @Oy
fast g7 1 ¥& fod wios wid 97 a1
w7 g frgd v & foad &t foen
fosr 1 wiw €& @9 gEe) aEEl ¥
o fema wad & Faeli o/ aswy
Y farear i (99 aga saRT SWA & 4
TN AT 7 oo srewfar dqre ) ar
¥z wae y e afed

4% g1 fe g wrf 7 A wwAE
T § SO w1 54 & oft s
wEa & | IEE uw Fg wT A faw &

g% agw famrs f witfe g o
wga TR &v9 feg wg g 1w gmrd
qFF & W I A TR A § e
& fag s w1 forr faear o mwen
¥ 1 safed ww Fows & w09 ¥ 7T
W o€ Grue g, Tiew F o7 awmy
fodY off ¥ & a7 fawTs g0
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= Ay A & 3wA ©amg, 76 g
ag & fe wew &9 750 8 121 &, TN
AN T AT AT wEH 4 7 Ay
AT A ACCEA EAE T ST T
& 98 gWI¥ (AfAReT apa 5 ¥7a 47
smd 77 (% Aaeadi 7 9 oEH WA
MW AT AT GH qET € IA€ Wiw
1 {&gr g | & srzd g fF wiw foerr
9T SqET v faar g MY maT A
T80 ® TAwT ¥ & A7 IER wmH
oIT FT TLEH FT, TR & ] ST
FTAT & | I QIR § WIT EF AR,
Faa gz &, A £ gea oz & fw
¥ =T fams ar g, afwx g% 1€
ATt At § 1 g&iEd & sarar A w7
w< oE; agh fe F SvF xgwA g ST
ar wif q FeRd & A F ¥ g,
afem e € § "9 A1q w19 forar €7
/I T AR WA F7 |

Shri Dasappa (Bangalore): Sir, T
am very happy that my hon. friend
Shri S. N. Das has brought this Reso-
lution before this House for focusing
the attention on a matter of vitak
importance. My task has been very
greatly lightened by the previous
speaker, Shrimati Uma Nehru. ‘There
are various aspects of knowledge:
research, depeening of knowledge or
acquiring more knowledge and the
third—which I consider to be equally
important—popularisation of know-
ledge. Therefore, 1 welcome this
Resolution from the point of view of
this aspect of the functioning of
library.

The House may be aware of the
great part played by that patriotic
prince, the late Maharaja of Baroda—
Sayyaji Rao Gaekwad. He was one
of the earliest to sponsor this library
movement and we have seen how al-
most every village is served with =&
library. He once came to Mysore and
visited a school for the blind and in
recording his minutes he has stated:
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*This institution is no doubt doing
great service to the blind; but for
every blind person here there are
millions who have eyes and yet are
blind; they could not read or write.”
Our attention must be turned towards
those millions who have got eyes and

yet who are blind. He also sponsored:

the free and compulsory education
movement.

What Shrimati Uma Nehru says is
very apt in these circumstances. A
library can be useful only in case
there is widespread literacy in the
land. I am afraid that the Education
Ministry today has not much of a
proud record in the spread of literacy.
Curiously enough, the First Plan pro-
vided for a certain amount for pri-
mary education. While this amount
was doubled, trebled or quadrupled in
the case of university, technical and
secondary education, the hon. Minister
will bear me out that the amount pro-
vided for primary education is less
than what was provided in the First
Plan. Rs. 2,000 and odd crores has
been raised to Rs. 4,800 crores. Yet
the grant for primary education is
less than what was in the First Plan.
This is surely not the way of playing
the game by the vast millions of this
land who are sus\taining the country.

The other day the Prime Minister
was addressing the Employers’ Asso-
ciation. They did not want any kind
of pulling down. They were enjoying
the good fortunes and it was a question
of leveiling up with them. They said
that there must be equal opportunities
for all. The Prime Minister said:
“What about the opportunities for the
vast millions of the land for educa-
tion and for various other things?
There were hundreds and thousands of
villages without a school” So, there
must be different orientation in the
policy of the State and every attention
should be paid towards popularisation
of knowledge.

I heard another hon. Member saying
this. If you cannot manage for librar-
jes in the villages, why not at least
provide good and decent libraries in
the cities and towns? I was surprised
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to hear a statement like that—not that
I am against reinforcing the libraries
in the citles and towns. I have seen
some of the libraries in the West.
There is a library in Manchester which
caters not only to UK but to the whole
world. Any man can borrow. It has
such an efficient arrangement. Here
there is nothing of that kind in any
part of India. So, I welcome the
modernisation of the library move-
ment in the cities and urban areas.
They are able to look after themaselves
fairly well while the people in the
villages are not. The States cannot
find the necessary amounts for build-
ing a vast library movement. It is
only to make an earnest plea to satisty
the need that I have risen. We have
got this development Plan and so on.
We want the co-operation of the
masses. How can we get that co-
operation if we keep them ignorant
of what is going on?

The other day we went and saw the
children’s museum run so wonderfully
well by Shri Shankar. I went round
the stalls. 47 or 48 nations in the
world exhibited their books for child-
ren. I compared them with those
published in India. It was a sorry
spectacle. So, I say all these things
will gain momentum. They are so
much more important—the provision
of children's literature, adult literature
and so on. They will gain a tremen-
dous momentum if we have this
library movement. I knsw what the
hon. Minister will say—I can very
well anticipate it. He will say: “It is
an excellent and beautiful resolution,
I entirely agree with it, but we have
no finance”. This is one of the stock
replies. Sir, I am sure with a wvast
budget like ours we can really find
some amount to make a beginning.
Let us make a beginning. I, therefore,
very earnestly appeal to the hon. Min-
ister that he should not turn down the
resolution but, on the other hand,
accept and then see what best he can
do for it.

16 hrs.

The Minister of Education (Dr, K.
L. Shrimali): Mr, Deputy-Speaker,
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[Dr. K. L. Shrimali]

Sir, my hon. friend Shri Dasappa has
already anticipated what I am going
to say. I think I must express my
gratitude to my hon. friend Shri Shree
Narayan Das for having brought for-
ward this reselution. To my mind,
this resolution focuses our attention
to one of the most vital problems in
our country. The library system in
any civilised country is the nerve-
centire of a community. In our coun-
try sometimes there is a tendency to
over-emphasise the development of
economic resources. It is true that we
must develop our economic resources
and we must raise the standards of
living of the people. But, much more
important than that is the develop-
ment of human resources, to develop
the manpower, and to raise the moral,
cultural and intellectual stsmdards of
our people. It is only through educa-
tion and through a vision of a proper
library system in the country that this
can be achieved. Therefore, I am
grateful to my friend Shri Shree
Narayan Das for having brought for-
ward this resolution.

Now, Sir, the resolution as it stands
contains three parts. In the first place,
the resolution recommends that we
should create a National Library Fund
and to that contribution should be
made by the Government of India,
State Governments, public by volun-
tary contributions and the proceeds of
a local library cess. Secondly, the
resolution suggests the setting up of a
Nationa! Library Board, among other
things to administer the National
Library Fund. And, thirdly, the reso-
lution recommends the enactment of a
library legislation for furtherance of
a well-coordinated library movement
in the country.

I would like to inform the House
that a few months back the Govern-
ment of India had set up a Library
Committee—an advisory committee for
libraries—and I would like to place
the terms of reference of that Com-
mittee. They are:

“(1) To enquire into the pres-
ent reading needs of the people,
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how they are met and what part
the library set-up plays in meet-
ing the needs;

(2) to enquire into the reading
tastes of various sections of the
people, what agencies are there te
provide literature and how the
reading taste and hence the lit-
erature can be improved;

(3) to recommend the future
library structure in India;

(4) to recommend the forms of
co-operation between the library
and social education set-up;

(5) to go into the question of
training of librarians and the con-
ditions of their service; and

(6) to make recommendations
in the administrative and financial
measures necessary to support the
future library set-up in India.”

I am expecting that this Committee
wou!d submit its report within a
month or two, and it will be seen that
all the elements contemplated in the
resolution which has been moved by
my friend, Shri Shree Narayan Das,
are included directly or by implica-
tion in the terms of reference of this
Committee. Of course, a library legis-
lation is not mentioned by name, but
any library structure of the future
must be based on a well considered
library legislation and the Library
Committee will certainly consider the
main principles of such a legislation.
The question of setting up a National
Library Board will be considered
under Nos. 5 and 6 of the terms of
reference, while a Library Fund will
be considered under No. 6 of the terms
of reference,

With regard to the Library Fund, in
my opinion, it will be necessary to
create a Library Fund based on a
library cess. One or two Members
have suggested that no extra taxation
should be levied. Now, Sir, if we
want to develop education and want
to provide. all these services, it is also
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necessary that we shall have @
explore new avenues, we shall have
10 raise resources to meet these needs.
I am giad to say that there are two
States which have already made a
beginning in this matter. The Madras
Government have the Madras Library
Act and there is also a Hyderabad
Library Act, and both of them have
been meeting the library service
through cess. It is, of course, under-
stood that library cess alone will not
be enough; it will have to be supple-
mented by contributions from State
Governments as well as contributions
from the Central Government for
certain special projects,

Then, Sir, I would like to draw the
attention of the House to a scheme for
the development of libraries which
will be found in the Second Five Year
Plan—A Brief Review of Progress—
copies of which have been already
placed in our library. We have
already envisaged a library structure
in this country which will contain a
National Central Library at the top,
State central libraries at State head-
quarters, distriet libraries at district
headquarters, branch libraries at block
headquarters and village libraries and
mobile libraries as the base structure.
The various levels of library structure
should have their own advisory com-
mittees. Thus at the national level
there will be a National Library Com-
mittce or a National Library Board as
has been suggested in the resolution,
and a! the State level therewillbea
State Library Committee.

Now, Sir, it is obvious that this
structure can come into existence only
through proper legislation, and the
main legislation will have to be intro-
duced by the State Government; of
course, there are certain functions
which the Central Government will
have to exercise, and as soon as we
receive the report of this Committee
we shall examine what steps the
Central Government should take in
this direction.

1 would, however, like to inform the
House that the Government of India
are setting up another committee
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Governments. This commitiee will
consider the principles on which the
Act should be passed. These are
some of the steps which the Govern-
ment of India have taken.

I would also like to take a little
time of the House to say what we
have already done in improving the
library system during the first Five
Year Plan and what we are doing in
the second Five Year Plan. 1 must
confess that considering the magnitude
of the problem, our effort has been
meagre, but, at the same time, our
resources 100 have been meagre. How-
ever, there has been a continuous
effort on the part of the Government
to set up a proper library system in
the country. In the first Five Year
Plan, a beginning was made to set up
a proper library system in the coun-

, and we gave grants amounting to
Hs. 88,56,749 to the State Governments
for setting up or developing 148 dis-
trict libraries and 9 State libraries.
That programme is being continued in
the second Five Year Plan also, pro-
vided the State Governments do
include the schemes in their develop-
ment plans. There is a provision of
about Rs. 1'6 crores for the develop-
ment of libraries during the second
Five Year Plan. This is just a small
beginning that we have made in this
direction, but it is a beginning in the
right direction.

During the years 1956-57 and 1957-
58, grants of Rs. 1548807 and
Rs. 13,390,350 were sanctioned to the
various State Governments for the
development of library services. Refer-
ence was made to the development of
library services in the Union territories
also. I would like to inform the House
that Rs. 50,450 and Rs. 3,28,565 were -
granted to the various Union terri-
tories for the development of libraries.
Some Members have also drawn the
attention of the Government to the
need for proper arrangements for the
training of librarians. That is another
important matter which we have »
tackle in this country.
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A library is not merely a place
where a certain number of books are
stocked, but it is a living organiam.
It must take into account the interests
of the community, and the interests
vary from age to age and from profes-
"sion to profession. A real library
system must cater for the interests of
each individual so that he may take
creative interest in the books and may
be able to develop his personality to
the maximum capacity. That is the
real function of a good library. It is
from that point of view -that we have
to develop our library system.

I am in general agreement with the
remarks which have been made bv
most of the hon. Members, and I am
grateful to my hon. friend Shri Shree
Narayan Das for having brought for-
ward this resolution. I would, how-
ever, request him to withdraw this
resolution in view of the fact that
the Government have already set up
a committee which is golng into the
whole question. As soon as the
recommendations have been made by
this committec and as soon as the
Government have examined them, 1
would like to assure the House that
steps would be taken to develop the
library movement in this country.

I am grateful to all the hon. Mem-
bers who have participated in the
debate. I would like to assure the
House once again that this is a subject
which is vita] for the development of
our country. No civilised community
can discharge its social and moral
responsibilities effectively without the
help of libraries. No democracy can
function effectively unless we have a
proper library system. It is not
merely the spread of elementary and
secondary education, but on the top we
must have a proper library system so
that furher education of the citizens
might be continued.

In view of what I have stated, I
hope my hon. friend Shri Shree
Narayan Das would withdraw this
resolution.
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Mr. Depaty-Bpeaker: Is the hon
Member to oblige the Minister?

Shri Bhree Narayan Das: 1 would -
Tequest you to give me a few minutes
to reply to some of the points,

Mr. Deputy-Speaker: Yes.

Shri Shree Narayan Das: Mr.
Deputy-Speaker, I am very much

_grateful to all the hon. Msmbers and

the hon. Minister for expressing
appreciation of the merit of this reso~
lution. But on one point, practically
all the hon. Members have stated that
the time is not ripe for the levy of
cess for the purpose of this library
movement. I would like to say that
my resolution has. mentioned this
cess, but it will depend wupon the
various legislatures. If they find that
there is an atmosphere for this, then
they will levy a cess, and my resolu-
tion says that the Central Act may
contain some provision to this effect
and make such a levy permissive.

I have already stated in my speech
that no tax is a popular one. Every
tax, whatever may be the benevolent
purpose for which it is levied, is
resented by the representatives of the
people and by the people themselves.
Therefore, this levy of a cess for the
purpose of spreading the library
movement in the rural areas will not
be popular. But, at the same time,
people have to be educated. If any
good movement is to be started, it
cannot be started and it cannot func-
tion without proper help of the people,
and the people will have to do some
sacrifice for this purpose.

My hon, friends, as I have said, are
opposed to this. Certainly they are
opposed to this, but the Central enact-
ment by which a Board will be con-
stituted and by which a special library
fund will be constituted, will contain
a permissive provision, so that the
local people, when the time is ripe,
may agree to the levy of a small cess
which may be collected and be utilised
for this purpose. :
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The hon. Minister hes sald that there
is something being done. I also con-
fess that it is not sufficient. My reso-
lution only wanted to draw the atten-
tion of the people, of the House and
of the Government to the importance
of this vital problem, namely, of
having a co-ordinated aystem of
libraries in our country.

I will not take much time of the
House. I would conclude by saying
one thing. The waters of the rivers,
if they are allowed to flow unregulat-
ed, create floods in the country, and
they are wasted and they go to the
ocean. Like that, the rivers of
knowledge are flowing both in the
national and in the international field,
and we have to harness and dam that
knowledge. We have to create a
reservoir of knowledge and from that
we have to create channels and canals
and distributaries and make them
flow through our villages which are
far removed and which are still in
darkness and ignorance.

In view of the assurances' and in
view of the fact that a committee has
been appointed to go into this prob-
lem, I would like to have the permis-
sion of the House tv withdraw my
resolution.

Mr. Deputy-Speaker: I am sure the
hon. Member has the permission of
the House to withdraw the resolution.

The resolution was, by leave, with-
drawn.

RESOLUTION RE: DECLINE IN
EMPLOYMENT OF WOMEN
LABOUR IN CERTAIN INDUS-
TRIES

Shrimatl Renu Chakravartty (Basir-
hat): I beg to move:

“This House is of opinion that
a Committee consisting of Mem-
bers of Lok Sabha be constituted
to enquire into the rapid decrease
in the number of women Iabour
employed in coal, jute, textile and
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other industries, to ascertain the
cause thereof and to suggest the
remedial measures therefor.”

Shri Raghunath Singh (Varanasi):
We will support it.

Mr. Deputy-Speaker: Not so soon.

Shrimati Renu Chakravarity: A few
days ago, we had a question an-
swered on the 22nd April, where the
Deputy Labour Minister very categor-
ically stated that there had been no
decrease. But I was going through the
figures and I found that even from
the early times as early as 1929 right
up to 1947-48, in absolute figures, even
in British times, women workers
employed had increased. For instance,
the total number of women workers
employed in factories in 1927 in
absolute figures was 2,42,668, whilst
in 1949, the number was 2,75,710. But
if we compare it with the total num=-
ber of persons employed, then we
will find that whilst in 1827, the per-
centage of women compared to the
total was 16'85, the percentage in
1949 had fallen to 11-83.

Taking that, I tried to work out the
percentage from the figures which the
Deputy Minister had given us, saying
that in 1954 in absolute figures, the
women employed were 2°85 Inkhs
whilst in 1955 it was 2:985 lakhs and
in 1956, three lakhs. But if we take
the total number employed in fac-
tories, we find that actually the per-
centage has gone up. It was a correct
statement which he had made that so
far as the percentages were concern-
ed, it had fallen. Whilst there was
almost an increase of 44 lakhs in the
tota] number of people employed In .
factories, women labour had only
increased to 30,000 and if the percen-
tage is worked out, it comes to 10 and
odd. He admitted that in certain
Industries, there had been a fall even
in absolute figures.

Taking the statistics of women
workers which the Ministry of Labour
itself has brought out in 1880, we find,

that actually in the cotton mills, jute
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mills ag well @2 in the mines—three
very important sectors of industry,
where a large number of women are
employed—even in absglute figures,
the number of women had decreased.

For example, it says that in the cotton -

mills whilst in 1827, 194 per cent
were women, in 1850 it is only 12'4
per cent and between the decade 1947
to 1866, in jute mills alone, 20,000
women were eliminated In jute mills,
as has been stated by one of the well-
known women welfare officers, Mrs.
Padmini Sen Gupta, the jute industry
has eliminated 20,000 women workers
during the decade 1847-1858. Recently
they have held the fourth All-India
Conference of Labour and Welfare
Officers in Calcutta where they have
expressed great concern regarding the
gradual elimination of women from
factory industries due to rationalisa-
tion and modernisation.

Even in mines, we find that actually
whilst during the war years there was
a good increase in the number of
women employed, now actually bet-
ween 1847-1956, 24,000 women in coal
mines have been eliminated. The
figures are not available with us; the
Government may tell us, but we hear
that there is a tendency to further
decrease the number of women work-
ers as a result of the tribunal award
giving equal pay to women workers
along with men workers.

I was surprised that even in the
plantations where women form a very
substantial part of the entire labour
force, an industry in which in certain
areas in Darjeeling, Terrai as well as
in Assam the percentage of women
labour is 44 to 47, even there if we
take the percentages between 1948-49
and 1940-50, while it was 47'5 per cent
in 1948-49, in 1949-50, it was only 472
per cent. Actually I myself was not
aware of that fact. I thought that in
plantations at least, there was a stable
number being maintained. But when
I looked into the figures, even in this
fleld, there was a rapid decline.

It is important to scrutinise what are
the reasons for this decline. Before

Women Labour
Industries
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I do that, I would like to mention that
actuslly there are certain arguments
which are always brought forward say-
ing that women are, after all, subsidi-
ary earners and therefore, in ‘a situation
where there is such a huge amount
of men labour unemployed, this sub-
sidiary source of earnings for women
is something which can be relegated
to the background as an unimportant
factor in the entire unemployment
situation. But it is very important to
realise that in the context of rising
prices, one man's earnings is not
enough to be able to maintain his
entire family and larger and larger
sections of women who earlier had
never stirred out of their homes are-
demanding labour of the most unre-
munerative kind; even-then, they are
prepared to do that, because they have
neither the skill nor the education nor
the training for higher skilled work.
They want to be able to supplement
their husbands’ income without which
today hundreds and thousands of
families are facing ruin. Until such:
time as there is a really fair wage,
this question of women's employment
is as important as the question of
men's employment. So, this question
has to be looked from this very
important point of view.

As Mrs. Padmini Sen Gupta has
very rightly pointed out, although
many people say that the only role of
women is to be in the home, cook and
look after the children, the structure
of society is so changed that she says:

“Women cannot manage the
family unless they can supple-
ment the income of their husbands
in order to live at the lowest level
of human existence. The wage
structure in many industries is
based on the assumption that a
family consists of three adult con-
sumption units, made up of the
husband, wife and two minor
children. During the recent inves-
tigation I made in the Titaghur
area—an industrial area round
about Calcutta where the majority
of jute mills are concentrated—the-
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the lamily was much larg~
.income therefore has to
f{ar greater and one man can-
adequately fill the stomachs of
large femily. 1f women are
eliminated from working in fac-
tories, this problem will become
more acute. It will certainly not
lead towards better production for
which the country is clamouring
nor towards better labour rela-
tions between employer and em-
ployee.”

FEeA

A few days ago, 88 you know, we
were discussing the rice milling
industry. There too it was categor-
ically stated that in States where the
working strength of women earners is
low, it is all the more necessary that
as far as possible air-door occupation
should be found for such women to
enable them to contribute to the
earnings of the family. It should be
noted that under-employment is worse
in the States where the working
strength of women earners in agricul-
tural workers’ families is the lowest
and therefore, any scheme for relief to
agricultural unemployed in  those
States will be incomplete, unlesg it
provides suitable part-time occupation
for women. Therefore, it is important
to take this new aspect of the question
into consideration and go into the
question as to why there has been this
appreciable decrease in the strength
of women working in these mills and
factories.

Now, besides the fact that people
come forward with the argument that
after all when man is not getting
employment why should women work,
besides that, there are certain other
arguments that are brought forward.
One such argument is that women
cannot do hard work. I would like to
quote here what the Labour Appellate
Tribunal had to say in the colliery
disputes on this point, They have
said:

“It hag been urged that women
cannot do hard work which men

are required to do and the main
disadvantage in having women
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workers is that they are not inter-
changeable.”

Here the Judges themselves
. given m very brilliant answer.
have said:

“We ourselves had occasion to
observe thoroughly  workers
engaged in strenuous work and it
I8 monstrous to suggest that in a
work of that kind she does lesser
work than the male, and yet we
e£re aware that for that very work
she had been given lesser wage as
a matter of tradition. That tradi-
tion must go with the upsurge of
social consciousnesss.”

have-
They,.

Now it is a very peculiar thing that
whilst on the one hand it is argued’
that women workers are unable to
stand the strain of the hard Labour
which a man does, very strenuous
jobs are entrusted to them. The truth
of the matter is that in a majority of
the jute mills, cotton mills, mica ore
mines and iron ore mines we find that
the most hard and most laborious
work is done by women. And in
almost all these cases, it is the
unskilled work which the women are
asked to perform. I have seen in iron
ore mines, where men and women
work as doubles, whereas the man
does the blasting, after the blasting is
done, the entire work of carrying that
heavy load of iron ore and manganese
ore is left to the women with babies
tied to their backs, and the strenuous
work which they do would clear the
doubts of anyone who makes a com-
plaint that women do not do  hard
work or cannot be engaged for doing
high technical work. The fact is quite
to the contrary. It is the woman who
does the unskilled work. Skilled work
are not given to them,

As a matter of fact, a very
important argument is given by those
who want to eliminate women labour
from factories; they come forward
with the statement that it has been
found that women labour are engaged
on manual labour, and the more-
advanced techniques of machines,
which have been introduced as a-
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result of rationalisation, cannot be
attended to by women. Now, if wyou
take the cotton mills and jute mills-—I
can say this especially about the jute
‘mills which I have seen—you will find
that women are engaged for strenuous
work in certain departments, As a
matter of fact, they are called
Magicola, that is, a woman’s work.
They do this very unskilled work,
because traditionally they have done
it,

In other countries, we have found,
with  rationalisation and improved
techniques, a woman is not reguired
to put in that amount of hard labour.
There, with a little training she is able
to handle machines very skilfully and
they have found it to be very effective
in the spinning and other more
technically sdvanced departments in
the cotton taxtile mills in other coun-
tries, Bur it is funny that in our
country our employers have come to
the conclusion that our women are not
able to do the most skilled jobs. Agaln
1 would like to quote from the article
of Padmini Sen Gupta. She says:

“l wmave conducted some
enguiries recently on the problem
of employment of women in the
industrial belt of Calcutta and I
remain unconvinced that women
must be eliminated in order to
implement modernisation and
rationalisation programmes. Some
new problems and difficulties
fiave no doubt arisen, but these
sre not insuperable and could be
overcome with a little training
and patience on the part of
management. The latter of course
will immediately ask, ‘why should
we show paticnce or even increase
our cost of production? We are
not <haritable institutions, QOur
one aim is to produce, otherwise

we perish, There is redundant
‘man labour. Why then feed a
woman?’  Quite true; but let us

glance at the other side of the
picture. At this important time
of modernising our industries,
are we going to develop our
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industries on a completely unil-
aterial basis, that is, with the halp
of men only, when women are
forming a part of the world?
True, these other countries have
no unemployment problem and
redundant men labour; they are
in the bappy position of being
wver-employed nations.”

Although they have no such greater
unemployment problem, it is a thing
that we have to reckon with that
there are women who have to earn in
order to support themselves and their
families.

Now the important point which has
to be brought out in this context is
the paradox which is developing. The
paradox is that whilst on the one
hand not only our own Government
but the International Labour
Organisation has been struggling very
hard to guarantee to women certain
measures, certain labour laws concern-
ing the protection of working women
and as a result of their efforts various
labour laws have come into existence,
as a result of which we have the
maternity benefits law, we have the
laws about certain hours of work for
women, certain laws which enjoin on
the employer to construct creches
and to give milk for the children ana
to give women with babies times 1o
feed the babies, when all these things
have come into being as a result of
many years of discussion—and it was
a happy day when we were able to
implement some of the ILO conven-
tions—on the other hand, we have to
admit it as true that we have not
implemented many of the important
conventions like the one about egqual
pay for equal wark and the maternity
benefit laws, as required by the ILO
convention. That was the very object
for which the ILO was constituted. But
what has happened? We find that
these very laws have turned against
the women themselves and today the
employers, who always were prepared
to engage women in the coal mineg as
a source of cheap labour, when it
came that equal wages have to be paid
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to the weven workers, as in the case
of certalm important labour tribunal
awards in the textiles, in jute as well
as recently in the coal awards, the
employers were bent upon eliminating
women labour. When it was found
that the employers have to implement
the maternity benefit laws, which have
incorporated in the Plantation Labour
Acts and in the Mines Act and provide
creches etc. they started eliminating
women warkers and so these laws

have militated against the employ-
ment of women,
The greatest difficulty and the

greatest drawback ‘has been  that
in these labour laws there are no good
saving clauses whereby the security
of services of women is maintained.
In the majority of cases in the
factories the women are not only
unskilled labour, but they are also
casual labour and they are engaged
on contractual basis. They work
under the contractors. Under those
conditions it was found profitable for
the employers to engage women work-
ers. But when they found that it is
not advantageous for them to employ
women labour because of the labour
laws, at that very moment of time
they started trying to eliminate the
women workers,

That is why I say that this whole
problem has to be looked into in detail
and 1 am very glad that at the Fourth
All-India Conference of Labour and
‘Welfare Officers, which has been held
in Calcutta, they have passed two or
three resolutions. I am sure the
hon. Minister will tell us what This
reactions are to them. It is no use
telling us “Well, there is no specifie
decrease and, therefore, we need not
worry about it.” Here is a conference
-which tells us—and mind you, they
are not communists—the people who
have worked for labour, people who
have been employed by the employers
themselves, they have come to the
.conclusion: . , .

“. . .notes with concern the
reduction of employment oppor-
unities for women in  industry.
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According to the Constitution
every women hag the right ¢o
equality of opportunity in matters
of employment. Protective laws,
therefore, should not result in
depriving the women of employ-
ment in industry.”

The next sentence is very important,
It reads:

“The repercussions of protective
lawg should be re-examined by
the Government with this object
in view, otherwise the ILO objec-
tive of security for women, which
has been accented by the State,
will not be achieved.

The second Resolution has been—
and this is also very important—that
there should be further examination
by the Government and others of the
employment opportunities for women
in industry, Including those women
who are likely to be displaced as a
result of modernisation and rationa-
lisation. The third Resolution is that
there should be equal opportunities
for men and women, Thesge three are
very important resolutions and I
would like to know the reaction of
Government regarding these. I feel
that we should at least see, as the
Planning Commission have themselves
stated in their report, that the
principle of equal pay for equal work
is more vigorously, implemented and
the tendency to scale down the jobs
traditionally handled by women has
to be guarded against, This is
important that the Planning Commis-
sion has foreseen that there will be
a tendency for the employers to try to
strip the women of their jobs. But
this has to be stopped. Therefore we
have to bring about some means
whereby while on the one hand we
shall implement further and further
the social laws for the protection of
women workers on the other hand we
must ensure security of service for
them. By taking advantage of the
maternity benefit law, we know in the
plantation and various other indus-
tries, as soon as women iry to ask for
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maternity benefits, on various pretexts
these women are asked to leave or by
various methods and loopholes in the
law, these are not implemented.

Shrimati Tla Palchondhuri (Nabad-
wip): On a point of clarification. In
plantations there is absolutely....

The point is that rules are there and
the laws are there. That is exactly
what I am trying to explain that in
spite of the laws there are cases. Even
in this House itself we have on many
occasions brought forward—even, I
remember when Shri Tripathi was
here on the side of the hon. Member,
he brought forward one or two cases
where actually these women  were
victimised in a subtle way., They do
it in various ways, It is true that
in bigger plantations it is more
difficult, but if the hon. lady Member
will take the trouble of looking in
the iron ore mines or manganese
mines she will ind hundreds of such
cases. I one goes through the
various applications made to the Chief
Labour Commissioner on these points,
she will see that what 1 say is correct.

So, since the time at my disposal is
very short, I will wind up by saying
that this is an important thing and it
should be enquired into. Some sort of
committee should be appointed to go
into this 50 that these
labour legislations may be tightened
up, the security of service to women
workers may be ensured, further
opportunities for the women employed
in the industry may be opened up.
Without that there ecan be no
emancipation for them.

Mzx. Deputy-Speaker:
moved:

Resolution

“This House is of opinion that a
Committee consisting of Members
of Lok Sabha be constituted to
enquire into the rapid decrease in
the number of women labour
employed In coal, jute, textile and
other industries, to ascertain the
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causes thereof and to suggest the
remedial meagures therefor.”

Shri Narayanankutty Menon
(Mukandapuram): Mr. Deputy-
Speaker, Sir, statistics apart, in every
industry today we find that the
employer is trying to eliminate as
much women workers as possible.
There is a real perspective for this
attempt on the part of the employers
because this is a natural corollary and
consequence of the various beneficial
legislation enacted in favour of
women, In my own experience in
many oil companies, where engineer-
ing factories for the manufacture of
tin have been opened, there too so far
a large number of women workers had
to be employed, but now because of
the Maternity Beneflt Act directly
coming into force and because some-
times they will have to find out
substitutes for two months in a year
with almost 75% of the women labour
employed in these factories, those
factory owners are finding it more
feasible and profitable to employ men
labour who need be given only stat-
utory 22 days’ leave in a year. In other
industries also, the employers are
finding it more profitable to ¢mploy
men labour, because there also, the
statutory leave of 22 days a year need
be given.

There is a striking contradiction
with the past as far as the employ-
ment pattern is concerned. In  the
carly stages of our industrial develop-
ment, there has been a great clamour
on the part of employers to employ
women, because necessarily and
logically women used to be paid less.
Apart from the total quantum of pay
given to women labourers both in the
plantations and in the mines, neo
benefit schemes were available and if
the question of maternity comes, the
women labour will have to undertake
maternity at their own cost. Because,
the employer could get from the open
market a large number of women
workers at 50 per cent of the overhead
charges as compared to men labour,
the employers were clamouring for
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women labour. There was a heyday in
the industrial field and in the planta-
tions when the plantation owners used
to employ a large number of women
at practically half the cost of men
labour, During those days, these
women workm were exploited by the
plantation owners as they were
unprotected either by the Plantation
Labour Act or the Maternity Benefit
Act or some other beneficial pieces of
legislation.

Slowly, after 1047, beneficial legisla-
tion, step by step, began to come, Now
that the Plantation Labour Act came
into force and also the Maternity
Benefit Act was implemented, even
though with many defects, the
employers found that they will have
to pay the women labour almost an
equal amount as men labour, when
maternity benefits are included.
Therefore, the employers find that to
employ. women labour is not at all
profitable, whatever profits they had
made by employing women labour,
those days have gone by and that the
overhead charges in any pattern of
employment in any industry actually
remains the same. As regards total
output, the employer has got a statis-
tica] stigma in his head that if women
labour is employed, production will
be lower as compared with men
labour. Industrial statistics show that
except in the Engineering industry
and in some other specialised indus-
tries, the total overall production
where women labour is employed
almost could compete with the overall
production where men are employed,
except in the case of high incidence of
maternity in certain parts of India.
Therefore, the employers, comparing
the overhead charges, comparing the
total production as far as men labour
and women labour are concerned,
now, characteriftic of private capital,
are resorting more and more to men
labour.

They could not do it all of a sudden.
Therefore, from 1954 onwards, there
is a systematic reduction in the
employment of women. How does
this take place? It is not by direct
retrenchment of the already employed
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women in any of these industries. In
the plantations, there is a custom
which has developed that the husband
and wife are employed
Sometimes, there ig the theory that it
the husband is dismissed, the wife also
is to be dismissed. In other industries
where women are employed, the
employers are not resorting to mass
retrenchment. At every step, they
find it very difficult to cope with the
situation. Therefore, without retren-
ching them, they make if very
difficult for the women labour to pull
on. They have already stopped total-
ly fresh recruitment of women labour.
In the plantations too, where the
plantation owners could utilise women
workers, especially in plucking, very
profitably, the employers are resorting
to employ more and more men labour.
As a natural consequence of the
protection afforded to women workers,
true to the capitalistic traditions, true
to their own inherent desire for more
profits, the private employer now gets
rid of women and employs more and
more men workers, The result is that
the industrial employment pattern of
India today, as compared with 1847, is
fast changing and there is a steep rise
comparatively in the employment of
men workers, Except for the fact
that this realistic approach so far as
the employer is concerned is there
and the employer is slowly reducing
the employment of women labour, the
necessity for such a Resolution would
not have arisen. What is the remedy
for this? Even the basis of the Second
Five Year Plan is that the employ-
ment pattern during the Second Plan
will remain almost as it wag during
the First Plan. If, for its own profit,
private capital decides to change this
pattern, certainly that is going o
affect the Plan too, because in India
we cannot expect—that itself will be
highly unrealistic—that a single
worker will be able to get a living
wage in the near future,

16'51 hrs.
[MR., Speaker in the Chair]

The employment pattern today s
that the worker as also his wife are



14377 Regolution re:

[Shri Nerayanankutty Menon)

employed. If the wife i= unemployed,
it is imponsible for the worker to pull
on. From that aspect also, as far a8
the family unit is concerned, it is
highly necessary to give employment
to women workers as far as possible.
But the psychological approach of the
employer, which has arisen prely out
of the profit motive, is different, and
the Government has also taken that
approach to be its own,

In many companies when the
Maternity Benefit Act came into force,
the employers did not like the idea at
all of recognising the fundamental
right of a woman to deliver a child,
because they used to say .. .

Shri C. K. Bhattacharya (West
Dinajpur): Is that a fundamental
right?

Bhri Narayanankuity Menon: Not
according to the Constitution, but by
birth.

Shri C. K. Bhattacharya: Suppusing
she proves to be barren, how is this
fundamental right to be enforced?

Shri Narayanankuatty Menon: That
right is reassonably restricted.

The Parliamentary Secretary to the
Minister of Community Development
(8hri B. 8. Murthy): It is a netural
right.

Shri Narayanankutty Menon:
Therefore, if the employer took up
such an attitude, the Government is
also taking more or less the same
attitude, I am pointing it out
because the approach behind this
attitude of the employer finds some
sort of sympathetic note in the Gov=-
ernment also,

The other day when the resolution
on the services was being discussed, a
point was highlighted that in the
Government service rules, if women
who are recruited to service get them-
selves  accidentally or normally
married, when they are in service,
automatically they lose the right to
employment, That is the approach
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of the Government. [ fail to under-
stand why the private employer and
the Government take the same atti-
tude that women have got g right to
employment under the State and in
industries, but they have no right to
marry. This approach is quite
illogical and inhuman, because when
women are employed, except in cases
where the nature of their employment

comes in conflict with matrimony,
there should not be any  restriction
placed in this respect. Therefore,

first of all, the State being a model
employer will have to change its own
policy of discriminating against
women, and then only can they
persuade the private employer to do
80.

Coming again to the question of
employment, the enquiry committee
suggested in the resolution will have
to go deep into the basic cause of the
private employers getting rid of
women workers, and when the basic
cause is ascertained, some sort of rule
in the industrial field will have to be
formulated whereby a specific quota
from a particular area is given for
recruitment of labour, where women
could be employed. If this is not done,
the employer who is motivated by
profit, will continue to change the
employment pattern against women
because women labour is too dear
according to him, and this will
unsettle the whole family income
structure and also the worker's life.

Therefore, I appeal to the hon.
Labour Minister to accept this resolu-
tion which is so innocuous. The resolu-
tion only demands that a committee
go into the causes of‘ this declining
composition of women labour In
industry. It the committee goes
into the causes of this decline and
if it finds that there is a reasonable
case made out for some severe action
to be taken by the State 10 change the
whole pattern or at least maintain the
status quo of 1950 or the First Five
Year Plan, then Government could
act upon the recommendations of that
committee. I hope that the Labour
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Minister who iz aware of this parti-
cular fact that the employment
pattern, as far as the male and the
female workers are concerned, is fast
changing, will accept the spirit of this
resolution, and a committee will be
set up, and after the enquiry made by
the committee, the recommendations
of the committee will be implemented.

Mr, Speaker: This resolution will
stand over to some other day. Now,
Shri Manubhai Shah.

o w are oty (grn) - WA

WA AGNaT, Fl FeyrA A F A

Mr. Speaker: I did not call the hon.
Member. -

So far as this resolution is concern-
ed, two hours have been allotted for
it. We have not got two hours now.
Therefore, this will naturally stand
over to the next session.

PAPER LAID ON THE TABLE

STATEMENT OF IMPOKRT LICENCES FOR
CKD SETS OF COMPONENTS TO AUTOMO-
BILE MANUFACTURING FIRMS

The Minister of Industry (Shri
Manubhai Shah): As per the assur-
ance given by me on 2nd May, 1958, I
beg to lay on the Table of the House a
statement of import licences given for
the C.K.D. sets of components to the
authomobile manufacturing firms in
the country for the licensing periods
January 19568-June 1956; July 1956-
December 19568; January 1857-June
1957, July 1957-September 1957, and
October  1957-March 1958. [See
Appendix I1X, annexure No. 58.]

MESSAGES FROM RAJYA SABHA

Secretary: Sir, I have to report the
following four messages received from
the Secretary of Rajya Sabha: —

(i) “In accordance with the pro-
visiong of rule 125 of the

8 MAY 1958

Messages from Rajya ~4°Bor
Sabha

Rules of Procedure and Con-
duct of Business in the Rajya
Sabha, I am directed to-
inform the Lok Sabha that
the Rajya Sabha, at its
sitting held on the 7th May,
1858, agreed without any
amendment to the Rice-
milling Industry (Regulation)
Bill, 1858, which was passed
by the Lok Sabha at its
sitting held on the 2nd May,
1953.”

(ii) “In accordance with the pro-
visions of rule 125 of the-
Rules of Procedure and Con-
duct of Business in the Rajya
Sabha, I am directed to-
inform the Lok Sabha that the-
Rajya Sabha, at its  sitting.
held on the 8th May, 1958,
agreed without any amend-
ment to the Employees’ Pro-
vident Funds (Amendment)
Bill, 1958, which was passed
by the Lok Sabha, at its
sitting held on the 5th May,
1958.”

(iii) “lI am directed to inform the
Lok Sabha that the Rajya
Sabha at its sitting held on
Wednesday, the 7th -May,.
1958, passed the following:
motion: —

MOTION

“That this House concurs in the
recommendation of the Lok Sabha
that the Rajva Sabha do appoint
five members to the Joint Com-
mittee on the Parliament (Pre-
vention of Disqualificationy Bill,
1857, in the vacancies caused by
the retirement of Dr, Shrimati
Seeta Parmanand, Shri Shyam
Dhar Misra, Kazi Karimuddin,
Shri C. I.. Verma and Shri H, D.
Rajah from the Rajya Sabha and
resolves that the following mem-
bers of the Rajya Sabha be nomi-
nated to the said Joint Committee
to fill those vacancies, nacely:—

1. Dr. Shrimati Seeta Parmanand?!
2. Shri Shyam Dhar Misra
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[Secretary]
3. Shri H. D. Rajah
4, Shri Tajamul Hussain
6. Shri Vijay Singh.”

(iv) “I am directed to inform the
Lok Ssbha that the Rajya
Sabha, at its sitting held on
Thursday, the 8th May, 1958,
passed the enclosed motion
concuwrring in the recom-
mendation of the Lok Sabha
that the Rajya Sabha do join
in the Joint Committee of the
Houses on the Bill to provide
for the registration and
better protection of trade
marks and for the prevention
of the wuse of fraudulent
marks on merchandise,. The
names of the members nomi-
nated by the Rajya Sabha to
serve on the said Joint Com-
mittee are set out in the
motion.”

MOTION

“That this House concurs in the
recommendation of the Lok Sabha
that the Rajya Sabha do jeoin in
‘the Joint Committee of the
‘Houses on the Bill to provide for
the registration and better protec-
tion of trade marks and for the
prevention of the use of fraudu-
lent marks on merchandise, and
resolves that the following mem-
‘bers of the Rajya Sabha be nomi-
nated to serve on the said Joint
“Committee: —

1. Shri K. P. Madhavan Nair
2. Shri Mahesh Saran

3. Dr. R. P. Dube

4. Shri P. D. Himatsingka
5. Shri Adityendra

8. Moulana M. Faruqi

‘7. Shri Akhtar Husain

8. Shrimati Chandravati Lakhan-
pal

9, Shri P. T. Leuva
‘10, Shri Swapnananda Panigrahi
11. Shri V. C. Kesava Rao
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12. Shri Devendra Prasad Singh
13. Shri V. Prasad Rao

14. Shri B, D. Khobsragade

15, Shri B, V. (Mama) Warerkar”,

Mr. Speaker: The House has now
come to the end of its labours duming
thig Session., We have bhad a very
strenuoug Session. The Railway
Budget and the Genera] Budget have
been passed, and many other Bills also
have been passed during this Session.

Before adojourning the House sine
die, I would like to make particular
reference to some features which have
developed during this Session, partic-
ularly yesterday and today. A num-
ber of no-day-yet-named motions
have been admitted from time to time
during all these sessions, but we have
not found time to allot to them and
to take them up. A number of hon,
Members on the non-official side were
very anxious to get them through.
Both yesterday and today, we have
gone through only these resolutions
and no-day-yet-named motions.

I hope in the coming Session I
shall be able to allot every week one
no-day-yet-named motion and half-
an-hour discussion as a regular
feature. Otherwise, we deal with
matters which become a little stale.
As and when the matter is ripe, and is
ready and hot, Parliament must
address itself to that.

With these words, I would like to
adjourn the House, so that hon. Mem-
bers may have a respite and then
come back hale and strong. The House
will now stand adjourned.

Shri Nath Pai:
coming back?

When gare we

Mr. Speaker: It iz the President
that has to decide it. Hon., Members
will have two or three months of
respite. They may go back to their
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oconstituencles, and come back fully 16°58 hrs.
refreshed.

The House will now stand adjourn- The Lok Sabha then adjourned sine
ed sine die. die.
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Schduled Tribes 14218
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Assistant  Commission-
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and Scheduled Tribes 14218-19
Publication of Late Ma-
ulana Azad's Writings
in Pakistan . 14219
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Pactories . . 14213-20
Coal Mines . . . 14220
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Mangalore 14220-21
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Subject CoLumns Thescafter Members stood in
wRY N ANSWERS TO. silence for s minuteas s markof
QU ONS—contd. respect .
U.8.Q. No. Re- Motion for Adjournment =
3792 Census _of School-going Motion 14256-57
Age Children in Can- PAPERS LAID ON THE
tonments 14241-42 TABLE 14257-58, 14379
3793 TCemocratisetion cf Cun- The following papers were laid
tonments Beards Ad- onthe Table:—
ministration . - 14242-43 (1) A copy of the Annual Re-
3794 Gum-Carriage Factory port of the Neyveli Lignite
Jabalpur . . . 14243 Corporation (Private) Limi~

3795 Pognh:iution of Anti~- 14243~44
ritish Struggles B
3796. Anand Insursnece Com-
pany Limited. 14244
MOTION FORADJOURNMENT 14244~
The Speaker withheld his consent 3
to the moving of the following
adjournment motions ven
notice of by the members shown
against them —

() The crash of an Notices by
LAF. Vempire Sarvashri
aircraft atthe Safdar Shraddha-
jung _ Aerodrome, kar Supa-
New Dethi on the kar, Bada
8th May, 1958. Kumar Pra-
tap Ganga
Deb Barma.
. K.
dikar and
Braj Raj
Singh.
(1) Deaths due to Notice by
crash of an I.F.A. Shri Braj
aircraft at Hoshiar-  Raj Singh.
pur onthe 8th May,
1958.

(1) Reported clo- Notice b
sure of the Pun- ShriT.C.
jab University  Menon,
(Camp) College
New Delhi.

TFhe Minister of Defence (Shri
Krishna Menon) made a state-
ment regarding the two air cra-
shesmentioned at(s) and (i)

er Members stood in
silence for a minute as 8 mark of
respectto those who losttheir
livesinthe twoairaccidents,

The Minister of Education (Shri
K.L. Shrimali) t:'t:pl;:d with
regard  to  the reported
clause of P.U, Camp college
mentioned at item (i) above .

OBITUARY REFERENCE

1425355
‘The Prime Minister and Minister

flngehm) mdn(t?chﬂgpuker i

t

made references to the death

by assassination of Dr. Khan

Sabheb who was a member of

the former Central Legislative

Amscmbly

ted, 1956-57  along with

the Audited  Accounts

of the oration under

sub-section (1) of section 639
ofthe Companies. Act,1956.

(2) A copy of the Annual Re-

ort%ollzhc Hindustan Aircraft
FPn\mc) Limited, 1956-57
along with the Audited Ac-
counts under sub-section (1)
of section 639 of the Com-
panies Act, 1956.

(3) A copy of Notification No.
G.S.R. 270, dated the 26th
April, 1958 under sub-section
(2) of section 3 of the All
India Services Act, 1951
making certain Amend-
ment tothe AllIndia Services
(Leave) Rules, 1955.

(4) A copy of Notification No.
G.S.R. 287, dated the 24th
April, 1958 under sub-setion
(4) of Section 43B of the Sea
Customs Act, 1878 making
certain amendment to the
Customs Duties Drawback
(Galvanised Iron Wire
Products) Rules, 1957.

MINUTES OF COMMITTER

ON PETITIONS LAID ON

THE TABLE 14258
The Minutes of the Sitti

(Pourteenth to Righteenth

of the Committee on Petitions

held during the Fourth Session

werelaidonthe Table . "
MINUTES OF COMMITTEE

ON GOVERNMENT AS-

SURANCE LAID ON THE

TABLE . +  14258-59
The Minutes of l:he :i::inp

(Sixth and Seventh) of the

Committee on Government

Assurances held during the

Fourth Session were Iaid on

the Table,
REPORT OF COMMITTEE ON
GOVERNMENT ASSU-
RANCES PRESEX 14259
First Report was prescnted .
REPORT OF ESTIMATES
COMMITTEE PRESENTED 14359

Twenty-fourth Report was
presented
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CALLING ATTENTION TO
MATTER OF URGENT
PUBLIC IMPORTANCE

Shrimati Ila Palchoudhuri called
the attention of the Minister
of Food and Agriculture to the

,» food situation in West Bengal
and the measures proposed to
be taken in conneciion there-

The Minister of Food and Agri-
cultore (Shri A.P. Jain) made
astatement jn regard thereto.

STATEMENT BY MINIS-
TERS

() The Minister of Finance
(Shri ji Desai) made
a statcment correcting the
reply given on the 28th April,
1958 to the supplementarics
g Shri Joachim Alva and

. Ram Subhag Singh on
Starred stion No. 1885
regarding rd of Enquiry
regarding Mundhra Decal,

(#¥) The Minister of Education
(Dr. K1, Shrimali}) made a
statement  correcting  the
reply given on the 8rth March
1958 to a supplementary by
Shri Dharnidhar Busuma-
tari on Starred Question
No. 775 regarding Sports
Stadium at Gauhati.

(1) The Deputy Minister of
Defence (Shri  Raghura-
maiah) made a statcment in
clarification of the reply
given on the 6th May, 1958
to the supplementaries b
Sarvashri Hem Raj and S.M}t
Banerjec on Starred Ques-
tion No. 2016 rcgarding
Board of Enquiry at Ornance
Factory, Khamaria,

(iv) The Deputy Minister
of Railways Shri S. V., Ram-
aswami) made a state-
ment in connection
with the reply given on
the 23rd April, 1958 to
the supplementaries by
Sarvashri K. T.K. Tunga-
mani, T.B. Vittal Rao and
M. Thirumala Rac on Starred
Question No. 1793 regarding
re-naming of railway sta-
tions.

(v) The Minister of Defence
(Shri Krishna Menon) laid
on the T;b_le lb stntememl

ng firing by personne
o;the Defence  Sedurity
Corps at Raichur Railway
Station on the 26th March,

{DatLy Dioest]

CoLumMns

1425962

14262—69

Subject
BILL INTRODUCED

The All India Services (Amend-
ment) Bill, 1958.

MOTION RE: NON-PAY-
MENT OF WORKERS'
DUES AND WAGES AND

CONDITIONS OF MINE

INVILLIERS COAL FIELD,

TALCHER

Shri Shintamani Panigrahi moved
that the continuous non-pay-
ment of workers’ dues and
wages and conditions of the
mine in the Villiers coal field,
Talcher {Orissa}, be taken into
consideration. The motion
was considered.

DISCUSSION ON MATTER
OF URGENT PUBLIC
IMPORTANCE

Shri T.B. Vittal Rao raised a
discussion on the delay in
amendment the Workmen's
Compensation  Acl. The
Deputy Minister of Labour
(Shri Abid Ali) replied to the
debate.

REPORT OF COMMITTEE
ON PRIVATE MEMBERS'
BILL AND RESOLUTION
ADOPTED—

Twenty-Second
adopted.

Report  was

PRIVATE MEMBERS’ RESO-
L. UTION WITHDRAWN

Further discussion on the Reso-
lution re: creation of National
Library Fund moved bty Shri
Shree Narayan Das on 25-4-58
concluded. " The Resolution
was by leave of the Lok Sabha.
withdrawn.

MEMBERS’

PRIVATE
UNDER

RESOLUTION
CONSIDERATION

Shrimati Renu  Chakravartty
moved ,the Resolution  re:
Decline in Employment of
women Labour in certain
Industries. The  discussion
was not concluded.

MESSAGES FROM RAJYA
SABHA

Secretary re ed the following
messages Rajya Sabha —
(s) that Rajy Sabha agreed
without any amendments to

4354
Coromm
14269

14270—88

14239——14313

I4311-12

14312—63

14363~—79

14379—84



[DawY Dicest) 14396

4394
Sesbfect Corarmys Subfect COLUMNE
WOM RAJYA Mgss.\GE FROM RAJYA
the \following Bills pessed i i
it ot SR
“try  (Regulstion) B, :fuoeur;in me::;:st I;f tl'uel
1958. Rajys Sabha.
2. The Emp * Provi- . .
(iff) That Rajya Sabha
g:l'l‘f f; ';3‘_" Amendment) tothea oi‘ntmmmf :m-
. bers of that House to the
4%) That Rajya Sabba con- oint Committee on the
:uv:mdin the lpt?;t‘nu?mt:l of rade and Merchandise
. new mem! of that :
House to the Joint Com- Marks Bill, 1958
Lok Sabha Adfourned sine drwe

mittee on the Parliament



